835 Appropriation
[Mr. Chairman.]

Is it the pleasure of the House that
permission be granted to Shri M. J.
Jama) Moideen for remaining absent
for all meetings of the House during
the current session?

(No hon. Member dissented)

MR. CHAIRMAN: Permission to
remain absent ig granted.

-—

THE APPROPRIATION (NO. 2)
BILL, 1967—continued.

[Tre DepuTy CHAIRMAN in the Chair.]

SHRI M. C. SHAH (Gujarat): Ma-
dam Deputy Chairman, in the first
place I would like to congratuiate
the hon. Finance Minister for present-
ing a3 balanceg Budget to the country
without any recourse to deficit financ-
ing. Only yesterday he has  stated
that he is averse to deficit financing
and that he is not going to resort to
it even in the future. That is very
healthy sign, Madam. Only yesterday
the Plan for the current year 1967-63
wag presented tgy Parliament. The
Plan provides for an expenditur, of
Rs, 2246 crores and that Plan has =
deficit financing of Rs. 14 crores and
even then there is a resources gap
of Rs, 54 crores. Thus only half tne
resources needed for the Plan could
be raised py the Centre and the
States. Even thep it has been gstated
that everything depends upon the
trend of the monsoon, It the monsaon
is good everything will be all right
but if, God forbid, the monsoon fails,
even these figures could not be reach-
ed. It is therefore clear that in
spite of all the developments that
we have made within the last two
decades, our entire economy depends
upon the monsoon. Agriculture is the
main source of income for the coun-
try and for agriculture good rains
contribute greatly to its success.

Madam, the country today is faced
with several very important and very
delicate problems. We have two hes-
tile neighbours always conspiring to
humiliate and to harass our country;
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1 mean Pakistan and China. Then we
have the problems of population ex-
plosion, of increasing unemployment,
students’ unrest, unrest in several gec-
tions of the people, agitational zp-
proaches ete. as a result of which sc-
veral human lives have been lost and
several public and private properties:
have been destroyed, We see the Com-
munist Party playing a very subtle
game in our country under the guise
of democracy, Then there ig the shor-
tage of essential commodities; the
price spiral is always going up and
new problems are added without the
old problemg being solved such as the
Naga hostiles, the Mizos, Xashmir,
wte.

Madam, recently we had the gene-
ral election and the genera] electiomr
hag evolved a new pattern of Govern~
ments in our country. Thera are
non-Congress Governments in certaire
States and Congress Governments at
the Centre and in some other States. It
is therefore very necessary that the
relations between the Centre and the
States should be re-examined so that
both function in an amicable and co-
operative manner. Madam, [ am of
the opinion that where as a result of
the elections non-Congress Govern-
ments have been formed they must be
allowed sufficient time to display their
capacity and their ability. They have
given geveral promises of providing a
clean administration, of rooting out
corruption, etc., etc. and therefore it
is not proper for any of the Congress-
men to try to topple those Govern-
ments. Let us see how they work,
If they succeed it is a lesson to us
also and if they fail it will be a les~
son for them. Therefore these non-
Congress  Governmentg should be
given proper time so that the veople
can evaluate them I am personally
of the opinion that in spite of what
has happened Congress is the only
party which can function as a national
party, which can provide for the inte~
grity and unity of the country but in
spite of this if it is the pleasure of
our people, of our electorate, to choose
certain non-Congress parties—and be-
cause no party has been elected as a
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 majority party in these Stateg if seve-
=8l opposition parties combine together
and form g Government nothing like
#hat-—let them function in their own
*way and let the people judge how far
they have succeeded in implementing
the promises they gave to the electo-
zxate . . .
3 - 3
Madam, defence is the main prob-
Jem for our country nowadays. All
the three wings of defence, the Army,
the Navy and the Air Force must be
modernised and the country  should
bear cheerfully whatever expenditure
is necessary to modernise these three
wings of our defence. It is also
mecessary to keep in view other deve-
Jopments, We learn that Ching has
exploded an atom bomb. Pakistan 1s
trying to get the process from China
and one ghould not wonder if Pakis-
tan is persuaded or goaded to explode
an atom bomb on our country and
‘therefore our policy of not going in
for the atom bomb requires to be re-
assessed. I personally feel that for the
defence of the country, for our own
country’s independence, it is necessary
that we should also go in for manu-
facturing the atom bomb.

Madam, next to air, water is the
Prime necessity for our people bui :
was surprised to find that in the Third
Five Year Plan a provision was made
for Rs. 27.25 crores for  supplying
water but unfortunately there was a
saving of Rs 5.25 crores. That shows
how inadequately we are functioning
even in the matter of supply of this
essential necessity of our people. 1
am told that even now at the end of
the Third Plan there are about 55 per
cent of the villages which have not
yet got adequate good water supply.
Jt is therefore  necessary that we
thould give serious attention to this
problem, Evea after twenty years of
mdependence people do not have good
adequate safe water supply. It is
something we should be ashamed of
and therefore whatever expenditure is
necessary that must be provideqd in the
Fourth Plan so that at least 40 per
ent out of the 55 per cent of the vil-
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lages could get adequate water sup-
ply.

Madam, we have seen that China
hag occupied about 12,000 sq. miles
of our territory since 1962 and Pak-
istan has been in occupation of one-
third of Kashmir since 1947. Even ree
cently Pakistan has taken possession
of certain villages in one of the Dis-
tricts of West Bengal but I am afraid
that some feeling of complacence has
overtaken our Government and our
people. Since the last twenty years
that part o¢ Kashmir is in illegal oc-
cupation of Pakistan and what have
we done for it? Nothing practically.
China has grabbed 12,000 sq. miles of
our land and we have done nothing.
And the strange thing is that Pakis-
tan considers India as its Enemy No. 1
but still we are extending the hand
of friendship to Pakistan off and on
ang Pakistan rejects that hand con-
temptuously without any grace what-
soever. The 1ast such effort was
made at Tashkent. Though it was ag-
gression from  Pakistan, the Indian
Army was victorious and the Indian
Army was in occupation of certain
important places in Pakistan but
somehow at Tashkent it wag decided
that we should hand over whatever
we had taken as a matter of grace or
as 3 matter of treaty and we did it.
But after that what has been the re-
suit? How does Pakistan treat India?
How does Pakistan behave with us?
‘Therefore I am afraid that this ex-
tension of our hand of friendship t¢
Pakistan since 1947 hag not resulted
in any good atmosphere and therefore
this policy requires to be reassessed.
Perhaps they feel that India is weak
and therefore Indig is not able 1o
take any action, That feeling must be
removed and new policies must be
adopted towards Pakistan. We see
a new spectacle of Indians being
pushed away from all countries
where they had settled since gene-
rations. From Aden, from Burma,
from Ceylon, from Kenya and from
other African countries; lakhs and
lakhs of Indians have been driven
away to India. What is the burden
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on the Indian economy to rehabilitate
them? They are Indians. They are
welcome to India, but what is our
position? How is it that not a single
country is afraid of this big country
India? Nobody feels that by this
treatment of Indians India will be
annoyed or India will not like it.
Unfortunately for us that image has
gone, Nobody cares for us and
Indians settled for generations there
who were citizens of those countries,
have been pushed away. (Time bell
rings.) What is the time that you
have given me?

THE DEPUTY CHAIRMAN: Fifteen
minutes. There are a number of
speakers, The House will sit through
the lunch hour and the Minister will
reply at five ¢’clock sharp. During that
period we will have to accommodate
as many Members as possible,

SHRI M. C. SHAH: I will try to be
as brief as possible. During our war
with Pakistan, though it was an ag-
gression by Pakistan, not a single
country came to our help, neither
militarily nor even morally. Nobody
supported us. Nobody criticised
Pakistan. Recently in China, in Pek-
ing our diplomats were humiliated
and maltreated and it was against all
canons of international law and dip-
lomacy and even then it is strange to
find that not a single country con-
demned China for its ill-treatment
of our diplomats. Therefore, I have a
feeling that the times of Pandit
Nehru are out. We had a unique
personality in him, He had unigque
respect in the international world.
Those days are gone, Therefore, 1
would say that in international mat-
ters, 1n world affairs, the leaders of
our Government must learn to main-
tain silence. Instead of offering opi-
nion on all questions in the world,
we must try to learn where we should
be silent and where we should speak.
Of course, where it is in the interests
of the nation, our Government and
our leaders must speak, What we
saw in the recent conflict between
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the Arabs and Israel is, though Russia
claimed to be the great friend of the
Arabs, Russia did not utter a single
word in favour of the Arabs during
the conflict. After the conflict is
over, Russia tries to go to the UAR,
tries to cajole Nasser. That is all
right. But during the conflict Russia
uttered not a single word.

(No. 2) Bill, 1967

SHRI M. RUTHNASWAMY (Mad-
ras): Not even Pakistan. 3

I3

SHRI M. C, SHAH: My friend, Mr.
Dharia, said yesterday that our pro-
gress to socialism is slow, He is a
young man and naturally he must be
anxious to speed up our progress to-
wards socialism. If youngsters do
not feel anxious, who else will? But
I request him to just see what our
tools are to reach that goal. What is
our machinery? Yesterday I put a
question, It was a Starred Question.
Unfortunately it could not be reach-
ed. I asked the Government what
was the total investment in the pub-
lic sector undertakings and what were
the profits earned or losses incurred
by these undertakings. As it could
not be reached, no supplementaries
were put, but the substance is this.
There are 74 such undertakings. Out
of them 31 made a net profit of
Rs. 17.5 crores, One neither earned
profit nor incurred loss and eight
incurred losses totalling Rs. 7.9 croves.
The 14 promotional and develop-
mental undertakings made a net pro-
fit of Rs. 1.3 crores, Seventeen pro-
jects were in the construction stage
during this year. So, out of 74, 71
projects made a total profit of nearly
Rs. 26 crores with an investment of
Rs. 2918 crores. Mr, Dharia yesterday
said that 25 crores of our people are
hard'y earning 50 P, per day. It is
true. But then what is the remedy?
Is it suggested that if we take over
evérything from those who have, it
will result in increasing it from 50
P. to Re. 1?2 It is not possible.
Therefore, the only aliernative is to
go in for production, more produc-
tion, and then the question of distri-
bution will come, Unless there I&
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production what are
distribute? Is poverty to be distri-
buted? Therefore, let there be no
disincentive to more production and
higher production. Government’s
hands are long enough to take away
what i3 necessary and then distribute
it in an equitable manner.

we going to

I would submit regarding agricul-
ture that the Reserve Bank, the State
Bank and the scheduled banks have
not been able to give adequate credit
for agricultural purposes and it is,
therefore, necessary that we must
have a central agricultural bank
under a statute of Parliament, where-
in the scheduled banks, the State Bank
and the Reserve Bank may be part-
ners. It is necessary that these banks
must have offices in rural sreas and
they must provide credit worth
Rs. 2,000 or Rs. 3,000 crores for agri-
culture. Unless this is done, 1t is
impossible to revive agriculture to
the position that we like it to occupy
and for that purpose I would request
for this bank. We know the poor
farmer is not credit-worthy. He has
only his land and the future crop.
The crop may come up or may not
come up., But I feel that his land
must be considered to be sufficiently
credit-worthy to advance him loan
that is necessary for bringing out
good crops. For that, perhaps it may
be that for some years to come the
banks in the rural areas may not
earn, I would, therefore, request
that the rate of interest in the urban
areas must be higher than the rate
charged in the rural areas. Whatever
we earn from the urban areas may
be made to compensate for the lower
earnings in the rural areas. Unless
this is done, I am afraid agriculture
will not improve. Further, I want
that on the Board of Directors of such
a bank, businessmen and industria-
lists should find no place. Only those
economists who are familiar with
agricultural economyv and those finan-
cial pundits who have sympathy for
agriculture should be on the Board.
If this is done, I am sure agriculture
will receive necessary credit in a
short time.
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There is a move to reorient the
Planning Commission. Dr. Gadgil has
bheen appointed as the Deputy Chair-
man, It is a very wise move, I would
request that the Planning Commis-
sion must be told to do what it is
expected to do, It is an expert body
for giving advice. It is not an exe-
cutive body., The Planning Commis-
sion must prepare its Plan and then
the performance of the Plan they
may evaluate, Their report will -be
placed before Parliament. It is for
the State Governments and the Cen-
tral Government to decide how to
implement whatever is necessary from
what is recommended by the Planning
Commission. The  Administrative
Reforms Commission did not recom-
mend that the Prime Minister or any
Minister should be on the Planning
Commission, but I feel that it is a
wise decision to associate the Prime
Minister and the Finance Minister
with the Planning Commission. Plan-
ned economy is a ‘must’ for a deve-
loping country like ours, Planning
is one aspect and its implementation
by the executive is another aspect.
The Planning Commission, therefore,
should not be burdened with any
executive functions. That must be
left to the Government. .

Lastly, modern agriculture is a
‘must’ for our country. For decades,
more and more agricultural produc-
tion should be our slogan, should be
our goal to be achieved and that will
lead our country out of this economic
morass,

N - - -

SHRI A. D. MANI (Madhya Pra-
desh): Madam, I would like to make

a few observations on the various
Demands, and I would first take up
the Demand of the Home Ministry.

Yesterday there was a calling atten-
tion motion on the Naxalbari sifua-
tion, and there was refercnce in that
motion to the broadcasts made by the
Peking Radio, One of the broadcasts,
1 remember, related to quotations
from police reports of the West
Bengal Government, that is to say.
what the police officials had reported
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about the Naxalbari situation was put
out by the Peking Radio. It is quite
clear that the espionage work of the
Government of Peking is quite effec-
tive and that there is a good deal of
leakage of security news to China.
If this is the situation. T would like 1o
ask the Home Minister whether he
would allow this state of affairs to
continue, I think a situation exists
today in West Bengal which calls for
an official of the Central Intelligence
Bureau being posted in West Bengal
to co-ordinate the activities of the
State Ministry with the Central Gov-
ernment, because if there is an offi-
cial of the Central Intelligence Bureau
in West Bengal, it will be a sort of a
check on espionage activities which
are now going on in a very strategic
part of our country. "

I would like to go on to refer to
the law and order situation in Kash-
mir. The public of the country has
been greatly agitated over the burn-
ing of churches and a good deal of
fear has been expressed by the Mino-
rities over the protection of places of
worship in the Kashmir State. One
of the surprising features of the
burning of churches is that hardly
any policemen are to be found when
a church is gattacked. I am told by
my hon. friend, Mr. Tariq, that the
house of the ex-Chief Minister was
attacked and there was no policeman
to safeguard the house. There has
been a complete break down of law
and order in Kashmir which has
been instigated by elements which
are hostile to the country. I would
again repeat the suggestion that 1
made in respect of the West Bengal
situation that an official of the Cen-
tral Intelligence Bureau should bhe
seconded to the Kashmir Government
with their consent so that we may
put an end to the espionage activities
in the State. Though as a result of
the efforts of friends like Mr, Tariq
and others in the other House a Com-
misgion of Inquiry was appointed,
presided over by Mr., Justice Raja-
gonala Iyengar, to go into various

[ RAJYA SABHA ]

(No. 2) Bill 1967 864

transactions which involved corrup-
tion and though the Commission has
reported, there is a good deal vof
discontent that the momey which
has been spent on Kashmir in respect
of industrial development has been
wasted, I think there is a case for
a full-fledged inquiry into the manner
in which the money for industrial
development has been spent in that
State, and I hope that this matter
would be taken up by the appropriate
Ministry with the Government of
Kashmir,

Madam, I would like to go on to the
Demand of the Posts and Telegraphs
Department. The Posts and Tele-
graphs Department does not figure in
discussions in either House because
there 1s nothing sensational about the
Posts and Telegraphs Department
excepting when they raise the rates
of postcards or telegrams. Madam, I
think that the telephone user is
being milked dry by the Government
in order to maintain the Postal
Department. I have got some figures
about the P. & T. Department. There
are 470,000 employees of the P. & T.
Department in the country of which
330,000 are employees of the Postal
Department; the rest belong to the
Telegraph Department and the Tele-
phone Department. I think the Gov-
ernment should set up a Ministry of
Telecommunications immediately and
separate the Telegraph and Telephone
Department from the Postal Depart-
ment. In order to enable air letters
to be sold at 10 Paise—we are not
paying for the calls because we are
Members of Parliament and we get
free telephone connection—an ordi-
nary telephone user has to spend 20
Paise for each call. It is the tele-
phone user who is subsidising the
cheap postcards and the cheap air-
letters, and I feel that the telephone
user being a very useful member of
the community should not be fleeced
for maintaining the Postal Depart-
ment, If the Postal Department is
to be maintained, let it be maintained
at a loss as part of the public amenity
which the Government gives to the
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pecrle, but the telephone user should
not te asked to pay for increase in
the cost of the Postal Department, As
1 said, with 330,000 employees and
higher dearness allowance to those
employees, the telephone user in
order to help them will have to pay
more and more for the telephone calls
that he puts, [ would like to men-
tion here that Pakistan has also
sepa: ated the Postal Department from
the Telegraphs Department. Three
yeass ago, as my hon. friend, Mr.
Kaul, would remember, there were
twe Directors General: there was a
Direcior General of Posts and there
was a Director General of Telegraphs.
This has been combined now. The
combination has not been useful to
those who use telecommunications in
the country, and I feel that these
two Departments should be separate.
If necessary, a separate Ministry may
be created for Telecommunications, I
have already made this suggestion.
Japan, in this connection 1 may men-
tion, runs its telecommunications
through a Corporation. The result of
this experiment has been that there
has been an increase in telephones in
Japan from half a million to 16 mil-
lion. In our country there is a wait-
ing Jist of 250,000 for telephones and
we are not able to meet the demand
because the Postal Department takes
away much of the revenue which
comes from the Telecommunications
Depariment, and I hope Government
Wwould give serious attention to this
aspect of the mater, If business is
to expand in the country, there should
be a further expansion of the tele-
phtne facilities, and this is not pos-
sible as long as the Postal Depart-
nien{ is combined with the Telephone
Department, Whenever we book 2
telephone call, please remember we
are subsidising the cheap postcards.
This is a form of taxation which can-
not be defended.

The hon. Prime Minister is here
and I would like to make a sugges-
tion—and this is one of the Demands
1 wanted to deal with, that of the
Department of Parliamentary Affairs

962 RSD—6.
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—namely, the question of Members
of Parliament who retire after a
period of ten years, In England—I
hope that this will not be considered
a frivolous suggestion—-a Member of
Parliament who has put in ten years
is given a modest pension. There are
a large number of Members of Par-
liament who are in indigent circums-
tances. A Member of Parliament who
is thrown out of Parliament is not a
cinema star who has faded away
from the screen. He is not in a posi-
tion to maintain himself, and after
having been in Parliament for ten
yVears he cannot seek any gainful
employment either. It is very diffi-
cult for such a person to be absorbed.
I would suggest to the Ministry of
Parliamentary Affairs that the ques-
tion of a pension of Rs, 150 to Mem-
bers of Parliament, who have put in
ien years’ service, may be considered,
and I feel that this is the barest mini-
mum of assistance to Members of
Parliament when they retire after
ten years’ service. They should get
the assistance of the Contributory
Health Scheme, because one who has
given ten years to Parliament is
entitled to some kind of assistance
from Parliament and from the State,
when he retires from either House.

SHRI M. N. KAUL
It will not be a
exchequer.

(Nominated):
burden on the

SHRI A. D. MANI: This
should also be considered.

mattier

I would like to go on to the Demand
of the Ministry of Information and
Broadcasting. Recently it has been
announced that the All India Radio
for the programmes of the Bombay
Station would be accepting advertise-
ments from the 1st of November. I
happened to be the Vice-Chairman of
the Small Newspapers Committee
which went deeply into the econo-
mies of the small newspapers in the
country, and I can say, that as a
result of the knowledge which 1
gained when I was the Vice-Chair-
man of the Committee, that radio
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advertising in the country will kill
the small regional newspapers. The
newspapers in the metropolitan towns
of Bombay, Calcutta, Delhi and Mad-
ras can survive but the upcountry
newspapers, the newspapers published
in small towans, will be seriously
affected by the advertising on the
All India Radio, Madam, one of the
arguments that has been put forward
is if All India Radio does not accept,
the advertisements will go to Ceylon.
But one of the reasons why Ceylon
programmes are popular is that they
play film records from Ceylon, and
on account of certain crudity in our
taste we somehow do not like to
make an elaborate display of film
music—and film music has contri-
buted largely to entriching the music
of the East. If All India Radio
improves its programmes, there will
be greater number of listeners of
the All India Radio nrogrammes all
over the country, and even on com-
mercial grounds there is no need
whatever for Government to resort
to advertising to maintain the All
India Radie. In 1965, radio licences
yvielded Rs, 8 crores and the All
India Radio spent Rs, 6 crores. That
is, Rs. 2 crores were the contribution
made by these licences to the Cen-
tral Exchequer. It is almost a pro-
fiteering on these licence fees. As a
matter of fact, there is a case for
reducing the licence fees also. Fur-
ther, the number of Ilicences grew
from one million in 1954 to six mil-
lions in 1965.

Similarly, the Chanda Committee
the Report of which we have not had
the pleasure of discussing in this
House, said that as a result of the
All India Radio accepting Govern-
ment advertisements, cinema slides
may disappear but the newspapers
are not likely to be affected. Madam,
advertising on the radio and tele-
vision has led to the disappearance
of the New York Herald Tribune in
the United States and also to the
disappearance of a large numbr of
regional newspapers in Great Bri-
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stain. The Christian Memocratic
Party of West Germany which consi-
dered the matter in great detail re-
commended that advertising should
not be accepted by radio stations in
West  Germany, The Pilkington
Commission in the United Kingdom
recommended that more regional
broadcasting stations should be set
up but that there should be no
advertising on the radio. I know
that this position was taken by the
predecessor of Mr., K, K. Shaw and
Mr. Shah, being the diplomat that
he is, has asked newspaper men to
sit on the Board of Management on
edrveriinenenh of 4 AW Tedia Redin.
I wish that members of the news-
paper organisations will not accept
his invitation. We do not want to
sit on the Board which is going to
kill small newspapers and the
regional newspapers in this country
and I hope that the Prime Minister
will look into the matter. She also
has had some experience of the
newspaper industry and she has been
in charge of the Ministry of Infor-
mation and Broadcasting. And I
would appeal to her to see to it that
this question is deferred for consi-
deration till a full study has been
made of the effect of the advertising
on the All India Radio on the regional
newspapers in the country.

SHRI M. S. GURUPADA SWAMY
{Mysore): That has been examined.

SHRI A. D. MANI: It has been exa-
mined ex parte. My hon. friend, Mr.
Gurupada Swamy was a member of
the Chanda Committee. But no news-
paper representative was examined
specifically on this question. If he had
been examined, he would have told
the Committee that these adveriise-
ments on the All India Radio are not
going to improve the quality of the
programmes, but would be going to
kill the newspapers in our country.
This is the opinion of West Germany;
this is the opinion of the United States.
They feel that this is a very strong
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competitor and I hope that this pro-
posal will be given up by the Govern-
ment and I hope also—and I am mak-
ing one appeal to my newspaper-
friends—that they will not sit on this
Commitiee. This is one way of the
Committee getting ourselves com-
mitted to the scheme of advertisementg
on the All India Radio.

Madam, I would like to go on to the
Ministry of Civil Aviation and the
reported move of the Ministry to raise
the air fares by 15 per cent. on the
IAC routes. I know that the IAC has
suffered a loss of Rs. 4.6 croreg and
that there has been a 50 per cent, rise
in the air fares since the time when
the airlines wecre nationalised. This
is the result of nationalisation—we
have sent up the air fares by 50 per
cent. Madam, the Indian Airlines
Corporation, unlike Air India, is very
much an old-fashioned institution. We
still depend on the Dakotas and we
have still pathetically to depend on
the Viscounts. And we have now
gone in for the Avro-748. It is perhabs
not very well known that each Avro
costs Rs. 82'53 lakhs and that the cost
of operation is Rs. 2,800 per hour. It
is very uneconomical to use the Avro
Jets. Because somebody started with
the Avro experiment some years ago,
the baby has been handed over to the
Indian Airlines Corporation. And
Air Marshall I,all who has been con-
nected with the IAC has been pressing
for the retention of the Viscounts.
The Viscounts have been taken off
the routes in Europe. But still we
want to retain the Viscounts on our
routes. I hope that substantial money
would be placed at the disposal of the
Ministry of Civil Aviation to enable
them to buy modern jet aircraft for
inland routes. Unless the Indian Air-
lines Corporation employees a modern
fleet, it will not be possible for it to
bring down ‘the passenger fares.

Madam, I would like to go on to one
other matter, about this question of the
privy purse of the Princes. This matter
ig coming up for discussion later in
this House. I would like to mention
here that I had made the suggestion
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many years ago, when I first entered
Parliament about seven years ago, that
we should not take away the privy
purses of the Princes but we should
make the holder of the privy purse
the holder of an office of profit. The
objection is not so much to the privy
purse as to the fact that a Prince who
has got a privy purse is taking a very
active part in public affairs and is able
to utilise his privy purse in order to
improve his clectoral chances.

SHRI R, S. KHANDEKAR (Madhya
Pradesh): You are wrong,

-~

SHRI A, D. MANT: This question of
principle has been discovered now.
we want to have a privilegeless society.
But the main reason has been that the
Princes have emerged as an active
political force in the country.

DR. B. N. ANTANI (Gujarat): Why
not?

SHRI A. D. MANI: I am coming t&
it, I am developing my argument.
They should have the right to take
part in politics. But not only is a privy
purse given top them. There are @
large number of other privileges
which are allowed to them, grass-
lands, meadows, 17,000 acres for onhe

Prince, etc. Al] these are not subject
to any taxation. It gives him an
unfair advantage over the poor
chap

DR. B. N. ANTANI: You 31gned the
agreement, ' '

SHRI A. D. MANI: Otherwise, he
would not have agreed to partition.
You were so anxious for partition; you
were anxious to make everybody sxgn
this agreement.

I would like the Government to
follow the United Kingdom’s exampia
where an Ear]l who wants to enter
Parliament as Sir Alec-Home did, gives
up his position. The Earldom passes
on to his successor. Similarly, if a
Maharajah wants to enter politics
let him give up his position so thaé
it may pass on to the successor. The
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Privy purse is reduced according to
the agreement which has been signed
ang after some time all these privy
purses will go. It will be a tragedy
if we break off the faith of the Princes.
I am not very much an admirer of the
Princes. But having put it in the
Constitution, it is not fair for us to
take away these privileges because the
Western collaborators who have invest-
ed money in our country would say
that all your assurances are worth
nothing and that they are just gcraps
of paper which should be thrown into
the waste paper basket.

DR. B. N. ANTANI: What
your honour?

SHRI A. D. MANI: It is 3 question
of honour, it is a question of Mahatma
Gandhi’s honour glso because he has
keen the founder and father of this
country. We should ask ourselves—
this wag done in history, in ecourse of
time we would have to look after our-
selves—whether he would have done
this which has been suggested to us
that we should take away these pri-
vileges which have become a part of
our Constitution and which we are
bound to honour as long as the Cons-
titution lasts.

SHRI G. R. PATIL (Maharashira):
Madam Deputy Chairman, I rise to
support the Appropriation Bill. I
would like to make certain observa-
tions regarding certain demands, The
first in the Schedule is the Demand
of the Ministry of Commerce. As far
ag the affairs of the Commerce Minis-
try are concerned, particularly so far
as the export trade is concerned, it was
expected by the country that after
devaluation there would be a boost
io the export trade. But unfortu-
nately the exports have fallen. In
regard to indigenous and traditional
commodities like tea, jute, cotton and
others, the time has come when we
thall have o make an enguiry about
the fall in export, particvlarly tea and
jute. I was in England last year when
¥ did make enquiries with the Tea

ard there and I found that the
Cylon Tea Board was competing with

about
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us. Not only that. The tea from
Ceylon was getting more market in the
United Kingdom than the Indian tea
which was hitherto topping the list.
It is argued that because of a short-
fall in the production of tea the ex-
port of tea had fallen. But I was told
that because of the inferior guality of
tea that is being exported to the
United Kingdom the Indian tea was
not much in demand there,

872

The export of other traditional com-
modities, particularly jute, too has
fallen. Strenuous efforts should have
been made to see that the export trade
is boosted up; otherwise whatever
foreign exchange by way of export
we are earning we are spending it
over import of foodgrains.

Madam, it will be seen that during
the last three years we have imported
foodgraing to the tune of Rs. 1,200
crores. I may point out here that
even during the year 1964-65, when
agricultural production was the highest
in the country since planning began—
it was 89 million tonnes—even in that
particular year our country has impor-
ted foodgraing to the tune of 6.7
million tonnes worth Rs. 266 crores.
During 1966-67 we have imported 10.4
million tonnes worth Rs. 377 crores.
During this year also, the Minister of
State in the Ministry of Food, Agri-
culture, Community Development and
Co-operation has stated that foodgrains
at least worth Rs. 525 crores shall have
to be imported.

Besides this, it will be seen that we
have to spend a lot of our earnings
of foreign exchange for payment of
shipment and freight cnarges in
foreign exchange which during the
last three years from 1963-64 Lo 1966-
67 has come to Rs. 229 crores, It ig a
shame, Madam, that for tne last 18
years the country has haa to face in-
sufficiency in foodgrains. many target
dates were fixed for attaining this
self-sufficiency but unfortunately we
could not achieve it. Always it is
argued and reply is given in this
House that because of drought condi-
tions or famine conditions in the
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country we could not fulfil the target
laixd down Now for the attainment
of self-sufficiency the target date fixed
15 1970 71 in which year it 1s estimated
that the country will be 1n a position
to produce 120 million tonnes of iood-
grans This year also a target of
100 million tonnes hag been fixed But
as you know, Madam, 1t all depends
on good and better rains So if we do
not get better and proper ramiall our
entire economy fails I, therefore, feel
that al] depends upon monsoon If the
monsoon does not come to our rescue,
I am afraid the enfire economy of this
country will be more and more 1n a
serous condition So 1 would lLike to
urge upon the hon Minister to see to
1t that steps are taken to step up agri-
cultura] production by way of inten-
sive cultivation methods or py way of
high-yelding variety programme
which requires no doubt better seed,
fertiliser, 1nsecticides, pesticides etc.
Besides that, 1t does require one mole
thmg, and that is the study of the
various regions of this country Even
Dr Swaminathan has mentioned this
particular thing He says —

¢ Apparently, what has gone wrong
1s that 1n a hurry to achieve g major
breakthrough in grain yields
through the use of gh-yelding
seeds, the Government has not
undertaken a comprehensive scien-
tific study of climatic gnd soil con-
ditions, the biological and enviion-
mental implications or the supply
potential of various 1npufs before
widespread distribution of the new
seeds ”

Therefore, g survey has fo be, first of
all, carried out and then 1t should be
decided which seed 1s suitable for
which soil and only the crop which 18
suitable should be raised mn a particu-
lar soil

€

) 17

There 1s another important thing as
far as the new variety programme 1S
concerned, namely the traditional rha-
racter of agriculture has to go. It has
to be reformed and transformed Not
ounly the plough but the person behind
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the plough also has to be trans-
formed  Therefore, the Agriculture

Extension Service has to be strength-
ened

Madam, as far as the Agriculture
Extension Service 1s concerned, T may
say that conceptually we have one
of the finest extension net-works but
functionally 1t 15 not as efficient as 1t
ought to be This 1s also the opimon
of Dr Swaminathan, Director, Indian
Agricultural Research Institute Ex-
tension workers in the villages, acco-
rding to me, have little to extend by
way 0f knowledge or mmporvements.
There 15 urgent need to increase “hesx
technical competence

I am sorry to say, Madam, that those
officers who are well-versed, very
competent, effictent in this particular
techmique of high-yielding  variety,
they are kept in office for administra-
tive work while those who are
little experienced are kept with the
farmers Therefore, the farmer can-
not get his advice as far as the intro-
duction of the new variety program-
me 18 concerned Whenever they
approach an Agricultural Assistars for
any problem, the latter 1s not n a
position to give them proper gui-
dance Therefore, in order to get more
and more out of this intensified pro-
gramme 1t will be much better if ex-
perienced and semormost offictals are
kept 1n charge with the farmers Then
alone we can achieve some Dbetter

results as far as this programme is
concerned.

Then, Madam, not only the use of
fertilisers and seeds but use of insec-
ticides and pesticides 1s one of the
important factors  Similarly, price
1s also one of the most important fac-
tors Unless the agriculturist 1s as-
sured a better price the programme
will not yield satisfactory result
Price 1s a factor which will determine
whether this crop should be taken or
not We have not fixed the agricul-
tural prices Even today what is be-
mg done? An Agricultural Prices
Commussion has been set up under
the Food and Agriculture Mimstry

PR S
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which fixed up the prices of agricul-
twural commodities from time to time,
But it does so in respect of rice,
paddy, jowar, wheat and sugar. But
they have not gone on to other agri-
cultural commodities, Here also the
prices offered are not incentive prices,
The price should be such that the
farmer should Dbe attracted to take
to the cultivation of a particular crop,
Now he does not know whether he
will get a good price for his commo-
dity in the market., So the present
set-up of the  Agricultural Prices
Commission  should be  revised,
Instead of having only experts in the
Agricultural Prices Commission you
should associate with it some progres-
sive cultivators also; they should also
be the members of the Agriculiural
Prices Commission. They should also
be allowed to take part. Oniy then
this entire programme of agricultural
productionn can be stepped up.

Madam, my humble submission to
the hon. Minister is that as far as the
fixation of price of sugar is concerned,
disparity has been shown from State
to State, I need not repeat here that
the sugar prices fixed for the Maha-
rashtra State are the lowest in the
country. I do not know the reason
behind this when every one knows
that one-fourth of the sugar produc-
.tion of this country comes from
Maharashtra. It is a well-known
fact that the co-operative sugar fac-
tories which are turning the face of
Maharashtra State, particularly the
rural area, they are being pushed
back by not giving them a Dbetter
price. I may say only one thing. I
do not know why other States have
been given more and more price while
the sugar-producing Maharashtra is
totally ignored. Is the sugar produc-
ed in Maharashtra less sweet com-
pared to other States? Let us know
it it is bitter.

Then some of the Commission’s re-
commendationg have not been im-
plemented and even if they have been
implemented they have been imple-
mented only half-heartedly. When the
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Sen Commission itself has recommen-
ded that the fixation of sugarcane
price should be based on a sugar per-
centage of 9 per cent. The
Government has fixed the
price at 9.4 per cent. And there is
increase for every additional 01 per
cent, This is a great injustice.
Maharashtra, as you know, is better
suited for sugar factories and sugar-
cane, In other States, as for example
in U.P,, there may be some districts
or some parts where better sugar-
cane can be grown; but the yield
in U.P. and Bihar and in some other
States is only 14 tons per acre while
the yield in Maharashtra is 40 to 45
tons per acre, Even one acre of land
in Maharashtra can give more sugar-
cane than four acres of land in U.P.
and Bihar. So compared to these
things, it will be seen that an injustice

has been done. Therefore, I will
urge upon the Minister to see that
this disparity is removed., If at all

the co-operative sugar factories can-
not be given a better price, I would
urge upon the Minister to see that
there is decontrol of sugar. When
other manufacturers come forward to
the Government with some proposals,
the Government accepts them For
example, if the cement manufacturers
come forward with a proposal for an
increase in the prices of cement, Gov-
ernment accepts that. If some textile
industrialists come forward with a
plea for increasing the cloth priees,
the Government accepts that. But
why is Government not accepting a
rise in sugarcane prices, particularly
for the co-operative sugar factories
consisting of only the  producers?
Only the agriculturists are members
of the co-operative sugar factories. So
no middle man or rich man is going
to be benefited. Only the small far-
mers are going to be benefited. So,
because of this injustice, the co-opera
tive sugar factories in Maharashtra
have come into trouble as far as the
next year’s crushing programme s
concerned, So I humbly submit that
the prices should be revised and in
case this disparily cannot be removed,
there may be decontrol,
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Asg far as the fixation of the price
of cotton is concerned, when the Agri-
cultural Prices Commission is associa-
ted with fixing of prices ot agricul-
tural commodities, how does the Tex-
tile Commissioner come in and fix
the prices of cotton? This is some-
thing strange. If the prices of agricul-
tural commodities are to be fixed by
the Agricultural Prices Commission,
then why is the Agricultural Prices
Commission not fixing the prices of
cotton also? Let the Textile Commis-
sioner be associated with the Food
and Agricultural Ministry. At least
the Agricultural Prices Commission
should be allowed to fix the prices in
consultation with the representatives
of the growers. I know there are
zextile mills which are complaining
that because of the rise in  cotton
prices, they are not getting sufficient
quantity of cotton or raw materials
and, therefore, they are forced to
close down. Whenever the question
of better prices for the agriculturist
comes up, these industrialists can
always close down their factories, but
the agriculturist cannot close his
industry. If at all he decides not 10 go
40 the land and till it, what will hap-
pen? They are not united and, there
fore, they are being exploited. There-
fore, T would urge upon the Minister
%o see that the prices are fixed in such
a way that a minimum is assured to
the cotton growers. If that is done,
T am quite confident that the coun-
try’s need of cotton can be fully met
by our growers themselves.

Another point that I would like to
mention is with regard to these minor
irrigation projects. Much has been
said about it here also. In the Fourth
Five-Year Plan certain minor irriga-
tion works have been sanctioned., I
do agree that minor irrigation works
will give quick results and thereby
we can increase the agricultural pro-
duction. But the major irrigation
works should not be overlooked.
Yesterday, Mr. Dharia pointed out
very well that the
irrigation potential of Maha-
rashtra is much more but the actual
atilisation is only 8 to 9 per cent, But
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some other States are having more and
more irrigation projects. Ag far as the
Nagarjunasagar dam js concerned, an
assurance was given in the Lok Sabha
on March 12, 1963, by the then Minis-
ter of Irrigation and Power that the
second stage of the Nagarjunasagar
Project will not be taken up until the
question of diversion of Godavari
water into Krishna was settled. Now
we find that the second stage work is
also being undertaken.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): May I clarify the position?
The stages are on the basis of finan.
cial allocation. But so far as the irri-
gation part is concernel, we are still
in the first stage. I assure my friend
that we will not take a drop more
than that what we are entitled to. So

Maharashtra need mot have any
anxiety about it,
SHRI G. R. PATIL: What my

friend says is true, bul the anxiety
and fear in the minds of the people
of Maharashtra is ther€, that if once
the second stage of the Nagarjunasa-
gar Project is undertaken, Maharash-
tra will not be getting the irrigation
potential which it is having. There-
fore, I urge that this question must be -
cleared first. If it cannot be settled,
under the Constitution a tribunal can
be appointed and the matter can be
decided. Both Maharashtra and My-
sore are vehemently not in  favour
of the construction of tié second stage
of the Nagarjunasagar dam, Another
point T would like to mention is about
the two major irrigation projects for
Maharashtra, particularly the Kukadi
project which is being demanded by
Maharashira since the Second Five-
vear Plan. Madam, it may be seen
that this entire area was surveyed by
a British Engineer in 1905. This area
is a famine-stricken area. Famine is
certain there every year. Therefore,
it was urged by Maharashtra that t.hls
project should be given top priority.
By spending some 32 crores of rupees,
we can irrigate with  this  project
1,84,000 acres of land and the famine-
stricken taluks in the Nagar Districk
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~ Parner, Karjat, Karmale and Shvi-
gonde—will become the ganaries of
Maharashtra. Therefore, I urge that
this project should be given ithe top-
most priority as far as the major irri-
gation projects are concerned, An-
other project is Dudha Ganga p:oject.
That project also is being demanded by
the Maharashtra Government and the
Maharashtrian  people swmnce  the
Second Five-Year Plan. By spending
Rs. 16.25 crores on this, 1,65,980 acres
of land can be irrigated. This project
also is very important, If the Kukadi
project is undertaken, I am sire that
the famine-stricken areas of Nagar Dis-
trict and Poona District will be bene-
fited. The Dudha Ganga project, if it
is undertaken, will supply irrigation
potential to more than 2 lakh acres
of land and thereby benefit the peo-
ple of those particular areas. Thank
you.

SHRI R, S. KHANDEKAR: Madam,
a few days back we had a discussion
about Madhya Pradesh and mobody
from our Party from that State could
participate in that discussion. I do
not blame anybody but I must express
my resentment and also disappoint-
ment that we could not take part in
that debate. Therefore you will kind-

ly excuse me if T make a brief refe-

rence about the state of affairs in
Madhya Pradesh at present in  this
Appropriation Bill although it is not
very much relevant.

Many things were said by Members
opposite from the Congress Benches
about certain things and allegations
were made on the floor of this House
that M.L.As who have defected from
the ruling party have been interned,
have been locked up, have been bea-
ten or they were provided with drinks
and that they have been forced. 1
want to repudiate all these charges.
The fact is, on account of their frus-
tration or disappointment or because
of the high-handedness of the Chief
Minister of the State, they were disil-
lusioned and therefore they crossed
the floor.

SHRI
understand

KHAN: 1
still under

AKBAR ALI
they are
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custody. They have not reached

Bhopal.

SHRI R. S. KHANDEKAR: It is
all wrong, They have reached Bho-
pal and you will see the result to-
Mmorrow.

SHRI AKBAR ALI XHAN: But
they are not able to reach anybody.

SHRI R. S, KHANDEKAR: All the
153 M.L.As. of the State were here for
3 days, they net all the dignitaries of
the State, they met the President, the
Prime Minister and aven some of the
Centra] Ministers alsp met them and
tried to persuade them but because
Ministers were not
successful in their efforts, allegations
are being made again that they have
been coerced and kept in detention.
This is all false, The same allegations
were made on the floor of tne Mudnya
Pradesh Vidhan  Sabha and
the Leader of our Party totally repu-
diated this and said that the Chief
Minister is very well versed in cook-
ing up stories--these words were used
there—and so the whole story was
cooked up and there was not an iota
of truth. So there is not an iota of truth
in the allegation at present,

The second thing said was that the-
Opposition is afraid of elections, No-
body is afraid of the elections and 1
am sure if elections take place, what~
ever remains of the Congress in
Madhya Pradesh will be no more
there. The Congress will be comple-
tely wiped out.

AN HON, MEMBER: Question,

SHRI R. S. KHANDEKAR: You
may question but you will see. Before
the fourth elections also you were
questioning but you have seen the
results and you will see the results
now alse. The proof of the pudding
is in the eating and not in question-
ing, But my submission is. whether
the elections are really necessary at
this moment, The State has suffered
two successive droughts and the whole
economy of the entire country—and
also of that particular State—is in
doldrums. It is estimated that about
Rs. 5 crores will be required if the
elections are to take place again. What.
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are the mid-term elections? It is
only four months since the elections
took place in this country. Had 2 or
3 years elapsed after the elections,
the mid-term elections would have
been justified. So I think there is no
necessity for having a fresh election.
Fresh elections can take place when
certain contingencies arise, Does it
mean every time a few Congress
leaders cross from one side to  the
other, that elections should be resor-
ted to? I do not think it 1s a correct
approach, If that is to be so, why do
you not press that election should take
place in Bengal because 5 M.L.As.
from the United Front have gone to
the Congress? Why do you not have
elections in Rajasthan? There are so
many defectors who are joming still
in the Congress ranks and even re-
cently in Parliament one of the M.Ps.
belonging to the Opposition Party has
been admitted to the Congress Party.
Why do you not press for elections for
the entire country in such circums-
tances?

SHRI SHEEL. BHADRA YAJEE
(Bihar): You press and we shall sup-
port.

SHRI R. S. KHANDEKAR:
should I press for an  unreasonable
thing? If you have guis you hold the
elections and you will see the results.
You will not come even in this num-
ber. Therefore this double-standard
is not at all appreciated. You should
have one standard and you should
apply it everywhere. After 1962 elec-
tions, in 1963 the Congress Party did
not get a 'majority in Madhya Pra-
desh and In order to stabilise the posi-
tion the Chief Minister tried to smug-
gle some of our M.L.As. and form a
Ministry. At that time nobody, not

Appropriation

Why

even the smallest Member asked
for

SHRI P. C. MITRA (Bihar): You
say that we smuggled at that time

and you smuggle this time.

SHRI R. S. KHANDEKAR: We do
not smuggle. I am coming to the
principle, Even if a few cross the
floor, that does not make the condi-
“tion for elections. When the parlia-
mentary procedure is exhausted, when

.
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absolutely there is mo possibility of
running the Government, then in that
condition only, elections should take
place, not every now and then, when
a few people may cross the floor.
That is what T want to submit,

I do not agree with the conteniion
of the Minister that the position ¢f
the Gvoernor is entirely constity-
tional. He has a dual personality, In
some cases the Governor has to abide
by the advice of the Chief Minister or
of the Government but in certain mat-
ters he has to watch to see whather
Constitution is being worked properly.
He has to take the oath under the
Constitution that he will uphold the
Constitution and wherever there is a
breakdown of the Constitution, he has
to uphold it. Wherever there is a
break in the parliamentary practice
or convention, he has to uphold and
rectify it. I can quote a number of
instances where in this very State the
previous Governors refused to abide
by the advice of the Govermnent.
To quote an instance, the Government
passed a certain land Act some time
in 1963 and there was a lot of agita-
tion and the Opposition Parties staged
demonstrations and courted  arrest.
So the Governor refused to sign that
legislation and he sent that matter to-
the Central Government., So cases
are not wanting where the Governor
had not been a rubber-stamp only of
the State Government. He has also
an obligation under the Constitution
to see whether really the Constitution
is being worked out properly under
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the provisions of that particular
enactment,
What is the latest position in

Madhya Pradesh? The Chief Minister
has been given a blank chit, The
Central Government has abdicated its
responsibilities, In fact the Central
Government should have advised the
Chief Minister that he should face the
legislature and if he loses the vote of
confidence

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT): How is it constitu-

tional for the Central Governmeut to:
advise? B
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SHRI R. S. KHANDEKAR: Under
article 356 it is the Centre’s respon-
sibility to see fhat the provisions of
the Constitution are followed in the
various States,

SHRI MULKA GOVINDA REDDY
(Mysore): The same party is con-
trolling both in the™Cefifre and in the
State.

SHRI K. C. PANT: That is stretch-
ing the point,

SHRI R. S, KHANDEKAR: The
Cabinet also has agreed more or
less—these are Press reports—with

the views of the State Chief Minister.
I am not interested in your party aff-
airs but it was reported that the Cen-
tral Cabinet is also very much in
favour of the stand of the Chief
Minister, The normal parliamentary
practice would have been to ask the
Chief Minister to face the legislature
and if he wing all right but if he loses,
the Governor ought to find alternate
remedies and if, in that case there is
no possibility, then he should have..

SHRI K. C. PANT: Should the
Central Government also advise the
non-Congress Chief Ministers and
would it be binding on them?

SHRI R. S. KHANDEKAR: If there
is a breakdown they should. Where
are we heading to? Do we want to
make this country one unitary Gov-
ernment or a loose federation of vari-
ous States? I will come to this point
later, The Constitution provides that
there should be a strong Centre and
the Centre must exercise its authority
in an effective way.

So at present the chit has been given
to the Chief Minister. Now supposing
tomorrow this happens, the Budget has
not been passed in the Assembly and
supposing tomorrow the Chief Minis-
ter loses the confidence of the Assem-
bly, what is the remedy? The remedy
may be that the Chief Minister may
advise the Governor to dissolve the
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Assembly, and if the Assembly s
dissolved, then President’s Rule will
prevail there. The Budget will
not have been passed by the
Assembly there. The Budget will be
passed in Parliament, a Vote on Ac-
count, or some such thing. And then
elections may or may not take place.
If such a contingency arises, whether
fresh elections are to take place or
are not take place in Madhya Pradesh,
the present Government must not be
allowed to remain in power, and if
it remains in power, then I am afraid
that there may not be fresh elections,
that blood may flow on the streets of
the State, that there may be mutual
bickerings and mutual fights,
and I do not know what stage
will come, Therefore it is the duly of
the Central Government to  watch
these proceedings. It is no use my
saying who wields more power and
influence in the Assembly now, whe-
ther the present Chief Minister and
his party, or some others and their
parties. It is not that the Central Go-
vernment cannot do anything to put
it to test. Such a weak-kneed attitude
is not required or should mot he
followed by the Central Government.
In this contingency, therefore, I want
to sound a note of warning. If at all
elections have to take place—I hope
there will not be any need for fresh
elections if the combined opposition’s
strength in the Assembly is put to test
—there should be President’s Rule. Of
course I do not want to comment on
it; it will be almost bureaucratic rule.
But if the present Ministry remains in
power till the elections are over,
then the elections will not be fair and
free and again the history will be re-
peated, the history of Bastar incidents.
Even at present, in Madhya Pradesh,
almost everywhere, in almost every
major town, there were Bastar-like
incidents going on. So, if the Central
Government ig really interested in the
Constitution being worked well, they
should force the Chief Minister to
resign and then hold free and fair
elections,

Now a mention was made about the
privy purses. We are discussing it
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next week, but now I would like to
say a few words about that also. Now,
Sir, our party has been demanding the
abolition of privy purses and special
privileges. We had been demanding it
all along, but whenever we had been
guggesting it or suggesting other things
in our policy and other policies, we
were ridiculed. But now, after twenty
years, the Government woke up from
its slumber, and they now wan: to
abolish  the privy purses. We ale
not against the abolition of the privy
purses or special privileges. But I want
to ask the Government this. What were
you doing all these twenty years even
though the demand was being made?
Who glorified them. When the Princes
were ruling, even then there were
praja mandals. The Princes had form-
ed their own parties. We contested
their parties and they were complete-
ly routed in elections, It was the case
till power was transferred. At that
time, the Princes’ nominee, however
high in society, he used to lose his
deposit. But when power came to be
transferreq to Indian hands, almost all
the Princes came to the Congress fold.
The Congress adopted them and fov
the last ten years the Congress utilised
their money, their influence, their re-
sources, everything. When the elec-
tions came to be held we were
the only party to fight against
thig feudalism, against this prin-
cely class, and we did so in all
the elections. In the last election
also we fought against these former
Rulers, Of Course we suffered bad-
ly, but we did not regret it. For the
last ten years the Congress Party uti-
lised them, and now the Princes 1ealis-
ed their strength. They thought that
if they could be exploited by the Con-
gress, if they have so much influence,
if their resources could be utilised in
that way and could attract public
opinion and secure their votes, why not
they themselves join other parties?
(Time bell rings.)

Madam, I got twenty-five minutes.

THE DEPUTY CHAIRMAN: You
have fifteen minutes as put down here,

SHRI R. S. KHANDEKAR: But I
thought 1 had twenty-five minutes.
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‘THE DEPUTY CHAIRMAN: Al
right. You may have twenty minutes,
five minutes more. There are lots of
speakers still.

SHRI R. S. KHANDEKAR: So, they
thought that they could fight on their
own or they could join other rarties.
Now because they are becoming in-
convenient to the ruling party, so
this slogan or this new thought of
abolishing their privy purses and their
special rights has arisen. And that has
brought about a hue and cry among
the former native Princes. I am not
against the abolition; they should do
it. But to think of it only now does
not show the bona fides of the ruling
party. As at present, there are many
rulers in the Congress Party and there
are many rulers in the opposition
parties, and what I am saying is that
by merely abolishing their privy pur-
ses or their special rights nothing is
gained for some time to come &t least
because they have all joined hands
now and are in an entrenched position.
Wherever they were fighting the elec-
tions, the weaker among them, on
their own, they or their nominees, as
contestants in the elections, have for-
feited the security deposits and given
way either to Congress Party candi-
dates, or to candidates of opposition
parties. So they have consolidated
their strength. They have got so
much strength in thew own
areas that for some time to come,
by merely abolishing their privy pur-
ses or their special rights the problem
would not be solved. The problem will
be solved only if an integrated move-
ment is launched against them. Then
and then only the problem will be
solved. The sin was committed by the
ruling party during the last ten years
and it will take years to wipe out that
sin. Then probably a new clean slate
will be there where this princely in-
fluence will not work, and I am airaid
that for some time to come this is
going to continue, and along with th.e
Congress Party the other democratic
parties also will have to suffer for
some time to come. I am very sorry
that the Congress rule of twenty years
has brought about this state of affairs.
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This is the condition
years of their rule,

after twenty

Now, Madam, I woulqd like to speak
about another problem, Only yesterauy
the Report of the Committee of Mem-
bers of Parliament on Education was
given to us. It is a very good report.
I think it 1s an ideal report or it can-
not be implemented, and it is too
Premature also in certain respecis to
think of its implementation. T would
only mention one thing. There is a
Minute of Dissent given by one hon.
Member and I entirely agree with it.
The Report suggests the two-language
formula, the mother tongue, and Hindi
or English. This is the formuia, but
the Minute of Dissent given on page
32 is very rewarding and I wish the
Government take note of it. It is
paragraph 3 on page 32, ang it reads:

“In our anxiety to formulate g
language formula, we should mnot
forget that the official language
question is not settled as yet.”

As for myself, I am in favour of the
three-language formula, but so long
as the issue of official language has
not been settled either the Commis-
sion or the Parliament or the Gov-
ernment should not decide anything
regarding education, regarding the
language policy. The Minute of Dis-
sent further reads:

“The language policy on education
should not be utilized as a back-
door method to implement or to
introduce the official language which
is under question. While there can
be no two opinions that there should
be unity among the diverse groups
in India, it should be clear that
unity is not to be confused with
uniformity, and link language is a
question to be decided by the
people and shaped by time in the
process of evolution.”

That means it is no use making haste
and saying that English or Hindi or
both would continue. As far as I am
concerned, let things proceed calmly.
Let the languages develop. There
should not be any insistence or fana-
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ticism, as it is called, on any question.
Let all the languages be developed.
Let Hindi be with English. There
should not be any insistence at the
present moment that education should
be imparted through the mother
tongue or Hindi or English or any
other language. So this Report is pre-
mature, and the sooner Government
decides something in this regard, the
better it would be, and till the Gov-
ernment decides about the language
policy, this Report should be kept in
abeyance,

About education there are many
matters to be said about girls' educa-
tion and the neighbourhood schools,
but since I have no time, I will not
place my views on these a'though
these matters require reconsideration.
All the same I should say that there
is neglect in the matter of girls’ edu-
cation. You visit some of the girls”
schools in any State. You will be sur-
prised to see that in one class there
are about 75 to 80 students. There are
not enough teachers, not enough fur-
niture, not even enough sitting ac-
commodation, and thereby their
education is very much neglected. In
the matter of education this Report
recommends that there should be this
thing and that thing— which requires
crores and crores of rupees——whre4s
in the Budget provisions there is
hardly anything left. So this will be
just another report on education. There
have been so many reports and this
will be one more report which will
adorn the book shelves of the Educa-
tion Ministry, and I doubt very much
if this will be implemented.

Now mention was made about tele-
phones and the posts and telegraphs
system. I would mention a few points
about it because there have been many
complaints about the working of the
telephone system. References have
already been made to this mafter.
It is said that arrears of telephone
payments total to about Rs. 6 crores,
I do not know the breap-up
of this figure and whether
Departments of the Government alone
owe this much amount or whether
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ordinary subscribers owe this much
amount. There is now a new method
adopted by the Telephone Department
by which they disconnect without
giving much notice. Previousiy they
useg to give registered notices. But
now the procedure is that they just
inform you on the telephone. It does
not matter whether you are there or
nol, whether your family members or
your servants are there or not. They
just inform you on the telephone and
the next day the connection is dis-
connected. By the adoption of this
new method the honest subscriber is
put to a lot of trouble and loss. I
have referred to this matter on many
occasions and I have also written to
the Ministry. Yet mnothing is being
done. The whole system of collection
of {he telephone arrears requires re-
consideration and this new method
should not be there and this arbitrary
method mentioned in the present
high-handed order of the Telephcne
Department should not be contivued.
When the connection is removed for
getling a re-connection you have to
pay something like Rs. 20 or Rs. 40.
“Therefore, this matter should be look-
ed into and something should ve done

to remove this defect. (Time bell
rings) I will wind up Jjust now,
Madam, -

About general inefficiency I have
t¢ say that I am sorry that when pre-
vicusly we were criticising the Siate
Administration and saying that in
their offices the files do not move
and that letters are mot replied to,
this ig the state of things in the Cen-
tral Government also now-a-days I
have got a case in hand as an illus-
4ration. A certain person applied for
licence to start a medium-scale indus-
try. For about 3 years the file was
pending with the Industries Ministry
and after three years he got the reply
that it had been transferreq o the
Ministry of Petroleum. Then this
Ministry of Peroleum for one and 2
half years has been sitting over the
“matter. This is the state of aflairs.
You try to meet the officers, but the
-officers are not available. They are
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often on tours. They are on tour for
i+ weeks together. And when they come
back they say they have so much of
work pending before them that they
have not time to meet you. They are
so busy. In this way you are not able
to meet anybody and you don’t get a
reply. If this is the way that files are
disposed of, I do not know how the
work will go on,

THE DEPUTY CHAIRMAN: You
must wind up now. You have taken
more than the allotted time. There
are many more to speak and it one
speaks for longer time it means the
others will get less. If one ¢peaker

spoke for longer time it 1S not an
example to emulate. v
SHRI R. S. KHANDEKAR: 1 will

finish just now. With regard to the
Administrative Reforms Comrmussion
it has been pointed out that this Com-
mission has been doing its work and
that it has submitted an interim report
and so on. But there is a fear i1n the
mind of the public that the Govern-
ment may not after gll accept the re-
commendations of this Commission,
that all this labour would be a ioss.
We have seen what has been happen-
ing to the recommendation c¢n fthe
Planning Commission. Whether you
agree with the recommendations or
not is a different matter, The A.R.C.
submitted an interim report and the
Government has changed the sugges-
tions and they want to adopt their
own way. I would like to ask why
such a commission is at all appointed
if its recommendations are not to be
accepted and followed. There is also
a general feeling that the Govern-
ment or rather the Prime Minister
was reluctant about the appointment
of this Commission. I do not know
whether the recommendation of this
Commission would be accepted by the
Government or not and if accepted,
whether they would be followed by
the Government or not. I am afraid
they will take 3 long time to accept
the recommendations of this Commis~
sion. 1 do hope, therefore, that the
Administrative Reforms Commission
wil] finish its work soon and that its
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recommendations fwhen wsent to the
Government will be considered in
right earnest by the Government.

SHRI P. C. MITRA: Madam Deputy
Chairman, this is an Appropriation
Bill %o provide a certain sum from the
Consolidated Fund of India to meet
the expenditures of the Central Gov-
ernment, excluding the Railways, for
the financial year 1967-68. Though it
shows that the total sum asked for is
aver Rs, 14,000 crores, in reality the
expenditure is estimated to be not
more than Rs. 4,584 crores including
about Rs, 510 crores for repayments of
interest on public debts and other
obligations.

Since the mid-term appraisal of the
Third Five Year Plan, it has been
accepted by all, including the Govern-
ment, that top priority should be
given to Agriculture, Irrigation and
Power, in order to make the country
self-sufficient in foodgrains and other
agricultural commeodities within a
short period of time. But a study of
the Bill as well as the Budget pro-
posals that were placed before ug in
May last, shows that the Government
do not give that much of importance
to Agriculture and Irrigation that the
situation demands. Out of the total
estimated expenditure of over Rs. 4,000
crores during the year, provision of
about Rs. 107 crores ' only has been
made for the Ministry of Agriculture,
Community Development and Co-
operation. The sum includes the
capital outlay of Rs. 32 crores or so
under this head. A paliry sum of
Rs. 53 crores has been provided for
Irrigation and Power. So many
schemes of different States for irriga-
tion that have the potentiality of irri-
gating millions of acreg of land have
either not been taken up for execu-
tion or those works had to be slowed
down for paucity of funds. The Union
Government functions in a peculiar
manner. They are, I am afraid, pri-
soners of outmoded administrative
rules and conventions. While the
Food and Agriculture Minister certain-
ly with the concurrence of the Fin-
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ance Minister has publicly mnnounced
in this House that money will not
stand in the way when it comeg to
saving the people of drought-affected
Bihar-and actually they have made
very generous aid and loans to the
State Government for that,—they are
not so generous in helping the State
to permanently stop the recurrence
of famine conditions in the State by
the full utilisation of the water re-
sources of the State by means of
hundreds of major, medium and minor
irrigation works. Thig has been the
state of affairs in other States nalso.
I would like to draw the attention of
this august House to the contrast that
is evident so glaringly in the figures
given in this small Bill. While an
aggregate provision of Rs, 160 crores
has been made for Agriculture, Irri-
gation, Power, Community Develop~
ment and Cooperation, a colossal sum
of Rs. 715 crores has been provided
for the purchase of foodgrains and
fertilizers. I am not against the pur-
chase of foodgrains and fertilizers,
whether under PL 480 or for cash
payment, in order to meet our deficit.
But I fail to understand why our
Government does not appreciate the
proposition that our marginal deficit
in food can be wiped out for the
present at least, if even fifty per cent
of our cultivable land gets irrigation
facilities. A  solution of our food
problem will not only usher in econo-
mic stability but it will also enable
us to follow an independent foreign
policy.

This brings me to the question of
foreign policy. In our foreign policy
it is apparent that while we some-
times cause a wound we never strike.
This is due to our dependence for ocur
food on the United States of America,
the Soviet Union and other countries.
In determining our attitude on each
issue, we always look at two great
Powers and we are seldom guided by
our enlightened national self-interest,
consistent with our basic policy of
non-alignment. In my view, we have
been compelled to take recourse to
this position primarily due to our
dependence on food imports. Of course,
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there are many other reasons for our
playing second fiddle to these great
Powers. But the primary cause is our
food deficiency. I wish that our coun-
try had the courage to follow a1 dyna-
mic non-alignment policy like the
U.AR. which did not hesitate to
break off diplomatic relations with
certain Western Powers the moment
they had reasons to believe that those
Powers were actively sympathising
with the cause of its enemy. Recently
it has appeared that American wea-
pons have been coming through West
Germany to Pakistan and the other
day America also declared that they
are giving spares to Pakistan to re-
build their damaged planes and *anks.
Have we the courage to take any
steps against these Powers except
sending Protest Notes? I feel that our
adherence to the policy of not using
our atomic potentiality for the manu-
facture of the atom bomb is not based
on jdealistic grounds but due to an
apprehension that both the United
States of America and the Soviet
Union will stop aid the moment we
take the decision to manufacture
atomic weapons. Madam Deputy
Chairman, it is wrong to say that
atomic weapons have no defensive
potentiality. The reality is just the
contrary. The TUnited States of
America and the Soviet Union have
accepted the co-existence theory in
spite of so many causes of difference
and that is due to the fact that both
these countries possess atomic deter-
rents. And they know that if one
tries to annihilate the other, the other
one also will be annihilated. The day
we will be in possession of the atom
bomb and a perfect delivery system
the threats from the two neighbouring
countries will disappear and then
only we will be able to give our full
attention to the economic development
of the country. It should be noted
that no atomic Power has been attack-
ed by any country or by a combination
of countries and that itself proves its
defence potentiality.

Now I come to the vexed problem of
land and labour., We have tried for a
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long time to reform the land system
by means of legislation and through
Government machinery and it has
been proved that it is not possible to
be done due to many causes. One of
the causes ig that the vested interests
are very strong and besides the pre-
sent law and the courts always cause
delay in the implementation of any
proposal. Madam, in 1948 the Bihar
Government, the Congress Govern-
ment, passed a law for the restoration
of land to certain aboriginals who are
called Tana Bhagats there and who
had been dispossessed of their land
during the 1930 no-rent campaign and
agitation. Till 1965 litigations have
been going on and many of the abori-
ginals who were so dispossessed of
their lands could not be given posses-
sion due to these litigations. Natural-
ly they were discontented and other
parties took advantage of this situa-
tion with the result that even during
the Congress regime the people who
suffered for the independence of +he
country had to be imprisoned and
sent to jail for their agitation in con-
nection with their lands. You should
remernber that these people of Ranchi,
Singhbhum and Santhal Parganas are
causing trouble in Naxalbari, They
went there as agricultural labour.
There they were not given land; they
were only asked to work on land.
Not even full share of the crop was
given to them and the result of it was
that there was discontent and the
Left Communists—the so-calleq ad-
venturists as they are called by the
Left Communists—have exploited
them and taken up their cause and
these unsophisticated people have be-
come the victims of their machina-
tions. The problem really is they
have been working on the land but
without any land for themselves aud
they have been suffering for a loag
time. Naturally we have to find out
some ways and means by which these
landless people can get land without
delay. In this connection I would like
to quote from a letter which was ca-
ceived this morning. It says that 2
seminar is being organised by the
Gandhi Peace Foundation, Gandd
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Smarak Nidhi, the Delhi Sarvodaya
Mandal and others, It says here:

‘ Tt is indeed unfortunate that in
spite of 20 years of freedom, the
land problem continues to remain as
one of the major problems facing
‘the country. We have failed to find
any effective measures to redisiri-
bute the land to ensure higher
standard of living to the peasants
and increase agricultural production,
The land reforms measures ~dopted
by the various State Governments
have also not brought any desired
results either for its faulty and half-
hearted implementation or due to
Jack of social conscience.

“We have so far witnessed that the
.only recognised method to solve the
land problem by peaceful means is
_through the State machinery but
- all the efforts by such machinery
have been abortive because of the
manipulation of vested interests and
indifference on the part of the Gov-
ernment. In recent years the coun-
4ry has also witnessed another non-
violent and voluntary effort under
Vinobaji to bring about land re-
Jorm by creating social conscious-
ness among the people where
people voluntarily agree to sociali-
zation of their land....To leave this
igsue untackled would be dangerous
&¢ interested and unpatriotic groups
weuald always try to take advantage
¢f such a situation to organire vio-
~lence and lawlessness to achieve
Jbeir political ends as did happen in
Jelangana and is happening in
Naxalbari and other parts of the
country. To avoid any such situa-
tjons it is therefore imperative that
immediate and positive steps should
be taken to solve the land pro-
JElems non-violently.”

These people are not agitators; they
are peace-loving people and they lso
feel that the present Government
machinery cannot solve the problem
and we have to take some other wy.
T feel that if necessary the Constitu-
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tion should be amended and here I
have got a suggestion to make.

Instead of the Supreme Court
having the final say in the matter, the
State legislatures should be given the
powers just like the House of Lords
and the Privy Council to finally
decide cases arising out of land dis-
tribution matters, A Government
comes into power after promising that
they would do this or that in their
manifesto to the people. But if these
cases go on dragging for years {o-
gether in the courtse for ten years or
fifteen years, since a Government re-
mains only for five years, they cannot
naturally fulfil all their promises.
Therefore the State legislatures should
be given special powers in regard to
this matter and their decision should
be final and no court will have any
right to interfere in these matters.
And any law made by the Government
regarding land reforms should come
before the legislature for review and
their decision should be final. We have
roused social consciousness of the
people; we have asked the people not
to believe that Providence has made
them poor, that they have every right
to live decently. But then if we can-
not provide for them a decent living,
naturally other parties with their
agitational methods step in and lead
them astray. It is no wonder that the
people come under their influence.
So if we want to stop these things the
only way is to give power to the -es-
pective State legislatures to deciae
cases in connection with land reforms,
1 know what is the difficulty for the
Left Communist Party in solving
land problems in West Bengal though
they are in the Government. They
could not do anything revolutionary
because there is a coalition of 14
parties. Besides they also know that
any person can go to the court and
can get an injunction. So they knew
that they would not be able to dis-
tribute the land immediately. There-
fore the extremists among them took
the line: first give the possession to
the landless people ang then ask the
other party to go to the court. This
is the way they have moved.
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I would like to say something about
labour also. The labour situation alsc
is not properly dealt with. Even
in the public sector, in H.E.C, in
N.CD.C, I find there are a lot of
troubleg and the authorities there are
trying to take advantage of the diff-
erenceg among the Unions, The legi-
timate demands of the workers are
not met. It is unfortunately true that
a number of Unions have been form-
ed in public sector institutions as well
as in private sector institutiong but
if the demand of the labour is genuvine
you have to deal with it. You ghould
not say that the other Union does not
accept that proposition and so you
would not accept it. This is not the
way to deal with these matters. In
the N.C.D.C; for over g month a strike
has been going on and some of them
are op g hunger-strike but the autho-
rities do not care gt all. If the la-
bourers are forced to return to their
jobs because of hunger, then do ycu
think that they will be conlended la-
bour? Do you think you will Dbe
able to get proper service, good ser-
vice from them?

(Time bell rings.)

THE DEPUTY CHAIRMAN: Pleasc
wind up. You have taken more than
fifteen minuteg and I think the Cong-
ress Party should make it as ten
minutes for each Member.

SHRI P, C. MITRA: In the zame
way, in Telco Jamshedpur manage-
ment have introduced a new wage
scale and that also they tied to im-
pose on everybody saying that uilti-
mately they will have to spend more
than what they were spending. But
the workerg are not ready as they
are getting less than what they were
getting before. We had gone to  the
Labour Minister. He said that we have
no right. Under the law we have
no such right to  enforce anything
about wages, salaries, ete. Only after
the Engineering Workers’ Wage Com-
mision gives its report they will try
to persuade them. Thig is not the way.
If there is any defect in law, we
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must rectify it and make the manage-
ment agree to g reasonable propositicn
which the Government wants to be
implemented.

With these words, I thank you and
1 support the Appropriation Bilj,

st grax fag werd (Tsew) ¢
It wRed, oS fae
av gH AN e w7 g € oA
faer wat § Q% 790 T WIN A9Fsq
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FY TE IHG 54 FUT ¥ FT AT § |
orw g9 Sfefae weafmr ¥ g
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F9 T(EY HIX G, 3T SHT & v
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2 P. M.

TAAFAT I A7 #1 & B 77 -
F7 TMEE & M FE F 7 g9 Frg
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THT q AT AT FL | A qI A
q FTHRIT FT AMfqEr F w7 wfyew
wTE g T OF agq FT AW IT-
ferg g w1 B, Ot smaT W@ A,
R AN Wy wafEefs
WL ZH ATETT § AT 57 w0 o
FY afvefeafy & fase w7 frfsee emve
# T IEANESHAF AQTALT qAT F7 TEAT
MY & AY 2 WAl Ay FY, IS
qifedtst Y, dFwe T i F 57
T HTYTY 97 FATAT T340 frgh & & faear
Aweds ¥ fai sgrar & samar g
T g, SEET WEAT W g1 7 2w
o9 fefaee Zriew 3% THT & Q)
& TF | AfFT THF AT A 9T
a1 & fF JIA-aygro 37 favany
q3r & F far aowre & Oy wv fafas
a1 7 99 73 & T AN & way 7 favary
T2 & & T g |

TF AEAT A T ogar foed
faetr srrmre & evaifesr g7 7 mrfeem
FT FoA1 7 IFT a0 o W afy=wdy
TN & FAHIT AT § D 0FT THA
9T Y TifFearT 7 Foarr Fv forgr IawT
T AT | 5T AT F I A FT
o 7 AT § fF AT ¥ gedr A
q AW Y AL AqUAT, TZ FTFRIE FT
qIT A% TF, A7 qVFTT FY worw 7 FRar
AT T GAAAT B 3T F fAOF | AR
T 1963 To HIT 1964 £o F gETAHT
F1 1967 g% f@ar F var, =W T
Ay FATAT | AL T AT TAT THIN
F IIEIT | ER FT A F 91
AR St mA 9IEF T IF 97 WUEAT
fspar at, SeFt e fag mar 1 Fg A
qrfssarr 2 2 7 9 7 F f=F oo
aifFe 7 3aR1 YT fRan, amw g
feat ? w7 A oF agH FIT A
WEIE & JUT o9 fFAr F7 T 7G0T
¥ A waar =gm, AT,
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@ Y T T gFE § g Sy
feqfa #y mqez &% | AT AT ARE @
Fg! v el w77 & fam w9 7g7 W e
TEFgY ¥ fag woge 7 & fr 5w @
¥ gFaeg | o 8 OHT 99 Y i Se
qT qfeqrs &7 Fear g1, AR 94T
AT T |

frz qifeegis ¥ aTST 9T &WIY
ATET NEEw 1 FT N T
FT T Wi g o faegw feagear
TIT TSI FT HAT 9T I Afeas
AT ATET AT 2 FT ATST TWEH IF
Arfear &1 25 & A1 S SAF FT
a9 TFTT K1 gET Al TT ERT §

[THE Vice-CHAIRMAN (SHRI M, P.
Buarcava) 1n the Chaid]

I gy SIS WIS A9 TEr g @
2 d gEglorw AT AT FRATE, H
wrat g o = wee ¥ amag wdt
i fordary & s WA, afm
fre faft § USRI A TF TEEF W
FY TE AT UF AT G &, ALHTT &Y
q7% ¥ gHIfyE g 7, fr gvare
zfefagoer & qra /&) w17 I FE
Fv ag faem ag T femm m g,
¥ am> § § #veie T T8I, MFeaw
TS Y HWT 9T I arer, A/
S FFEAaTy & Ta¥ F7 fewar & 90
TREaT 1 gargwr agt frew fed
§ ogT & 1 T oot AF @Y R, I
AT R FY WAL IW FEEE A G
a1 TIEE FY G e ¥ osW
g1 ag A« fer A fRr oF Wl
gead #1 9ftama® & a9 gi-
fors geFTe 99 ffa@ FY T FI 4,
Y & gwerar g 5 2w A goar & 9
qT AT FIAT AMF 39 A F gATE
a8y F]r 1 & wgen fr S geE
39 oo PR TEam F AR
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2w & o fafreew adz weh <ah
%) TqT H"TW #F Fe-=ic FL ?ﬁ,
AT B F [T FT AT TGAT T,
T HM AW F AT g FET W 2 )
=T L A} A faege qediear ¥ arq
o= gt =ifed sie frgdr e @
FEi B B FIY F T AF I A AT
afus sfaa g

AT AT Mg qg W wqrAeww 2
AFTAIL X QeI H I g7
ot fadr & ey & e A
*X, 75 B Tt AW afaa s
arwa g | gafea geem & e
TG FE@T | AfET N JTIH I § 3
FAq 7 g% W3 faquaw & oty
A WY | F A 9T IIEI AT
FFAC L ZA T F T AT
&, A AFET A T F T qfoErars
& gt & 3w . faay 9z faady gd
fastt & 1 %It ¥z a1 w ArsT fag-
qQuA ¥ Araeyr Tgdl oFF Tafay e A
fafredy @ ag aqfaz =1 0% 2 afer &
agar s gr @ oY g9 arg #7 e
T 1 AR a3 faEdt A1 wEwdE
& & Ima agr TgAv TG =Argar, ST
qfagd i, afFr Ag ag & -

T e, WY AR T AT AL
g0 o1 A § g gham Oedr 2
HAFT A AT F1 AlFqarar g, 0 77
TRT GAIT TEAT &, g0 QWi & &g
sl fewmr F equrE, SEq gFead
grr ) An @ g feeea |
T AT BT+ .

ag fazd fat 7 § S99 & S
fefegae % o<r & wimarars & faa &,
it fa s § &, ot oifSta /99 #7190
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qfogramg i3 & Y S99 F q0sT
HAT E o Tamag q) IO X AN
T 19 FT G@FA § OF UF 9gF v
9S4 I TATH § A7 7E1 & | I THAI-
ar &7 FAE AN ¥ faqar § AR)
fros f&dt gaardl & o gt =g fF
I F ARAT g Avalag &
=gfay JoE & e 6 a3 ) 3g
TATET AT FATHT § et e frat &
T & AR A JIA F (@-2EM qT
7 faaver &7 (o 0 T0 T 1 g3
2 o agr 9w el ¥ e I foar
FT @ & 1 FF W E FAAT ¥ 3L
W FAT FFE ) AT Fal, AlwT
FFENT FALHTC AT T AT & 919
A ATAY T VAT Y g7 AT AE FY
aTE ST ¥ 77 TE0E T & ;T A A%
Tege 48T FF A AN G-l ST FY
freme gl | o g ATy s AT S
Fez w1 faryard & o= faedad &
Fg %1 AWTTE AT AT | AN IF 577
5 FedaTdr &1 O qEY F @7 | FT
FTO §, FIT H/ Ffeat § 1w 7T
qEY 7 HT d1 qg [ WATAT I UF
FET AT AT § |

T HIEAT | IH AT TE AT
fa gaTAT% § | 39 G 99T A
g B & (A% g9 a9 a0 3T T4
FFar & SO A9 7 3 | /T wigw
7aeal B W1 AW #7 garer A@rar ar
AR FE2Y § F W aw Sw g
TE Y OF STF g ATIT 1 AT TA-IEH
g faare #q & wowy anfas aaeant
F AT S A A A dar g ar
T Fg 39, gad Al aF g A1
Freq aTy 9 fF aw wifFE fee @
Fat 0 A7 &1 FFT AT FTOT § @
g WWETE 9aT g1 %, § auaen
g fF ag sfa adt g 1 g9 g7 wd
HF AT TF AT ITH TF A7 WIgTL
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¥ fagre 73 @ saver sfag gom,
AfEa fET b gre A auegr 771 qura™
FAT ATEVAL § 4 T TAAM AT
gftz @ o7 97 21 A% A fR7 & 0F
AT FaA N ITAT /A GqTA AAT
fiF FET TFT IT AN 757 FT
g fSe0 a7 &7 Tedr & Jear fqo0q
FLM AT AT THAT 7 WY OF qgT 31
FWETT &1 5T | T&T 97 @1 7T &
T FTH & UF WT 91T ITF I T
STAT ATgAT | AZ IS o Ay 717 &
agel a1 g8 aTTATH 787 g3 | Al
qgel 91 % Wl ZT Wi F9 feeAt 7
At aat o gg, A USeAT A1 UF
grg AT JTH GAA AqET ATEAT
qzd 91 g1 ML, AW T & a1 fzar
afFa A1 diaradt afsady fas & o
W 97 gam g, aut & ga a2
qa® AT 3% agd SR AT g TGI
ST AT 3 AT afers ag g & s
AT TR AT T AT IA TG
7. T @ T ST] 5 4 FT /7 ag s
FETCE T 4 o qEr g0 6% g%
¥ | @ qamg ¥ & fqags e F
ot fpam w2 o7 et agt qf Fw @
THREST FTH T 7% A, IAH! g G
& awy o) A fEor e a9
FTE! OX T8 ARG q97 gE § IAH 7
AT FoTET 777 9% T S F97 g
aug g S99 AU GaT 43T FT G |
s de

igg feolm ol ofer T @@
IS wrAT 7 o@f wifa oy 7 FfeT &
FUIET §, 7@ A FAA 39 @ ARA
F UF g T g€ W feum F gAT
$ 1 O F |G A RS ATH AS AT
 ouy Feol ATIAZA T7 G (TAIE TG0
gSr o A 5 ' aw & fvew
g€ & o g1 AT FT IAYG AW AT L
g MFe faq MW E RamAATg L.
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5t &o @o T : 70 Gl AT ¥
W%l ’ B fe 1

Y gax fag werdt @1, 9| 70
T GET A ST IA AT 7 & 99 WAl
FIUAITARERE | T8 fa e
AT FT AT 20 FHET qaTS § A
F1% gae2frome arw Ay gy, # wraar
z owd fes far g, L .

st o Yo qeq ¢ 3T 0T AT B,
FAY 9T TEY A B

=t g2 fag ward : g 3T 3,
qveg foat 7 @z & ¥ 398 A
o & fga & #1% favia =17 gom &1 4
TR T T AXAT | IICE 7Y, Bfaeqrgag
T, AT AFFET a7 FIH AT AT FET
9, 39 {65 & 910 F Ay T6E
2, W 3981 FFor | EAarE 7T S
wFE 97 S1 ¥eA 737 fey iy § S
qTEA T A1 T 43§ SHHT QIO
T FTHT G 97 qIAT & |

TARTAR & A7 T FB A
T wEe f7ar @ ST g o g
2 fa g aronfasdar &1 qtar &%
ahy g, fadlt Mr & #Awm § AeEy
T & FAIIFATY FAF T &0 T FT
ahy § | WS g Y gl
&1 YT SareT e &9 #7 snawaear
g| . - N .

N
i ” S 3

frwer fast #amY =@ 40 wa
T F T F T 91 | A fwlae
wEAfET g7 X @ & 90 FUS ®9Y
F T TEITAA A1 BIOA FT FAN
den fFar | g FE AT fF Qe Fr
TS BieT F7 fea ol arzs st @
T TG ATG T T gH T9T FT A7 |
aE FD AT@ ¥IT W ST GTT § TG WO
g afia & ag =g v wfEr 7 15
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IAIGIES aTAT AT A &Y AT | IA AT
® qAF ST I JTE 9 T 37IGH
@, 3R Afed | F FWa a4
g TITFTQ : IAFIN AT § AT
FT | THLTT 7 957 fFard I 47 |
forara A% £1d7 7 g0 B AEAy €
(Waimta <1 gq) a8 foama & o w140
? 7 W AR TR AT BIT AN
& 1t A 7, v fraa & @A
FHIT FT 1T FY A1q AT F G §,
safad §3 gargeor faar o< staf STt
FT HEQT { 5) TCFZ T4 g7 AT(84 |
frgwma T =fgy, ag e+ 5§ 10
qTEE § | Al FGT A FOTST & ATAA
§ AT A1 A F79 & fF qai
&9 9q T faar Az A aET |7
FHT FF, q I FY JE &1 A7 0F
FALGA JAULN AqSH /A faar g
f& faas  mod ot s@mar | § A
A9E 20 T AreEa oft agrg W
g fwarl 31 fas1 $197 FogAT 0T
FAT T & | T <1 SIS0l F I q1F ATY
AFT FIT FAT AT SATE( F=JT AT |

st ®o @Yy 1&: IF TT T |

At e g vt . & 77 a5
w § f& uifsafee sga 7 argw
TH F FIT 50 TW@E I &
wifgd @¢ § 39 A 10 g@z
uws fz WTE8T Reg WA arg 10
Z 20 9@Z | AT qg IHT qYG FT
TAFAW S W SoEr a9 w FaFy
AFETT W7 '3BAT 98,  TAFT A9 faan
g

e fRew ¥ AT 4 AN T
faar ar fr Y 7@y o9 7 @ #
IJHET AT AL G AGY AN | HqTH
A WEW Fi F9T G AT, gy A
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ara ufsez & @ &, 9 & qm
FT T B & =gy &Y 999 fzar ar
fF 10 g (&Y w7 qa1§ ¥ SAFT IA
3FF FI7 AL g3 AT AT ITH!
né faes feara #1 sgqegp 19,
aftas aggradt & 1 F Arad i
Fem f& T ar a 33@ fi5g Q@
fazgr &y a1 {5 w97 od fires
Aag 71 qAqeq FI57 7L 40T faey 39
TF &1 SFATA FCA A& AT AT AT A
F¢ qr¢ 39 QA AT AT FF £ F
TS A7 FFEIAT 9T AGT  TIT,
ATYRN AFGL qX, AfzdT 9T 7Y
T, Tg AT AT AT F7 § 98 HAT
a% 37 & ¥ qU A4} gH[ | RgIarEr
FIH AR QU F FT T4 HfAQ |

Jqaate. (S Wit sEw
AWF) . ATEF TG F4T 25 e
5T &

Waae fqg wed : 9 FD
13 T F ark § FAr E ) Arar
f& #rq TATHHT Ay 9 ¥ FAT
amdd AfFa e T Sgd F
AR F1 qTE FgaT AT W § | SAT A
q9g ¥ AT AT @A F ol
ATEAT Ay &, IAFT 1w 7 7 df|q
FEAT AET & q qA AH FEA, L

= Fo o T FAREL FT ﬁt
FEAT A1 T\ 97 |

st gee fag et AfeT Tt
qT 7 994 § | g7 9 9g ABT 4T |
PATT IH TFIT & 5 TF AL I3 A
g9 WOEY WEg FI FT A4 §, 797
g F41 o moAr arar faarer A
F3T | ARFA 9 I7 A § YA FI
T TF AT g1 Ft 3T T
ATg SISFT IATT areatas HfsATAN
#1 g 73 & fag 1 ITH S 797
far a7 § qarA w1 F G IF AT 4
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%z 7T f5 e F a @, .
gaat o9 wfafwa $1 aF wafa
Tgl F30, 7 faag 1 Iw AT § 1 W9
ITH qATH F1 AU G AR §
g9 | «ag | ; .

AT 9 A9 F Mo q&wor
FHINE HIT ARG AT FT
fegwom Fear A faar g% fay &
WO gATg ] § fF wmes o g
TeTAg F, [AZ GaT FTA aTar S0
W7 f4AT A9 T 98 AT FL AT K
WigAl § AT eI AT HTAA RO
EFT AW FL TG | FEREE AT
AR F W AU S il wifs IEw |
AOFT FE fawy o9 AT SOERT AG
g W@ & O HaE agr & o aar &
FHq w91 ) gy 70 fEww g fF
wsifee o= 9% fom wg g, sewt
araHl 9T AT #39 g6, |1 qE
¥ 9210 &, 97 I THTY STAT AT |

SHRI BAHARUL ISLAM (Assam):
Mr, Vice-Chairman, I rise to give sup-
port to the Appropriation (No. 2) Bill,
1967.

Sir, the country is faced with seve-
ral big problems and the most im-
portant of them is the kindered prob-
lem of food and population. It is
a matter of grave concern and anxiety
for all of us that even after twenty
years of independence we have not
been able to be self-sufficient 1in food
production,

We are bringing tood from America
and other countries, One of the ma-
jor causes of insufficient production
of food is the non-implementation of
the Land Reformg Acts, particularly
Ceiling on Land Holdings Act passed
by the States. These Actg must be
implemented without any further de-
lay. It should be seen that the land
actually goes to the tiller; otherwis-
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the tiller will have no mind to pre
duce enough food.

Two other important factors that
retard the production of food are flood
and drought. Flood is a  perennial
problem in Assam. Year after year
the floods devastate the whole state.
It destroys a number of cattle and
human lives and food crops. They
damage from 1/5 to 1/2 of the entire
ciups procuced 1n the State. If floods
cowsd be controlled, Assam would not
only be self-sufficient but it could feed
itselt ag also the entire population of
Calcuttg for the whole year,

The Government of Assam  with
its meagre resources cannot tackle
this gigantic problem, Therefore, as-
sistance from the Centre ig absolutely
essential. We were told about a year
ago by the Minister of Irrigation and
Power that three dredgers had been
ordered for dredging the Brahmaputra
and the other rivers of Assam. But
uptil] now we do not know what has
happened to that proposal. This year
also, as in the last year and year be-
fore last, there were big floods in
the State and a lot of cropg in addi-
tion to cattle @and property were
washed away,

Then, Sir, this food problem can-
not be solved unless and until we also
solve the problem of population, The
pupulation ig increasing at an alarm-
ing rate. The country with its primi-
tive methods of food production can-
not bear this population. Not to speak
of any standard of living, this poou-
lation cannot be fed for bare subsis-
tence with the food the country pro-
duces. For the solution of this kin-
dered problem of population and food,
growth of population must be checked.
For this purpose the Government is
spending lot of money on birth con-
trol. So far so good. But the pro-
cess should be intensified. I will give
a few suggestions in thjs regard.

The Government should prescribe
the number of maximum children, say
{wo or three, Yesterday it was zaid
by the Ministry of Health and
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Family Planning that the Maharasa-
tra Government have sent a proposal
that the maximum number of child-
ren should be fixed at 3. So let it be
fixed at two or three. Then, both the
Parents or one of them must be steri-
lised so that there can be no mote
children Jater on. If necessary, for
this purpose g legislation will have
o be passed. Unless and unti] com-
pulsory sterilisation is adopted, peo-
ple will not go in voluntarily for this.

Sir, the Government of India, as I
have already stated, is spending a lot
of money in this behalf. But the pro-
paganda about family planning jg be-
ing carried on mostly in the cilies and
towng amongst the educated classes
through the medium of the cinema
and other things. This propaganda
ls more necessary amongst the unedu-
cated, illiterate people. Educated
people, sophisticated people are vo-
luntarily gccepting family planning
because they understand the meaning
of standard of living. They know
what kind of education will have tu
be given to their children and so on.
Therefore, it is more essential that
this family planning dampaign is
carried on amongst the slum dwellers,
the villagers and the illiterate
classes.

Then there is the question of mar-
riageable age of boys and girls, Even
now we have seen that young girls of
13-14 years among the backward or
illiterate classes throughout the coun-
try and even in Delhi are being mar-
ried to young boys of 17-18 years. 1
believe there are laws prohibiting
child marriage. But these laws are
not seriously implemented, Therefore.
this child marriage should be stopped
immediately.

My second suggestion jg that the
marriage laws must be suitably amend-
ed and seriously implemented, Then
legislation should be made that in fu-
ture parents will be supposed to have
not more than three children. And
if they have more than three child-
ren, the children exceeding three un-
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der the law will be illegitimate gnd
they wili not be entitled tq any pro-
perty or civil rights.

Then there is the problem of high
prices. don. weinberg know that pri-
ceg are high in India but highest in
Assam. In this connection the Minis-
ter of Food and Agriculture of the
Government of India was kind enough
to help the Government of Assam to
open one co-operative Department
Store at Gauhati. But the State needs
a few more such stores. Unless and
until more such stores are opened in
the State the poor people will ever
remain in the cluiches of greedy tra-
ders and unscrupulous black-marke-
teers. Therefore, I request the minis-
try of Food and Agriculture to
'open a few more such co-operative de-
partment stores in the State particu-
larly in Shillong, Dibrugarh and Tin-
sukia.

There are a few other more im-
portant problems that relate 10  the
eastern region of India, for example,
the Naga problem, the Mizo problem
and the problem of hills gnd plains of
Assam, The causes of the troubles
are basically the same. They are po-
litical as well as economic. As you
know, Sir, these hill areas of the
eastern region are very, very back-
ward; they are under-developed. As-
sam is undeveloped and under-deve-
loped. But these hill areas of Assam
are more backward and undeveloped
than the plain areas. Naturally they
suspect each other. The hill people
think that the plains people are ex-
ploiting them and the plainsg people
think that the hill people are grum-
bling without any cause and so on.
There are certain sections of the peo-
ple who are saying that the hill
people are being exploited by the
plains people. They are educationally
and economically backward because of
the negligence of the Assam Govern-
ment.

Sir, the actual reason is that after
the creation of Nagaland more and
more money i3 being spent in Naga-
land than in any other hill district of
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Assam, The money spent there 1s
five or six times more per head than
in any hill district of Assam. In sup-
port of my contention I beg to quote
a few lines from the report of the
Commission on the Hill Areas of As-
sam for 1965-66. The Commission
says: —

“Our enquiry hag ranged ovar a
wide fielg and the following 15 a
summary of the conclusions we
have reached and the main recom-
mendations we have made in accor-
dance with the terms of reference
given to us:—

1. Dissatisfaction with the econo-

mic progress of the hil] districis is
at the root of the unsatisfactory
general relationship between the
two regions—the hills and the
plains—of Assam. N -

2. A comparison of the revenue
and expenditure of the two regions
shows that—

(a) The relative contribution of
the hill districts to the State re-
venues is much less in proportion
to their population; and further
it has gone down over a period of
12 years since 1951-52.

: (b) The per capita contribution
“ of the hill districts to the State
revenues is much less than that
of the plains while the per capita
contribution of the plains has
more than doubled during the past
12 years, that of the Hills has re-
mained more or less the same.

(c) The share of the hill areas
in revenue expenditure has always
been more than their share of
population. It is also much in
excess of their relative confribu-
tion to the State revenues.

(d) The per capita expendifure
in the hill districts, which is 5 to
6 times as large as it was in
1951-52, is much more than in the
plains,

(e) The capital expenditure in
the hills has been relatively small
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but since 1956-57 it has
stepped up.
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been

(f) While the allocations of the
Plan outlay for the hil] districts
have not been unfair wvis-a-vis
their population, as a percentage
of the total outlay these have
gone down slightly during the
Third Plan period.

(g) The hill districts have re-
corded a higher rate of increase
than the plains in respect of the
State and per capita incomes.

3. There is no evidence of any
leliberate neglect of the hill areas
in the matter of development; nor
has there been any diversion of
funds allocated to the hill areas for
the benefit of the plains,

4. In respect of certain pressing
needs of the hill areas, such as
means of communications, the pro-
gress has been unsatisfactory.

5. (This is most important). The
financial assistance by the Central
Government has generally been on
& more generous scale to Nagaland,
NEFA, Manipur and Tripura than {o
the hill areas of Assam. This has
contributed to the dissatisfaction jn
the latter areas.

6. While there has been no failure
on the part of the State Govern-
ment to take cognizance of the diffi-
culties of the hill districts the needs
of these districts are greater than
those of the plains areas, The ex-
ceptiona] difficulties of these districts
justify exceptional treatment,

7. The basic problem of the hill
areas is that of economic develop-
ment, for which the two regions of
Assam—the hill areas and the plains
—are inter-dependent. The links of
the hills with the plains constitute
a factor of importance tg both
of them and there is great need of
preserving these links”,

This Commission, after taking full
evidence, has come to the conclusion
that the basic cause of this discon-
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tent is the underdevelopment of these
hili areas. And this report has also
recommended that immediately Gov-
ernment should take such steps as
would develop these underdeveloped
areas. Now as you know the Home
Minister and the Government of Assam
are having some sort of a committee
to examine as to how to formulate
some sort of an administrative ar-
rangement between the people of the
hills and the plains so that they may
live amicably and for this purpose,
again a sub-committee has been cons-
tituted with Shri Asoka Mehta as the
Chairman, and the sub-committee, ac-
cording to press reports, is sitting on
the 28th 29th and 30th of this month.
I wish all success to the Committee
and we hope that on amicable solu-
tton will be foung by this committee.
This sub-committee will ultimately
come to a political solution. What is
more necessary is the development of
these hill areas. Let the sub-commit-
tee come to some political decision.
Meanwhile, let the Government of
India, through the Government of
Assam, immediately go to the help of
these hill areas in developing them.
Here three things are very essential:
1. The unity of this region must be
maintained; 2. These areas must be
developed; and 3. These hill people,
who are educationally and economical-
ly more backward than the people of
the plains, must have a sense of ful-
filment. These three things must be
contained in any solution whatsoever.

In one of my earlier speeches in
this House, I had said that there are,
not only in Assam but in other States
also, many backward areas. These
areas should be declared by the Gov-
ernment of India as “Underdeveloped
Areas” For example, under the Cons-
titution, we have declared certain
communities—Scheduleq Castes, Sche-
duled Tribes and other communities—
as “Backward Communities” and for
them, the Government of India and
the State Governments are paying
special attention. Similarly, I suggest
that these areas should be declared
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as “Underdeveloped Areas” and special
care should be taken by the Govern-
ment of India for their immediate and
quick development.

Another question to which I would
like to reter is the educational policy
of the Government of India. The
Government of India, after thorpugh
examination some years ago came to
the conclusion of having the three-
ianguage formula and up till now, I
think the accepted policy of the Gov-
ernment is the three-language formula.
But some time ago, our present Minis-
ter of Education, Dr. Sen, made a
declaration that he is not in favour
of the three-language formula and
that he is in favour of the two-lan-
guage formula. Also there are reports
in the press of some saying that the
medium of instruction in the unijver-
sities should be English or Hindi, and
some others saying that it should be
the regional languages. I have my
own views with regard to this matter
as to what should pe the medium of
instruction in the universities, what
should be the medium of examination
in the universities and what should be
the medium of examination in the
Public Service Commissions and also
whether there should be the two-
language formula or the three-langu-
age formula. But my submission be-
fore the House is that before we do
anything, we must examine the point
very thoroughly with the help of
experts and other persons and then
we accept a certain policy, we must
stick to it.

[THE Vice-CHAIRMAN (SHRI P. X,
KuMaRAN) in the Chair]

If suddenly a certain announcement
inconsistent with the accepted policy
is made by some persons in authority,
it creates confusion in the minds of
the teachers, the students and the
parents. The teachers, studenfs and
parents do not know where they stand,
whether they are going to have two-
language formula or three-language
formula tomorrow. We do not know
whether our children wili have to take
their university examinations after

I3
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four or five years 1n the regional
language or in English or in Hind:
Therefore, my submission 1s that this
matter must be settled, not in haste
but let 1t be solved slowl,, let it
evolve in course of time But once
we take a decision, we must stick to
it If necessary, let it be changed by
the next generation 1f it thinks 1t 1s
necessary and proper

L

Sir, the last thing I want to say 1s
regarding the exemption limit of in-
come-tax At present, the exemption
Limit 15 Rs 4,000 only The prices are
rising very high At present as the
prices are so very high that this limit
of Rs 4,000 is inadequate Therefore,
I appeal to the Minister of Finance
to raise the exemption limit
Rs 4,000 to Rs 6,000.

Thank you

SHRI NIREN GHOSH (West Ben-
gal) Mr Vice-Chairman, $Sir, the
first point that I would hke to make
1s that in the matter of financia] allo-
cations, the Centre 1s adopting discii-
minatory attitude towards the State
of West Bengal Even on the basis of
the population figures, which 1s one
of the factors for determining the
quantum of money that is allocated
by the Finance Commussion, a sum of
Rs 10 crores more 1s due to West
Bengal, which 1s deliberately being
denied to this State And of the re-
maining Rs 177 crores, only some-
thing like Rs 1 crore has been allo-
cated to West Bengal on the basis of
the different needs, etc of the various
States It passes my comprehension
and there ;s no logic or sense except
that the Centre 1s determined upon a
policy of running down West Bengal
So this question was raised also by
the State Goygernment and no satisfac-
tory answer has so far been forth-
coming from the Centre As regards
the Government of India asking for
the repayment of the gebts, when the
States have no monetary resources,
financial resources, they do not ask
that the debt payment should be
wiped out but some of them have

from*
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asked for rescheduling and my State
has also done so Even that has met
with a bland retusal So I can only
conclude that in this matter and let
me tell you that the people of Bengal
also think—that the Centre 1s delibe-
rately frying to run down the State
of Bengal and 1t has a step-motherly
attitude towards the people of Bengal
A psychology over the last few years
has been bwilt up gradually in this
way and 1t 1s being strengthened by
the action that you are taking It ;s
not a healthy phenomenon and I
think 1t my duty to draw the atten-
tion of this House and that of the
Centre to this L

Secondly, I should like to say some-
thing about Sheikh Abdullah I think
almost 200 M Ps have signed a peti-
tion urging upon the Government to
release Shetkh Abdullah from deten-
tion and the Prime Minister has
written that 1t 15 not possible to re-
lease him just now Why? Nobody
knows the i1eason A person 1s kept
under detention for 11 years They
cannot substantiate any charges what-
soever and still he ;s being kept 1n
detention and I take this opportunmity
to voice the feeling that 1s being rais-
ed all over India about this question
that the question of the release of
Sheikh Abdullah brooks no delay any
longer It must be treated as urgent
and he should be released and all the
Kashmir detenus should be released
forthwith Everybody knows that the
e'ections 1n Kashmir are fake elec-
tions and there 1s no democratic thing
there Once I went to Kashmir and
I knew that all the candidates were
kidnapped and when some ultimately
stood, the military went there and
beat down the villagers and terrorised
them so that nobody dared to go and
vote 1f they thought any candidate
could win against the Congress Do
you think 1t 1s a democracy or a
military raj? I would like to take
this opportunity to tell you that a
solution for the Kashmir question was
worked out between the late Prime
Minister Nehru and Sheikh Abdullah.
At that meeting Sheikh Abdullah,
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Mirza Afzal Beg and Pandit Nehru
Were present. As my information
goes—I think it should be placed be-
fore the country and the country
should come to know of it—the for-
mula was like this that g fresh elec-
tion should take place over entire
Kashmir including Azad XKashmir, a
free and fair election, reorganising that
the previous elections were neither
free nor fair. So a fresh election, not
a plebiscite, to the State Assembly
should take place including in the so-
called Azad Kashmir. Then the Kash-
mir Assembly would finally determine
the future of Kashmir, So far it was
agreed and Sheikh Abdullah was
asked to secure the approval of the
President of Pakistan. He went there
and somehow or other they also ap-
proved of this idea. So, when the
Kashmir question was near solution,
when it was on the anvil, unfortunate-
ly Pandit Nehru died and some say,
under very suspicious circumstances,
I do not know but whatever it is, the
next Cabinet brushed aside this ques-
tion, so that this entire thing is hang-
ing fire still. I take this opportunity

to place this before the House,

The third thing I would tell js this.
So much noise is being made about law
and order by the Treasury Benches,
by the Jana Sangh and some other
Opposition parties but what is the
rea]l position? That must be frankly
told and at least the position of the
people should be placed before the
Parliament and the country. There
the vested interests, both the emplo-
yers and the landlords, have unleashed
a reign of anarchy and terror as well
as violence against the people. Un-
fortunately a section of the bureau-
cracy, a big section I must say, is
hand in glove with these vested
interests. They do not even obey the
decisions of the Cabinet. They go
their own way and you cannot touch
them. Such is the position because
they will say: ‘We are doing whatever
we think that in the normal course
of the fulfilment of our duties’ This
bureaucracy has been inherited from
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the British and they have always «
built-in psychology of anti-people, not
only in our State but all over India
and the majorily of them are tho-
roughly corrupt, inefficient ang anti-
Jbeople and through these bureaucratic
[people no progressive reform what-
soever can be implemented. They are
|there only to sabotage them. If India
lis to go ahead, if any progressive re-
form is 1o be implemented worth the
name, then this bureaucracy must be
overhauled. People completely faith-
'fu] to the people, persons completely
faithful to the people’s interests and
ready to serve the people and not
the vested interests, such people must
be there in the administration—in the
,bureaucracy, I do not mean the Cabi-
net; otherwise, everything would
‘come to naught. That is what they
,are doing, They are murdering the
 beasants, they are murdering the wor-
rkers. In the entire colliery belt, they
have their private goonda army, arm-
ed with lethal weapons and nobody
except the Companies’ Union can
enter those areas and if anybody
dares, if the workers break away and
form a Militant trade union in the
colliery belt, then the B. J. group
lend their services to the Jalan group.
The Managing Director, together with
the employers’ armed gang of 500
workers criminally assaulted the wor-
kers in their dwellings because they
dared {o form g3 real union. They
wanted to stamp out that union. Their
factories are closed. Some 15 or 20
factories have been closed ang that is
creating conditions of uncertainty in
the lives of thousands of people and
this is what I call, economic sabotage
and nothing can be done. So much
about law and order, When they talk
about law and order, they mean law
and order in order to suppress the
people and protect those anti-people’s
interests. That is what law and order
in the mouths of the Treasury Bench
people and some of the friends here
also have come to. So if there is any
subversion, any non-peaceful condi-
tion, for this the land-holding interests,
the bureaucracy, a section of the police
officials and the employers are wholly
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responsible and uncertain conditions
for the kisans, the peasantry and the
middle-classes are being created. That
is what any honest, progressive demo-
crat would call that they are conditions
created which are subversive of law
and order and subversive of peaceful
conditions and in this blessed regime,
there is no law to reach out them
and to punish them. I know the
Labour Minister cannot even imple-
ment because the pressure would be
too much on them. It was demanded
that the employers closing the fac-
tories or retrenching should be put
under arrest under the P. D. Act and
there was an immediate protest from
the All-India Employers’ Organisa-
tion. I know he will not be able to
do anything about it. We can be
arrested but the colliery owners, the
employers are not arrested under the
P. D. Act for such economic sabotage.
Those things do not happen in India.
So that is the real state of affairs and
I think it should be placed before
you. o
Another question which I would like
to place is how our Government is
very particular about Human Rights.
Now and then we see Mr. Chagla
coming out and taking up cudgels in
defence of human rights in Tibet and
elsewhere. But I would like to ask
a question. What is happening in the
United States of America? Is not mass
genocide of Negroes taking place? Is
not aparthied being practised against
the Negroes? Are they not denied,
to the extent possible, civil rights and
human rights? It is going on for one
century at least. Everybody knows
it, Iynching of the Negroes, and they
cannot even walk without fear. But
. this Government never thinks of rais-
ing this question in the UN. Why?
Fear. Fear that the dollar Shahanshah
would be angry. You cannot irritate
your master. You cannot incur his dis-
pleasure. So this is what their moral-
ity has come to. (Interruptions.) SO,
if there are any honest democrats,
they should raise it, and the Congress,
in order to prove its moralily, they
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wait for the day when they will have
the courage to do it.
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SHRI AKBAR ALI KHAN: Is China
doing it? .

SHRI NIREN GHOSH: I would like
to say another thing about Sikkim.
Some time back the Maharaja of
Sikkim publicly expressed or made a
statement to the effect that he desired
revision of the Treaty relations with
India, and the American Maharani of
Sikkim, she even wrote an article
laying claim to Darjeeling district,
saying that it belongs to Sikkim and
there are persistent reports that
American agencies are at work. Now
these questions gre not being raised
for the benefit of the Sikkimese people.
They want to have a puppet State, a
so-called independent Sikkim State
under the benign rule or influence of
the Yankee overlords. So that is the
danger they are creating there. 1
think the Government knows it. I
have been definitely told to this effect,
told about the activities of the Ame-
rican agencies there in order to create
disturbances and do many other things
in this part of the world. I am sure
the Government has its own informa-
tion. Confidentially I have been ad-
vised to that effect. But this Govern-
ment never thinks it proper to bring
it to light or place it before parlia-
ment. So I think it my duty to draw
the attention of parliament and the
country to this aspect also. We must
wake up. Such serious things are
happening there on behalf of the
Americans in order to detach portions
of the country and stir up unrest
there, and to have an American sphere
of influence in the eastern region of
the Oountry. Vo ' L

SHRI ABID ALI (Maharashtra):
Are they the same people that are
disturbing the peace in Naxalbari?

SHRI NIREN GHOSH: TFor that
they have their intelligence agencies
all over India at their disposal. They
can find out. .o
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As regards the Assam hil] areas 1
would only like to say that the
demand of the Assam hill people for
a separate State within the Indian
Union is just and I support it. If
Nagaland can be a separate State
within the Indian Union, the Assam
hill areas should be separated from
Assam and reconstituted into a State
of the hill people there; and the sooner

it is done, the better for the unity
of India.

Then I would like to say this about
another thing, that which is India. It
is federal in name wunitary in charac-
ter. Its so-called autonomy is a hoax.
So, these, so many, State Governments
are so many glorified municipal cor-
porations. They have neither the re-
sources nor the powers to do any-
thing. Every power, everything is
centralised in Delhi. Now the real
masters of India are the big monopo-
lists collaborating with the foreign
monopolists at the same time. They
have their relations with them and
the feudal vested interests, and their
servants, their political servants, are
mainly concentrated in the Congress.
Of course they have their share in
the Swatantra Party and the Jana
Sangh also. And the bureaucracy
that started under British aegis and
has been continuing for two hundred
years now, is thoroughly anti-people.
It is the so-called steel frame of the
British, and they are the real rulers
although they are supposed to serve
these Congress masters. And now,
these bureaucrats, after retiring, are
getting so many appointments to the
boards of directors, They are blos-
soming forth into capitalists also, and
this is an ominous and sinister pheno-
menon in Indian life. So this is dis-
rupting the unity of India. You are
carrying on like this with this pro-
cess because the big monopolists who
support you think that for their ex-
ploitation in Indiag there must be no
let or hindrance. As {o the thing
which is India, it has been givep a
unitary character in practice. It has
been deliberately done and fostered.
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But unfortunately, the political ser-
vants, in going to implement them,
what they are doing is that they are
disrupting the national integration of
India, are creating nationa) disunity,
and if this policy is pursued
in this fashion and if all the
considerations, proper and due consi-
derations, for the rights and privileges
of the different States are overridden
in a roughshod manner, it will mean
that you are doing it deliberately to
break up the unity of India. So God
forbid. There is time yet to rethink
over the matter and to reconsider the
entire question of Centre-State rela-
tions On this occasion 1 would not
like to say more on this.

SHRI AKBAR ALI KHAN: Wil
you not criticise the Peking Radio for
its broadcasts? I think you will do
it. )

SHRI NIREN GHOSH:
anotheyr thing which concerns my
State. The other day the Minister
for Steel and Mines told parliament
that expansion of the Durgapur steel
vlant had been postponed I should
say it ig a severe blow to West Ben-
gal; it is a severe blow and the entire
peop'e are taking it up, this declara-

tion, in an extremely unfavourable
light.

There is

SHRI AKBAR ALI KHAN: 1t is on
economic grounds.

SHRI ABID ALI: The economy is
not on economic grounds.

B

SHRI ABID ALI: The economy is
not regional, it is national

SHRI NIREN GHOSH: What
regional? What national? If this is
your economy, then God save your
economy,

SHRI AKBAR ALI KHAN: I am
glag you are uttering the word ‘God’.

SHRI NIREN GHOSH: The expan-
sion of the steel plant, thought of 2nd
started, has now stopped. Mr Abid
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Ali has his God 1in Washington So
he need not worry In the expansion
of this steel plant, to curtail 1t or to
stop 1t or to postpone it 1s a severe
blow and the people of West Benga!
won’t take 1t lightly, let me tell you

3pwMm,

And another thing that I have to
say 1s about these taxes You see 1n
our country the indirect taxes have
gone up by five or six times From
Rs 500 crores they have come to as
much as Rs 3,000 crores and direct
taxes form really only a fraction
Yet as much Rs 500 crores are the
tax arrears due to the Government
Under such a condition what mght
has this Government to impose new
taxes? It has no right whatsoever
Angd all these taxes are directly on
the poor people thus contributing to
increasing the price level So all
these taxes should be opposed They
should be cancelled and they should
be withdrawn by the Government
This 1s a thoroughly antiquated
measure 1n order to further exploit
the poor masses, whereas the tax
dodgers are having a free hunting
ground You know Rs 500 crores
are in the arrears That 1s what we
are told Hundreds of crores have
been written off Tax evasion has
been taking place to the extent of
some Rs 3000 or Rs 4,000 crores
Let us not speak of all that now
This 1s the Congress brand of Soclialist
Capitalism 1n India So I say there
should be no more taxation on the
people We shoulq oppose 1t tooth
and nail There 1s this talk of wage
freeze There 1s this proposal Let
me tell you that 1t amazes me and the
entire Opposition and even others are
umted against thig proposal The
entire trade union movement 1s umted
agamnst 1t and they will oppose 1t and
fight 1t tooth and naill We shoulqd all
fight any attempt in this direction
They have not even implemented the
Gajendragadkar Commuission’s Report
They have denied the employees of
the Central Government what is their
due They want to give them some-
thing not 1n cash but in some national
savings certiicates or some such thing
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This 15 an affront to the working
classes of India and a direct contribu
tion to the privileged classes 1In
order to placate or hoodwink the
people they talk of a price freeze
Well, they have been talking of hold-
ing the price line ever since 1952
What have we seen? When they talk
of holding the price line the prices
steadily rise When they talk of
riches being taken away from the
hands of the rich people and equitab y
distributed among the people, then
you defimtely find that the rich
people becoming richer and richer
S0 when they talk of a wage freeze
lhen 1t 18 a sinister sign It shows a
definite outlook to open up an all-out
attempt against the working classes
with regard to thewr conditions of
service, with regard to their employ-
ment potentials with regard to theit
lLiving conditions and so on This 1s
supposed to be done 1n order to solve
their so-called economic crisis They
had their devaluation and the prices
have risen higher and higher and
profits also have gone up Even the
British journal, the Financial Times
of London has said that India 1s a
very happy country where profits can
be made easily, where high profits
can be had You are trying to
increase their profil, and 1ncreasing
your exploitation of the people in
order to solve this crisis You are
planning to throw the entire burden
on the poorer sections of our people
See all these attempts at automation,
retrenchment, reduction of employ-
ment potentials, wage freeze, closure
of factories, lay-offs and so on They
form an all-out attack against the
working c'asses and surely the v-ork-
1ng classes cannot take it lymng wown
They will give a reply to 1t and they
will fight 1t Whether they win or
lcse they have got to fight and they
will fight to the best of their capacity,
with 1ron determination They have
to defeat this monstrous attempt, this
monstrous offensive on the part of the
Ctovernment of India, agamnst their
living standards, their employment
potentials, in order just to safeguard
some privileged sections and some
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monopolist capitalists. (Time bell
rings). How much time have 1
taken?

THE VICE-CHAIRMAN (SHRI

P, K. KUMARAN):
25 minutes.

You have taken

SHRI NIREN GHOSH: Then I will
finish here. Thank you.

SHRI J. SIVASHANMUGAM
PILLAI (Madras): Mr. Vice-Chairman,
at the very outset I have to make a
request to you, As you may know,
I hag a heart attack some time back
and so | am not able (o speak rapidly.
Nor can I speak loudly. So you will
kindly give me a little more time, say
one or two minutes more.

SHRI AKBAR ALI KHAN:
may speak sitting.

You

SHRI J. SIVASHANMUGAM
PILLAI: Can 1 sit and speak?

THE VICE-CHAIRMAN  (SHRI
P. K. KUMARAN): Yes, you may do
S0,

4

SHRI J. SIVASHANMUGAM
PILLAI: Thank you. At the very
outset, Mr. Vice-Chairman, I wish to
support the motion before the House
and in doing so I wish to say a few
words. Recently I have seen in the
papers that the hon. Finance Minister
has abolished the tax on footwear and
also the tax on aluminium utensils.
I am glad he has done it. You know
aluminium vessels are used only by
the poor vpeople of our country. The
very poor use only mud pots, but
those who have some little money
buy aluminium utensils. So I am
indeed glag that the hon. Minister has
abolished the tax op aluminium, I
want the hon. Minister to extend his
sympathies further and abolish the
‘tax on coffee and tea also. You know,
Mr. Vice-Chairman, that as soon we
get up in the morning the very first
thing that we think of is not God or
prayer or any such thing but coffee
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That is the first thing that comes to
our mind,

SHRI K. C. PANT: You should

discourage it,

SHRI J. SIVASHANMUGAM
PILLAI: You cannot discourage it.
It has become our beverage. It is
impossible to discourage it Some-
how we are weltering in coffee. In
Madras, Mr. Vice-Chairman, after the
introduction of prohibition the people
who gave up aleccholic drinks have
taken to coffee. If you go to Madras
in every village however poor it may
be, it may have only a few thatched
houses, still there will be a coffee
shop, a coffee house Coffee 1is sa
very prevalent in Madras. I have
been to Madras now and I found that
in spite of what the hon. Minister has
been saying, the price of coffee has
risen. Even in the railway stalls the
prices have risen of both coffee and
tea. So I want the hon. Minister to
extend hig sympathy to coffee and to
abolish the tax on coffee and also the
tax on tea.

The second thing that I want to
place before the House is this. The
Congress has been in power for the
last twenty years. I wish to know
what they have done to do away with
the caste system and untouchability.
I know that so long as Gandhiji was
alive he was doing something to
eradicate the evil of untouchability.
But as you know, Gandhiji was
against untouchability but he was for
the caste system, namely, for the
Varnashrama Dharma. But vou know
that untouchability is the outcome of
this caste system. If you want to do
away with untouchability, you must
tap at the root of it, you must cut the
root of it, namely, this caste system.
The greatest trouble in our country
is due to this caste system. When
you travel in a train the very first
question that you are askeq by the
person near you is, to which caste you
belong. He does not ask you any-
thing else. This is not the case in any
other country. Somehow we have
got this weakness. So it is the duty
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of the Government to do away with
the caste system and this untouch-
abi'ity. First let us do away with
the caste system. Then untouchabili-
ty will go away of its own accord

What are we doing in that direc-
tion? I know that in India large
amounts are allotted for social work.
I do not know what social work is
being done. I only know that the
money is given to some ladies’ asso-
ciations. Once in a year these ladies
hold a meeting to which they ask
some big person, some Governor or
Chief Minister, to come and preside.
This person praises the ladies and the
ladies praise the president. This
reminds me of the words of Carlyle
“Tick’e me, Toby, I shall tickle thee.”
The story, Mr. Vice-Chairman, is that
Bishopric of Abbotsbury fell vacant
The king called for applications. Two
persons applied for it. Before they
went before the king for interview,
one said to the other, “I will praise
you before the king, you praise me.
He will select one of us.” So when
the social workers praise the presid-
ing officer and he, in his turn, praises
the social workers, I am reminded of
the words of Carlyle, his words,
“Tickle me, Toby, I will tickle thee”.

SHRIMATT YASHODA REDDY
(Andhra Pradesh): I agree.

SHRI J. SIVASHANMUGAM
PILLAI: I am glad you agree. The
story is of two bishops whom the
king had inviteq for giving a high
position to one of them. So each
bishop tells the other, “You praise
e before the king and I will praise
you also. So the king will select one
of us” In Carlyle’s own words, they
said: “Tickle me Toby, I will tickle
thee,” In the same way the Governor
will praise the ladies and the ladies
will praise the Governor for their
respective works. This is the only
social work that I have seen. I do
not know what else they do. Instead
of having the present system, I would
tell the hon. Minister that the money
should be distributed directly to the
poor people, to the Harijans and so
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on Their scholarships should be
increasedq both in number and in
quantum. The amount of the scho-
larship was fixed some 20 years back
and still that amount is given. So
my request to the Minister is not only
that the number should be increased

but that the amount also should be
increased.

The second thing I wish to tell you
is about the land system In our
country, as you Lknow, Mr. Vice-
Chairman, the tillers of the land are
all Harijans and the owners of the
land are all caste Hindus. Se there
is always quarrel between the Caste
Hindus and the Harijans. There is
no use telling that there is {rouble in
Naxalbari We must see that it does
not spread to other places. If you
want to do that, you must tackle this
agricultural lanq problem. It is a
very important thing. When Rajaji
was the Minister in Madras he did
one thing He brought in a Bill to
apportion the produce in Tanjore
between the landowners and the
tillers of the soil. What was that Bill
called? I have forgotten the name of
the Bill now. Similarly, I want the
Minister here to bring a Bill to
apportion the produce of the land
between the landless tillers and the
landlords. He should also bring
another Bill to fix the wages for the
agricultural] worker. For instance,
he should bring a Bil}] called the
Agricu'tural Labourers (Wages) Bill.
Otherwise we will have these Naxal-
baries throughout the country.

SHRI ABID ALI: It it not on the
Chinese borders anq the Chinese
traitors here cannet do it.

SHRI J. SIVASHANMUGAM
PILLAI: I have mnot gone there;. I
know pothing of the place, .

Ao~

THE VICE-CHAIRMAN.. (SHRI
P. K. KUMARAN): He was not talk-
ing about China; he was talking about
the land problem, .

L )

SHRI J. SIVASHANMUGAM
PILLAI: Then I wish to tell you one
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or two words avout Indians who are
living outside India. For instance, in
Ceylon there are a large number of
Indians but 99 per cent of them
belong to the Harijan commumty.
.They are all Tamil Harijans. These
‘geople migrated to Ceylon during the
time of the Dutch rule. Some 300
years ago the Dutch people were rul-
ing Ceylon and at that time these
people  'vere introduced there in
Ceylon to work in coffee plantations.
Then these people went and settled
there. 1 was in Ceylon some time
back and I found that many of them
do not know what India is. They are
the tenth or the fifteenth generation
of tre Indians who went first there.
During the time of the East India
Company the Governor of Madras
was alse the Governor of Ceylon and
he ercouraged these people to settle
there. As I said, 99 per cent of the
people living in Ceylon are Tamil
Harijang but I do not know why the
Government should appoint a Caste
-Hindu as Ambasgador in Ceylon. In
1942 when I was in Ceylon there was
a gentleman by name Mr. Aney there
as Commissioner, a very orthodox
"man and these Harijans used to be
terribly afraid to go near him even.
1 want the Government therefore to
appoint a Harijan as Ambassador in
Ceylon. Tt is the case not only in
Ceylon but in Burmg also 50 per cent
of the Indians are Harijans. In
Malaya and other places also about
75 per cent of the Indians are Hari-
jans I want the Government to
appoint only Harijans as Ambassadors
in these places so that they can have
real sympathy with the people there.
So far as South Africa is concerned,
1 am glad that the Harijans who have
gone there have merged with the
native population, T also lost many of
my relatives who went there. I am
not receiving any communication from
them., They have married there and
settled there and they say they have
nothing to do with India. So to
reiterate what 1 have sald, while
appointing Ambassadors in Ceylon,
Malaya and Burma the Gavernment
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should have in mind that they should
appoint only Harijuns as Ambassadors
so that they can have real sympath
with those people. :

Regarding the language problem, I
have to say one or two words, Mr.
Vice-Chairman, you know they want
to introduce Hindi. One defect that
we see in Hindi is in Tamil language
we have got a letter ‘zha’ as we find
i pazham, vazhaipazham, ete. But
that letter is not there 1n Hindi. That
is a letter peculiar to the “Tamil lan-
guage; we do not find that letter in
any other language throughout the
world. These North Indians when
they want to pronocunce pazham, say,
They say valaipalam. When
[ hear then say that I feel as if hot
iron is poured into my cars. So I
want the Minister to reform that
language and introduce this letter
‘zha’ in Hindi. In Tamil it can be
written easily. If you put a hock
below the lettér ‘ma’ it will become
‘zha’.

SHRIMATI YASHODA REDDY:
Because they are incapable of learn-
ing any of our languages they are
forcing Hindi on us.

SHRI J. SIVASHANMUGAM
PILLAI: She ig perfectly right. I
entirely agree with the hon. Lady
Member.

SHRIMATI YASHODA REDDY:
On us, the non-Hindi-speaking people.

SHRI J. SIVASHANMUGAM
PILLAI: So before that language be-
comes the lingua franca of the toun-
try 1 want the Minister to improve
that language. They must introduce
the letter ‘zha’ in that language. Then
it will be some improvement and we
may not feel any objection or any-
thing of that sort. And they will
learn how to pronounce correctly the
word pazham; they will not say palam
as they do now.

That is all I wanted to say. I am
thankful to you for giving me one or
two minutes more. Thank you.

N tew sy
- - -
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THE VICE-CHAIRMAN (SHRI P.

{. KUMARAN): Mr. Chandrasekha~
‘an,

A

SHRI ABID ALI: Mr. Vice-Chair-
nan, while congratulating

THE VICE-CHAIRMAN (SHRI P.
K. KUMARAN): Are you Mr.
Chandrasekharan?

SHRI ABID ALI:
ralled me.

I thought you
I am sorry, Sir.

SHRI K. CHANDRASEKHARAN
{Kerala): Mr. Vice-Chairman, Sir
the country is going rather a bad
way, in the wrong way, 1 suppose
because both in matters relating to
administration and in matters relat-
ing to planning for the future and
again in matters relating to the pro-
per functioning of the democratic
traditions here at the Centre and in
the States the happenings in the last
‘ow months have not been encourag-
ing. We have been hearing of dis-
crimination in  administration; we
have been hearing of large scale re-
sional imbalances in planning. We
are hearing today that the traditions
for the good functioning of demo-
cracy are being given the go-by the
ruling party itself at the Centre. So
far as the teeming millions of the
country are concerned after indepen-
dence twenty years have passed but
Still we have not been able to meet
basic requirements of he common
man. '

Let us take, Sir, the first and fore-
most problem, that of food. It is a
tragedy that although in the years
after independence we have been able
to show some improvement in matters
relating to agricultural production in
the years since 1864-65 the country
has been lagging behind in the mat-
ter of agricultural production. In
196566 the tolal agricultural produc-
tion in the country was less by about
13 million tonnes than in 1964-65. In
1966-67 it was estimated by Govern-
ment that we require about 76 million
tonnes and taking into consideration
the produce in the country it was
turther estimated that we may need
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about 14 to 15 million tonnes of im-
ports of foodgrains but the basic re-
Quiremenis have beepn now estimated
to be 10 million tonnes. In a coun-
try which requires about 80 million
tonnes or round about that we have
got to import about 10 to I5 million
tonnes of foodgrains. And that, Sir,
shows that all that we hawe done in
the field of agricultural production is
grossly inadequate. We find ourselves
in the most humiliating position of
having to import a seventh of the
countiry’s requirements from foreign
countries using our foreign exchange
and receiving quite a lot as gift also.
If we are lagging behind in food pro-
duction, if there have been inadequa-
cies and insufficiencies in providing
the machinery for the distribution of
the produced food and the imported
food, I would condemp the Govern-
ment. What they have done is absc-
lutely insulting to the whole coun-
try. When the country suffers from
want of food, when the country has
got to import food, I believe a step
in the right direction was taken by
Parliament in enacting the Food Cor-
poration of India Act and incorporat-
ing in it the most welcome provisions.
But what has happened since the
enactment of that legislation? The
Food Corporation of India Act, if I
may say so, has not been implemented
at all in so far wvs ifs crucial provi-
sions are concerned. We find that the
Act entrusts the Corporation with the
primary duty of undertaking pur-
chase, storage, movement, distribu-
tion and sale of foodgrains and ¢ther
foodstuffs. It has been stated that it
should promote all such things which
it thinks fit for the production of
foodgrains ang other foodstuffs. It
should give assistance in setting up
rice mills and flowr mills and other
undertakings for the processing of
foodgrains and other foodstuffs. In
a report on the activities of this Cor-
poration since its inception up to
date, it has indicated what it has done
to a very limited or small extent in
the matter of purchasing and selling
foodgrains, So far as its activities in
relation to the production of food-
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grains and the setting up of rice mills
aAre concerned, the report states that
these are all matters under the
active consideration of the Corpora-
tion. The Corporation has become
another Government, which replies 1o
interpellations, when interpellations
are put, that the matter is under
consideration. In regard to two or
three important matters for which
the ¥ood Corporation of India was
set up, the Government have failed,
the Food Corporation has failed. I
would tell Government that the im-
port of foodgrains to the extent of
ten million tonnes, which we are
having, can today be reduced by
fifty, sixty or even seventy per cent,
if the available foodgrains in this
country are properly distributed.
Why is it that State trading in food-
grains is not being resorted to? Why
is it that the Food Corporation is not
taking over the entire purchase and
sale of foodgrains throughout the
country? The hon. Food Minister of-
ten states on the floor of this House
that the States are free to take to
State trading in  foodgrains. The
States are free to take over the rice
mills, etc. But when a Central en-
actment provides for al] those through
the machinery of the Fooq Corpora-
tion of India, I would ask, in return,
as to why the Food Corporation is
not being enabled to implement the
provisiong of this most healthy Act,
i? T may say so, in fully? Unless we
are able to see that the entire rice,
wheat and other foodgrains pro-
duced in the country are procured,
if I may say so, on a monopoly basis
by the Food Corporation and then
sold by the Food Corporation, stored
by the Food Corporation and mana-
ged by them, the problem js not
going to be solved. It is rather idle
to state that population has got to be
controlled. I am pot against family
plapning, Family planning may be
doe, but it is foolish to believe that
you will be able to do_family plan-
ning and control the growth of popu-
jauop as much as not to affect the
+ - ‘rurther "production "ard  Qistribution
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of wheat and rice in this country.
This is one aspect of the matter
which I would reques: the Govern-
121t to look into. We have got to
see that the entire trading in food-
grains is taken over by the Food
Corporation, that the rice mills and
the other mills so far as foodgrains
are concerned are entirely taken
over by the Food Corporation, in
which case only can be prevented
the great maldistribution that exists
today in the matter of foodgrains
and, blackmarketing and racketeering
in foodgrains that exist in this coun-
iry today. The growing rise in the
price of foodgrains essentially and
fundamentally affects the prices of
other consumer goods and necessities.
I submit that it should be the fore-
most task of the Government to pre-
vent this.

Then, Sir, in passing I may also
briefly refer to one aspect of food
production. We have always seen a
tendency on the part of the Govern-
ment to put up hotels in the public
sector ang fertilisers in the private
sector. Whatever be the effect of that
tendency how do the fertiliser facto-
ries in the public sector, under the
Fertiliser Corporation of India, work
and how do the Central Government
treat fertilisers in relation to the ordi-
hary agriculturists Till about four
months back the sale of fertilisers
was subsidised. Now, that subsidy
has been withdrawn and the imme-
diate effect is a fairly large increase
in the price of fertilisers. On account
of that the ordinary agriculturist is
not to purchase fertilisers. I would,
therefore, in all humility request
the Government to reconsider the
position in regard to the subsidised
sale of fertilisers and chemical manu-
res in this countrv so that agricul-
teral production can  thereby be
enhanced. __ .

Now, Sir, T would refer to on or
two aspects of administrative delay.
The greatest difficulty, in so far as
administration, is concerned—whether
it be at the State leve] or at the central
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level—is the inordinate delay, the
inexplicable delay. I am only going
to say one or two things so far as
Kerala State is concerned, but the
position wiil not be any different so
far as the other States are also con-
cerned, in relation to the Central Gov-
ernment, I believe—and I hope you,
Sir, will agree with me-—that the twin
mmmediate necessities of Kerala State

are, one, the commissioning of the
Idkki hydro-electric multi-purpose
Idikki hydro-eletric  multi-purpose

construction work on the second ship-
building yard at Cochin. But what
has happened in so far as these two
are concerned? As regards the Co-
chin shipbuilding yard, practically no-
thing has beep done. The entire land
has been acquired and the buildings
have been acquired. The necessary
facilities have been provided by the
State Government as required by the
Centra] Government, but nothing has
beey done during the last two years,
which is the interwal between the for-
mal inauguration of the project by
the then hon. Minister in charge and
the beginning of the construction of
the second ghipbuilding yard at Co-
chin. Then, Sir, with regard to Idikki,
it is a project costing about Rs. 621
¢rores. During the last six months
the Idikki project estimate has been
revised from Rs. 49 crores to Rs. 621
crores and it is pending clearance with
the Planning Commission. The
Planning Commission is still consider-
ing it after Dr. K. L. Rao had visited
the place, seen the papers, and said
that the revised estimate was neces-
sary. He agreed with the Kerala
State Electricity Board saying that all
their proposals were correct. But
the revised estimate has not been
sanctioned. 'Then again the work is
being undertaken on the basis of an
offer of a loanof $ 105 million dollars,
on very easv terms from Canada.
But the loan agreement has not been
finalised and signeq bv the Govern-
ment of Tndia, and tenders could not
be invited and the real work could
not be begun. Sir. the fact that
clearance of the Planning Commission
for the revised estimate has not been
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given, the fact that the Central Gov-

ernment has not sanctioned the loan
agreement with Canada, has delayed
this project. The project is necessary
for the growth of industries in Kerala
and the sustenance of the present in-
dustries in Kerala. Sir, I would say
that by about 197¢ this project was
project is not likely to be commis-
sioned by 1971 or 1972 which means
that this small ill-industrialised State
of Kerala, which has not even got the
necegsary industries even now, would
not be able to provide the power
necessary for hte existing industries
from 1970 onwards. In these matters
of administrative delay it is rather
humiliating that the Ministers are not
able to do anything. I would there-
fore plead with the Government to
do the needful in these matters.

I would end my speech by only ad-
ding a word of support to the chorus
that has been made so far as the se-
cond work in connection with the
Nagarjunasagar project is concerned.
I believe that the Nagarjunasagar
project is a project essentially for the
nation. It is a project with which
the country is concerned. It should
not be delayed on account of any
factor, and I beliewe that if there are
fears, honest fears on the part of
Maharashtra and Mysore, it is up to
the Centra] Water and Power com-
mission to take up this matter and
see that these fears are allayed and
at the same time the project is pushed

Thank you, Sir. S oretag mp

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI M. C. CHAGLA):
Mr. Vice-Chairman, permit me a short
investigation to deal with a point that
was raised by Mr. Bhupesh Gupta
vesterday and also by Mr. Chandra
Shekhar and Mr. Dharia. The point
that Mr. Bhupesh Gupta made was
that the Deputy High Commissioner
of the UK. had called on a Minister
of the West Bengal Government to
present an aide memoire in connec-
tion with the Calcutta Tramways
Company and that it was not proper
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for the DEpu»y High Commissioner to
have dealt with the West Bengal Gov-
ernment. The proper procedure was
for the High Commissioner to have
met an officer of the Centra) Govern-,
ment and to have made a representa-
tion to the Central Government. His
contention was that the only channel
of communication permissible accord-
ing to diplomatic conventions was the
High Commissioner and the Central
Government and not the High Com-
missioner and the State Government.
I submit, Sir, that Mr. Bhupesh Gupta
is right in the view taken by him.
But he also suggested—and I am
reading from page 297 of the record—
that the Central Government should
have taken note of it, thereby sugges-~
ting that the Central Government had
not taken note of it. The Central
Government has taken note of it, and
what we have done is that the Cabi-
net Secretary has drawn the atten-
tion of the UK. High Commissioner
that it was not proper for the High
Commissioner to submit an aide
memoire to the State Government
and the proper thing for him to have
done was for the High Commissioner
to have approached the Central Gov-
ernment here. The Joint Secretary of
the Ministry of External Affairs has
also made representation to the
Counseller of the UK. High Com-
mission on the same lines. I hope
that the House is satisfied that ade-
quate action has been taken on the
incident to which Mr. Bhupwh Gupta
has referred.

PANDIT S. S. N. THANKHA
{(Uttar Pradesh): I would like to know
what action the High Commissioner
has taken in the matter., Has he ex-
pressed his regret to the Central Gov-
ernment or has he made some other
representation? ‘What is the outcome
of the protest which has been lodged?

SHRI M. C. CHAGLA: The High
Commissioner has expressed his regret
and he has taken due note of the
position as explained by us to him.
We made It quite clear that diple-
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matically it was not correct for the
High Commissioner or Deputy High

Commissioner to approach the State
Government.

PANDIT S. S. N. TANKHA: The
Central Government has drawn the
attention of the High Commissioner
to that effect, but what ig his reply
to it? Has he expressed regret?

THE VICE-CHAIRMAN
K. KUMARAN):
stated.

(SHRI P.
That is what he

SHRI A. M. TARIQ (Jammu and
Kashmir): The action of the Deputy
High Commissioner of the United
Kingdom is against the Vienna Con-
vention. According to the Vienna
Convention no foreign diplomat who
represents a country has a right to
interfere in the internal affairs of that
country. This act is interference in
our internal affairs. I would like to
know whether the Gowvernment of
India has drawn the attention of the
United Kingdom Government or sent
for the High Commissioner of the
U.K. and lodged a strong protest and
warned them not to behave impro-
perly in future. They have done so
many times and this is not the first
instance,

SHRI M. C. CHAGLA: I do not
know of any other instance. Our at-
tention was drawn to this particular
matter in the course of the debate.
As I said, Mr. Bhupesh Gupta raised
the point and I am here to clarify
that point, and 1 have made it clear,
1 cannot make it clearer than this.
The U.K. High Commissioner has been
informed that it was not proper for .
a Deputy High Commissioner to have
approached the State Government,
That is not the channel of diplomatic
communication betweep an Ambassa-
dor or High Commissioner and the
Government of India. It cahnot be
more than that.

SHRI ABID ALI: One word with
regard to this matter. Hawe the Gov-
ernment been good enough to draw
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the attention of the West Bengal Gov-
ernment also that it was not proper
for the Minister to allow the Deputy
High Commissioner to approach him?

SHRI M. C. CHAGLA: I do not
blame the West Bengal Government.
If somebody wants to go and see the
Minister, he has to see him. I am
sure that the Minister concerned did
not act improperly, If somebody wants
to see you, you cannot turn him out.

SHRI P. N. SAPRU (Uttar Pra-
desh): Making representation to the
State Government in regard to some
vital fact that the UK. Government
may have is not interference with the
processes of Govermment in this coun-
try. To that extent I think the High
Commissioner has not been guilty of
any breach of diplomatic etiquette.
The real fault is that the channel of
communication was not the High
Commissioner and the External
Affairs Ministry but the Deputy High
Commissioner or whoever he may
be and the West Bengal Government.

-~ SHRI M. C. CHAGLA: I quite agree
with my hon. friend. There was no
attempt, I want to make it clear, on
the part of the UK. High Commis-
sioner io interfere with the internal
affairs of our couniry., The matter on
which objection can be taken, and has
been taken, is, as my friend Mr.
Sapru says, the channel of communi-
cation. It is a procedural matter but
it is a serious matter. Therfore, we
have drawn the attention of the UK.
High Commissioner.

SHR] M. C. SHAH: The point is
whether the High Commissioner has
replied and whether he has expressed
any regret.

THE VICE-CHAIRMAN (SHRI P.
K. KUMARAN): He has said that.

SHRI M. C. SHAH: Has he expres-
sed regret?

THE VICE-CHAIRMAN (SHRI P.
K. KUMARAN): Yes, yes. Now the
Bill. Mr. Ablg AM¥.,. --- - .- =
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SHRI ABID ALI: Sir, I congra-
tulate, the hon. Finance Mimster
and his colleague for presenting a
practical Budget and a good Budget,
I say, a practical and good Budget
because the present circumstances of
the country, economic and others, are
such that they could not do better. Of
course, the attempt has tc be made,
has to be continued, to improve the
economic and other unfortunate
conditions prevailing at present. In
this connection, I may submii that
it is very necessary to check the
price-line, But the Goverument may
experience certain difficultizs. In
the mean time, it i3 very nccessary
to give wheat at least and alsu rice
wherever necessary, these twe com-
modities, at a  reasonable price.
Indian masses, Indian workers,
Indian landless labour are all pat-
riots, they are patrictic peoplc, apnd
they have been tolerating the prec-
sent burden under very very un-
fortunate circumstances. The price
of one kilo of wheat here has come
to the level of half a day's wage of
the workers. In foreign countries,
in costly towns, the price of a kilo
of wheat is equivalent to less then
1® minutes’ wage. Go to any place,
Geneva or London or Tokyo, to any
costlier places, and a person carn got
there wheat for nine or ten minvutes’
wage. But here peopie have fo give
more than half a day’s wage to get
a kilo of wheat. But gtill they are
tolerating this. Government should
realise that all these years attempts
have been made to provide eleectr’-
city, railway lines have been doubled
so many big projects are there, But
what will the people do only with
electricity? The world has existed
without electricity for thousands ani
thousands of years—I do not know,
even for millions of years. But
people cannot exist withoutr food
even for a day. Therefore, utilise
all your fresources or your calibre
and ensure food supply, ensure their
bare necessities for a reasoaable
amount. For that, much will hava
to be done. Economy will have to

e, effected in several ways, . 2
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If you go to any shop in Delhi or
. Calcutta or Bombay, even in the
Super Markets managed by the
Government, you get masale and
dal in plastic bags. How much are
we spending in foreign exchange for
importing materials to give plastic
bags to those shops? And that is
one of the instances where money is
being wasted. A few days ago I
went to Ghaziabad in  connection
with the registration of a sale deed.
I was happy to find that the Gov-
ernment have been able to save
some foreign exchange because the
notes have been printed smaller.
But for a small sale deed, 22 stamp
papers had to be purchased because
stamp paper of the equivalent
amount for the registration of that
document was not available. And
the petition writers there told me
that some few monthg back there
was a registration of a document for
which 172 stamp papers had to be
sold. One stamp could do the job.
If there is not one stamp paper of
a higher value, say, four or five or
six stamp papers can be used. But
more than 100 stamp papers had to
be used. How much of foreign ex-
change is wasted? The country has
ultimately to pay for importing
foreign paper for the purpose of the
stamp paper. So I hope that the hon.
Minister will be able tp draw the
attention of the State Governments
and make them supply stamp papers
of the required value. Sometimes
we can use two or three papers, but
not such a large number of stamp
papers for the registration of one
document,

I was just mentioning how we
waste not only Indian money but
also foreign exchange, which Iis
valuable, Our kumhars are having
"their potteries at so many places, But
they are getting unemployed. We
should encourage them. We should
"ourselves use things made by them
~and should not depend only on glas-
ses and other potteries. We have to
revive and encourage the village eco-
nomy. We have to make the villages
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more prosperous by helping the vil-
lage people. But we do not care.
The Communists, and half a dozen of
their agents are inside the Congress
Party and their pressures are there
so much that we are working at
wrong things taking up big projects

and trying to get more and more
popular, With that sort of
purpose . . .

SHRI LOKANATH MISRA

(Orissa); Whom do you consider to
be the Communist agents in the Con-
gress Party? Who are they?

SHR] ABID ALIL: Maybe, in your
party also there are many. ] was
just mentioning about my own party.
I do not want to mention others,
There are the Socialists, the PSP, the

SSP, the Jan Sangh and the
Swatantra Party. They all come
here and discuss about Naxalbari.
They are the people who are res-

ponsible for that; because of their
help they are existing in West
Bengal, Bihar and U.P. Communists
also are Ministers there, If you
want them to behave, do not sup-
port them., Because the Congress is
not wanted, you support them, Some
of them are Chinese agents and you
are responsible for their prosperity
there.

Then there is the population pro-
blem. We have been able to do
something; we are now doing some-
thing with seriousness. But all
these years we were sleeping. At
least now it should be taken up as
the first priority. How many peo-
ple, how many countries, are we
producing every year? Somebody in
Europe asked me, “What is your
population growth?” That was a
country of 10 or 94 millions, I said
“We are producing one country of
yours every year”., What is this that
we are doing in this country?

Then I would speak about the
economy in the usage of forms, Go
to the Willingdon Hospital and to
other offices. If you want to send
a chit inside for an officer, the peon
will tear away the form which s
given for the purpose of writing
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prescriptions or for writing some
other notes. I asked why not use

blank paper? ¥, g dql WEH

W e g, wwa @t owd g
" For puiting medicines, printed forms
are being used. In no sphere are
we caring for any sort of economy,

Ministers secretaries of the Minis-
tries go to foreign countries, And
they engage a suite in the hotels,
That means, more than Rs, 400 a
day. A car means 200 francs, Rs. 350
a day. A gentlemap representing the

-Government of Indig has to spend
Rs, 750 a day, besides food and other
expenses; only for his car and for
his suite in the hotel, he is spending
Rs, 750 a day. I had also been going

- to foreign countries when I was in
the Government. I had never stayed
in a suite; I had never stayed in any
big place. I did not take a car, And
still I was an honoured gentleman
representing such a big Government
of India. Nobody looked down upon
me for that. I have been requesting
my friends not to waste foreign ex-
change like this, But who cares for
that, Fant FPUaN

SHRI K. C. PANT: Luckily, it is
not always the case, : -

SHRI ABID ALI: Of course, I am
glad, I should acknowledge it, He
came to Geneva some time back and
took a small place. He did not take
& car. I know it. But there are ex-
ceptions here and there, But when
I asked one gentleman, “Why are
you taking a suite?”, he said, “Peo-
ble come to meet me’, Who comes
to meet you? Who cares for you?
Have you entitled yourself  that
People should come and meet you?

SHRI LOKANATH MISRA: 1n

your entire speech you have pow
told the truth, -

SHRI ABID ALI: I will tel] only
truth, But the difficulty with my
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hon, friend is that he does not want
to hear truth. He does not want to
be honest many a time, Let him
understand that. He knows that I
tell nothing but truth. But he has
not the capacity to appreciate it.

Sir, I have written to the Govern-
ment requesting them not to waste
money like this. Even if somebody
comes to consult, there are rooms
available in hotels. Engage a room
for one or two hours and pay for
it. Somebody comes to you once in
a week and you go on paying Rs, 375
per day for that purpose,

SHRI MULKA GOVINDA REDDY:
There may be some people coming
to you whom you cannot take them
to the lounge.

SHRI ABID ALI: You do not go
there to meet such people. However
you can meet them in a single room,
Do not worry about that. Coming
to taxation, of course, it is going up.
But so far as the employees are
concerned, you do not give them
their due. They should be given
what is due to them, They should
be treated well. They should be
treated nicely, They should be paid
according to the capacity of the Gov-
ernment. Beyond that capacity it
cannot pay. The difficulty comes
when you engage 2,50,000 when you
require only 2 lakhs of them, and
then this amount has to be distribut-
ed among these 2,50,000. This over-
time business has become a racket.
It must stop. It has become a
fashion with some gf these govern-
ment employees to be found only in
canteens or with their feet on the
typewriter. And if you question
them, they simply say that their
salary is just for coming to office and
gomg back, Not that all of them
are dishonest. A large number of
them are  honest, decent, good
workers. But there are others who
are spoiling the atmosphere. They
sit on the chair with their feet on
the typewriter, Their salary is just
for coming and going and they say
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[Shri Abid Ali]
that they will do work when they
get overtime.

The amount paid to the Ministers’
personal staff by way of overtime is
staggering. It is a racket and it
must stop. The more you go on
paying this sort of overtime the less
there will be the turnover during
office hours,

Then, Sir, if I write my name as
just “Abid Ali” 1 will never get a
responge from the Ministries. Time
bell rings) Sir, you have been 8o
kind to others., I have never before
spoken when you were in the Chair,

THE VICE-CHAIRMAN (SHRI P.
K. KUMARAN): You can take two
minutes more,

-SHRI ABID ALI: Yes, two
minutes of 300 seconds each. So 1
was submitting that no reply is
received if I just write down my
name as “Abid Ali”. But when you
write “Abid Ali, M.P.” there may be
some response. What is this? Why
can there be not even an acknow-
ledgment when other citizeng write?
Why only these 5,000 M.Ps. and
M. L. As. should get acknowledg-
ment to their letters? Every citizen
is entitled to be properly treated by
the Government, by the officers, by
the officials. Their letters and their
things should be properly attended
to.

1 was saying something about our
Embassies. Unfortunately, our pro-
paganda machinery has completely
failed there. The people going there
are utterly incompetent, useless for
the joh. Some of them are idlers.
Only a very few of them are good,
competent, doing the job to some
extent. Sir, I roam about so much
in the world and as an Indian I feel
ashamed when we are so much mis-
understood today outside India. And
when we put questions, the hon.
Minister says this is all right and
that is all right. In Geneva I found

Pl
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that our Embassy officials have
removed their names from the tele-
phone directory. During  office
hours we can contact them and not
cutside office hours or on holidays
as no names appear in the telephone
directory. It has to be ascertained
why their residence numbers are not
given. When they get telephones at
the cost of the Government, it is not
only for exchange between their
friends for dinners and other
engagements, but also for the use of
the Indians and other public.

THE VICE-CHAIRMAN (SHRI P.
K. KUMARAN): Probably they may
not be available on holidays.

SHRI ABID ALI: They do not
want to be available. In their
libraries you will find newspapers
three to four weeks old, Times of
India, Amrita Bazar Patrika or the
Hindustan Times. Similarly, maga-
zines are three to four months old
on their tables. In this way can you
do propaganda in favour of India?
People go to the library and find
these old newspapers and magazines.

SHRI LOKANATH MISRA: They
come back only after their children
have read them.

SHRI ABID ALI: You might have
enjoyed these things there. You are
a better experienced man, I appre-
ciate.

Then these officers who are there for
long periods, they cease to be Indians.
Emotionally they do not belong to
India. For no purpose they are
Indians. After every three or four
years of assignment every one of
them should be posted in India, Of
course, there will be some difficulty
in finding for them jobs in  other
Ministries. . .

THE VICE-CHAIRMAN (SHRI P.
K. KUMARAN): You must wind up.

SHRI ABID ALI: Five minutes
more and I have done. You are so
kind to me. So I was saying that
| they should be brought to India.
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They should remain in every respect
Indians.
¥ L a

Then the inspection which is done
in our foreigh FEmbassies is very
much defective. The personnel en-
gaged in this inspection work is also
not of the standard that is needed.
It should be improved. Why can we
not remove our people from China
where there ig very little to be done?
Of course, if the Government of
India does not want to close the
Indian Embassy in China, let them
keep the minimum number of people
there,

[V

About Naxalbari. I would request
the Government that they should be
very much serious. This is a thing
which will always be remembered
in the history of our country. They
should not be hesitant to take
stringent action.

With regard to labour matter,
there should be quick disposal of
industrial matters, conciliation
mratters. I know there are cases
pending in industrial courts, cases
which have not been disposed of for
four years. I know of some cases
with which 1 am connected as a trade
union worker. What is this? In this
way how can we expect the labour
to be more inclined towards indus-
tria] settlement machinery if their
cases remain pending for our or five
years?

THE VICE-CHAIRMAN (SHRI P.
K. KUMARAN): You have finished
Dr. Antani.

SHRI ABID ALI: All right, Sir, if
you are in a hurry I have finished.

DR. B, N. ANTANI: Mr. Vice-
Chairman, Sir, in offering my
observations on the Appropriation
Bill I keep in mind the principles
laid down, by Abraham Lincoln in
regulating the economy of the country,
namely, the U.S.A.

[Tee VicE-CRAIRMAN (Surr M P.
Baarcava) in  the Chair] He
said that you ecannot bring pros-
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perity by  discouraging thrift, We
cannot establish sound security by
borrowed money and we should not
spend more than what we earn. 1
feel, Sir, our Appropriation Bills all
these years do not disclose that any
consideration has been given to these
principles. Perhaps Lincoln was too
primitive and we are too far ad-
vanced. That is not so. Even econo-
mists of the modern age in all coun-
tries have substantially agreed that
you can never build up sound
economy of the country by
borrowed money and without
thrift, This, I am afraid, is
because India has followed a path
during all these 20 years of visionaries
ang idealisty who desire India to be
either U.S.A. or Russia, irrespective
of her ancient culture and capacity,
with the utmost rapidity, and not that
of realists who base their financial
policies on the capagity of their coun~
try to absorb the materialism of other
countrieg easily and without damage.
The result is that we have been putt-
ing our cart before the horse and the
cart is about to be toppled down al-
together, The test I desire to apply
to the Appropriation Bill is: Do we
get the worth of every penny or paisa
that we spend? The answer, it will
be agreed, is very disappointing. You
may take the instance of any Minis-
try. I, for instance, will take, in the
briet time that I have at my disposal,
the results of the Food and Agricul-
ture Ministry. What are the results of
the Food amd Agriculture Ministry
on which we spend so much? Have
we reduced the ghortage of food
or are we Tresorting to imports
under P.l. 480? And even under that
scheme, what is the wastage? What
are the results of the Agriculture Mi-
nigtry’s activities? I put during the
week a question to the Ministry about
the wastage on the wharf of Kandls,
about 2,500 tons of wheat lying un-
covered and unsheltered during mon-
soon. And the answer that I have re-
ceived is a blatant “No, Sir, the
question does not arise”. Therefore,

4 PM

nothing has been done. Perhaps I was
\ blind. _ )
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[Dr. B, N. Antani]

Perhaps I was too prejudiced. I have
seen the damage with my OWn eyes
and yet the Ministry callously gives
this sort of reply. Even leaving that
incident apart, my complaint about
the Food Ministry is that their scienti-
fic researches, their mmachineries and
their experiments under the Commu-
nity  Development Project National
Extension, etc, are without due
results, For instance, a Master of
Agriculture came to teach the peasants
in Kutch on how to grow good bajri.
We  have been growing bajri ever
since Kutch came into existence, Now
he said “By planting this plant in
your fields, you will have three times

or four times the normal production.”

I saw the plant and asked that expert
what that plant was., It turned out
to be a stalk of jhowar and not bajri.
This, Sir, is a fact and my experience,

Leaving that also apart, look at our
Education Ministry’'s performance. It
is all only theories and experiments
with damage to the country and the
education that we are having.

Look at Irrigation. There are tanks
and Dbig irrigation dams have been
built, I have noticed in my part of
the country that major dams have
been built and are there for six years
but canals are not built. Therefore,
that water is wasted. And we are
talking of creating a paradise of
Russia and paradise of all other
countries. With all this appropriation
of the money of the tax-payers, what
are the results? We are clamouring
for the Narmada Project in Gujarat
but Gujarat is isolated. disregarded
and neglected ever since the demise
of the late lamented Sardar Vallabh-
bhai Pate’. That has been my com-
plaint and that is going to be my com-
plaint unless I am convinced to the
contrary, Look at the roads. Only the

other day, the Deputy Minister in
charge of Roads . . .
SHRI LOKANATH MISRA: The

Deputy Prime Minister is from Guja-
rat . . . \
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DR. B. N. ANTANI: Thank you. I
will go on with my theme; I do not
want the bell to ring; that is my
principle, The Deputy Minister in
charge of roadg said only the day
before yesterday that top priority to
border roads in Rajasthan will have
to be re-considered. But he has
omitted Kuich. Now with the great-
est difficulty and after the aggression
by Pakistan, the eyes of the Govern-
ment were opened to the importance
of building these roads. Now they
say that because they have not got
enough finances these roads cannot be
completed. Is it the way that-this
Ministry should function? Look at
our Narmada Project. Why has it
not{ been finalised and implemented
yet? My friend, Mr, Dharia was very
anxious to see thatthe Gwalior
Maharaja’s property was under-
valued. He wants to have the lion’s
share for Maharashtra in everything.
Mr. Mishra.—I hope from tomorrow I
shall not have to mention his name—
says “Narmada hamari hai”. We in
Gujarat say, “Narmada Hamari se,”
with  the result that Narmada is not
being finalised. Does the Govern-
ment consider what has to be done
with the result that Narmada is not
projects?

Another point is about vigilance on
the Appropriation. We have the
Public Accounts Committee; we have
the Estimates Committee. They are
producing reports. But “kaun sunta
hai?”, What attention is being given
to these reports? Why have we
these Committees then? Is it a
mockery? Are we cheating ourselves
and cheating, the country by setting
up these Committees? Are they
subordinate bodies? Are they sup-
posed to explain their reports? For
your information, I will read out only
two smal] paragraphs from the 69th
Report of the Public Accounts Com-
miitee. They say:

“The Committee find from the
notes furnished by the Ministries,
etc., that preparation of defective
Budget and Revised Estimates,
delay in adjustment. of debitg,
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finances? We have multiplied the
collectors. I remember a story. A
father wanteq to have an eligible boy
for his daughter and he sent the
priest to find out a boy of 18 years,
efficient, proficient, educated, smart
and handsome. The priest went and
brought two eligible boys of 9 years
and said ‘Here is the boy’ That is
the result of the Panchayati Raj.
There is the Co'lector-cum-B.D.O.
B.D.O-cum-C.D.0. and CD.O-cum
Z.D.0. with the result the expendi-
ture is accumulating. The develop-
ment, according to the report of the
Estimafes Committee, is nil and for
one daughter we have got two
bridegrooms of 9 years old. I pray,
why do you, in the name of the sacred
principles, in the name of the excel-
lent devices, spoil the money of the
tax-payer, the poor crushed tax-
payer and create wastage instead of
improving? These things can happen
only where party is above our coun-
try. I can only think of the happen-
ing of such a callous nature only...

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): When there is
no hell.

DR. B. N. ANTANI: Thank your I
will therefore conclude. I know your
fingers are turning to the bell and so
I am finishing this. I remember a
story. People only think of them-
selves, their own people and their i
own groups and not of the country
I remember an Indian Prince who
was dying having no heir and he
called his Chief Minister ang said:
‘When I die tomorrow morning, as I
have no heir, you go out and the first
man entering the gate is to be put on
the throne and the gaddi, not as a
Deputy Minister but as one with full
Cabinet rank’ One Fakir Baba with
tongs and kamandal entered the city
and he was put on the throne—there
was a reshuffle ovérnight—and he
called his Minister to put some tobacco
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in his hookah,. The Minister said
that it was not his Tunction. A
nearby barber came and put the

tobacco At once he said *You are a !
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fine man, you gre efficient and you
are appointed as my Chief Minister'.
They went on merrily with hookah
for 5 or 6 years ang the neighbour-
ing State—we are not unfortunately
taking the simile too far—thought it
was the opportunity to attack. The
armies came. He kept on thinking of
idealism: ‘Oh, President Johnson,
Kosygin, Tashkent formula, etc.’ The
armies entered. What did the Baba
do? He took up the tongs and said:

MAHA FAF F A FT F R

HAIIT | Ce

. N :

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): The time ended.

DR. B N. ANTANI: I am sorry.
It pains me to say this but I, at this
age, at the fag end of my life, feel
that the phenomenon jis so painful, so
sad for the future of my mother
country, India, which we all equally
love. God save that country from
this wastage. This is my prayer and
I therefore appeal to you again to
think twice before spending this
meney of my poor tax-payer which
you are wasting in the way that I
have just described

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
Yesterday, Shri Bhupesh Gupta made
certain remarks which bear no rela-
tionship with facts and are thoroughly
baseless and unfounded.

Shri Bhupesh Gupta inter alia
said—I quote:

“1 am told, I understand that he
was asked to issue a whip on the
Presidential election, to the Congress
members and it seems that this
gentleman, Mr. Kailash Chandra
said that it was a party matter and
as Secretary to the Minister of
Parliamentary Affairs he was not
expected to issue such whips”

As you know, Sir, I took charge of
the office of Minister of Parliamentary
Affairs on - 13th March, 1967. Shri
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failure to maintain liability regis-
ters properly and consequent non-
provision for adjustment of old
liabilities, etroneous adjustments,
failure to anticipate receipt of
stores more accurately and lack of
proper control over expenditure,
were the main causes of these
excesses”’ in demands.

The Committee are surprised to
know that despite the recommenda-
tions made by them and instructions
issued by Government from time to
time, such failures in pudgeting and
control over expenditure are con-
tinuing. They would, therefore,
urge upon the Ministries/Depart-
ments to make greater efforts to
ensure that the extent procedure is
properly followed by all concerned
so as to improve the position.”

Then I wou'd like to mention another
thing. We have, Sir, all these
schemes of Community Development
and National Extension Service and
improvement of streets and drains in
rural areas, etc. We have spent
millions of rupees on  these. And
what is the result? The Third Report
of the Estimates Committee 1967-68
says: “Regarding the progress made
by the States and Union Territories
to effect improvement in laying of
streets and draing in the villages the
Committee have been informed as
under: Andhra Pradesh—progress is
nil; Assam-—progress is nil; Gujarat—
progress is nil; Jammu and Kashmir—
pregress is nil;” and ditto and ditto.
This is the report of the Estimates
Committee. -

SHRI CHITTA BASU (West Ben-
gal): Grand total?

DR. B. N. ANTANI: My arithmetic
is very weak. So my point is, ask
this House to vote for money but give
us the results. I am one who will not
make grievances as a policy and speak
here at this moment. I shall find
another occasion for that but I warn
the Government that never there was
a time for them to reconsider their
whole budgetary system ang see that
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the economy is affected in appropriat-
ing the country’s money. The hon.
Finance Minister has himself accepted
the cut of 10 per cent. in expenditure.
Why has he not followed this? Is it
because the party is above the coun-
try? There is no other answer to my
mind than this. Such an honest
Finance Minister who believes and
who has the courage of his conviction
in all his dealings, when he says that
there must be a 10 per cent. cut in
the expenditure, why has he not
evolved that formula in this Budget
for 1967-68? Take the instance of
the expenditure that we have on the
External Affairs Ministry’s Appropria-
tion Account. We have got so many
foreign Missions. We have seen the
result just now, only two minutes ago.
Look at the hesitating way the hon.
Minister for External Affairs has to
explain. When the U. K. Minister
goes over his head and shoulders, our
Minister has not the time even to sit
by the side of our President ang talk
socially to the ladies assembled at the
airport. Our Missions are a terrible
waste I have seen by my own
experience that all the Missions in
the recently liberateq East African
territories, namely, Tanzania, Uganda,
Zambia and XKenya are spending
crores of rupees, They are giving us
no results and no protection to our
nationals  established there. They
are corrupt. I am in a position to
prove that. Is the External Affairs
Ministry going to institute any
enquiry in this matter? The Admi-
nistrative Reforms Commission has
even accepted the principle of 10 per
cent. reduction in the High Commis-
sion in the UK. T am sure this would
be followed. Unless therefore you
consider al] these elementary princi-
ples, I am not here this afternoon to
talk of the grandiose departments, or
of Naxalbari or other things. They
are happening in this country and our
eyes are to be open to the real things.

Before I conclude, I will say a word
about Panchayats. What a beautiful
formula they Thave evolved-—the
Village Panchayat and all—but what
are the results achieved by way of
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Kailash Chandra applled for two
months’ earned leave on ‘medical
grounds’ with effect from 17th March,
1967, which was sanctioned by me on
the same day, i.e., 17th March, 1967.
On expiry of his two months’ leave,
Shri Kailash Chandra applied for two
further extensions of leave which
were also granted by me He has,
since then, taken charge of his new
appointment as Commussioner of
Social Welfare and ex-officio Joint
Secretary in the Department of Social
Welfare

As you know, the Presidential
Elections took place on 6th May, 1967
while Shr: Kailash Chandra was on
continuous leave from 17th March,
1967 to 6th June, 1967 and another
officer was officiating as Secretary of
the Department during this period
Shri Kailash Chandra could not have,
therefore, been asked by me to per-
form any duty at all while he was on
leave on ‘medical grounds’. The
allegation that Shr; Kailash Chandra
was asked by me to 1ssue a whip in
connection with Presidential Election
has no factual basis at all. As is well
known, all the whips are issued, as
and when necessary, by the concern-
ed party offices and not by Govern-
ment Departments.

Thank you.

R

s SiEYE WS . WA aTRd
YuRT wged, ¥ Ty uwigee faw
Fo 2 %T AWAA FATE |

A o

SHRI NIREN GHOSH: Misappro-
priation Bill.

Y TAWT A° AT I8 g a5
&, wmaw T st & wifE srget faaer
w7 gram & O ff v ] ) A A
g ¢ & 3 gursrars & fawam 73§ §
Ffwa =T & qgFd & WL @3
I F & AfFT guISEE qv ART
# zafar & S=Y #Y T SWRW I &
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fro v oifioes fasr v aF@ &
foq &=t g g

Y gardl eaAw ardf & A T
FA——a Y AEIAAE F FFL AR
st ey fip gemar g AT,
STY 7 a7 &Y 7, Fw v Y affeafy
¥, o gur wfzge, AfFT 99 qF
ade et F frwmr w1 e gy g,
& WO Ay AR, A WH 7
AL AT 200 T § AL IqY W AT
T A arar Ag ¥ ) o) wOw A
TATATE) Fg¥ § IE) 9 § GANGH
AT § | NG FW ATHL HT AW
AT 3T ¢ A7 IEAT qWIT FQ T
WY guTT ag wis g 9ar g 5 ug
7% fF vawr agran gar & At g,
g gferd & o, geeeoe feuTé-
iz F &, faeed & o &7 F €
a1 7 R aeER # qg Ay {5 S
IEF FTH § gfean & ST gErE A
Faforor 2 | p

AT 3159 99 §gd, 9§ &
oy wrE § dw ¥ sfwra § S0
famn afcfeafs oft @ 7% & 3 =
A ot | g e w1 O AW g
f 7% o0 & A1F § T 79 fEe
Strarey, Gy afefeafy & 7 43 g §
fet #w & wo srge g afcferfy
T fodalt | oS & @ @ oY &H
T A Ay AS Asd A, A
wfgarens o1, qa W g e
T QHUERT UFE & HATIAE FHAG BT
T e & faan ar 17(1) W)
17(2) & warfas, afeq w700
dw & gardr Fan 427 g € fee o agr
greETEe AT T A F7 TS gt
? AT gard et ey e &
frw 2 &, AT & N A3 EX §
Fo T8 &7 gwy g, faeelt § AW
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g_wr T § fF = w90, wEeE
FQ, IE ¥ FIW G060 | AT G AL
S e I qZT 99 F Y
gE & Y A1 7 WS FIAY g, AT 8,
et & v Foigefer maw fafee
%mmﬁwqmﬁaﬁw«:m
ATTEE | A9A gfogre W a8 TR
W%mﬁ’@aﬁim@m%?
et R R E IR GE
TR AR ‘rsr Fga & 5 z@q

mgm

Wmﬁmgmf‘m
T TER AT F GG ! FAHe
frmafaamm & @ifer T &, o Tao
Yo F AW &1 YT v &, 747 Fowar-
g I@@ g, IO 93 frwedy
2 A g1 9 AT AT AT FIHL
aH I FWT § | AF F, A
Yo Yo wrEo & AT Fgx & fov gaTr
€Oy FUFTT TG & 1| SAR WHEE
gife 3, 3 O §f gy @ wfew
F FP AT A T, AT T FL |
rafaw s ag T & Jrar § fF 9«
€9 ®AT AT & A & al Aqraey
W g fr feafa war & 1 s drersa
v gy 9, fasy gy o, FA g 9,
WS g fEd 9N SErerqEr <
§o1 g g WX gAY AT qgr
Fo W TE wT @ g1 afdwfy
qga I § 1 STEAT & TR 9%, q0fF-
W F 3R I A G F T
RTEI W | &9 aniomraAs & Jway
qgex A AR =TIoT AR F =
g & & wwm gweEEd g,
fem 2z ot | frast few €z aq ?
faat £ an, Ey-safaar v a= 9,
fafre & a7 g fagre § 40
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qrg WegeE FEaw dw § agt 4
fgm @z it | fagamge A Sdar §
g, d FAT AIET Zr3ew AN
21 ML F WS AT IERIT 98T AU
3T BT | WX TF STERAE T g
ST & a1 gfee w1 F Ag) | ST
T BT G A1F, ATIAT A99 &M FI
JAT I GG HIH ¥ FTH qAqGqT § |
T4 a%g #1 s afcfeafy § 59 a¢ w
grEn-faarer &t '@ 1 gwTQ
&R &7 ag i fears g <&, suwr
FIOT AT J§  TH § N
& WET § wigar F1 vy far
T agt wEER d9 g, e S W
TE 4T Y | AT ST Y
ST ATAT &, AT G, AAT AT G 1 A
SUHT T I BT ATTHFAT & | T H7
qemEl H AN F Sy AT ST
St § W Y ¥ amrg W@y & fag
O AT FATENT | [T S FA FIHT
WA §, TO9 gATR W AT HTAEY
SEL G Gt § 1 g A fav I §
AR qifeg ©F wrer #eHt @
ag Noar & 5 gw wivsam ¥ a
@ fegem &1 g g §
fo ogw weady aw gt 91, W@ aF
HIET FTqT 9T GG a9 I1ar 9T,
ThaAT T &Y SUAT uv | ¥ a3 #v
afefeafa &

i

faqer & gy § f5 aeat &
HIT A7 T a9 47 FrAT J1{E |
EIed w=.T g =A1fey, wfea gardr
FTHRTTHY AT YA AT §, T Al
qrfeet & Sawt  aficanr s ogaT
feegeata &1 wrardY Y 9w & fag
5T FAT 74g T8 A7 fF ANYT GTHIL
F a0 98 Wiz wERd @i &
AR R AN F AT gafefodt §
et #7 fear Ak 9w &
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qre T AETH A gEA A0g
¥ mwX I gefediadl 9X Fsav
T faar | I faars aTwit §9
FIA A4 | M gy T A FE R
fe q wfa &, =nvrar q1gd #gy &
agr 9q $@ Wit § | gar faard ark
o7 @ & aead g o Q@ § | A1
F FE IR T 3T ALY gEHA, IART
AT TEANE T, AT FIE I
& < gar qasreda wEw fafree
7 ST GIAT § | ANTIAE | 37 &7
fgem & AfwT 9% 7= AToTAT WIS
&, =g qrgq g | e T ¥ Qar
B0 g ? qarT {AT g€ A X CF IET
S w2 fgar gg waqr w4 qE S9@r
TG R | RN FIT GHISARY U
F TAIAT FAT A1ZA & A IIY TZAT
JE AT 7E § F@T g fF S weE-
AT CAHE §, Figr AR, A
FZ-9gT & A A ;M qifpeqiT &
TR 9 FW I W § =@
greeza [ g J® gy g,
g gETTT AM W, AT FH &Y,
ECETI G I - I < 1
FLAT AEY, ITHFN  GTHIT T Tgled
AT FAMGY | ITFY AT & TATTX
7T I AHT TEAT FIW ¢ 98 gATQ
Hrwdre afFay w1 ATET & | A7 93
FIETT I & T4« § 1 gafqw
I & A A WG qOAT ALY
grrad @ fex zfay wAg s
7 A1 6T O G, qrea Y 7 oy
q€ FT 1 W F 7T uF fga 2
FAAr § A AT TG 4-4 fgq @2
FATAT W@ § | AT IEW & Fear
F TR qUIAATE HT ETIAT FI F7 |
T T1EIIT TEF & T A1 HIY §m
IARN I GA GG §—IIHT HIT
g7 wAfaal ax 9% srar §, §9 A
A afga I ¥ g far g ) g
Afas Aifg § AF-gargadz & ag
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I 1 AfFTT AfesNfad 39 ox
fafira difa &1 wa<agar ag) Trfey,
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SHRI LOKANATH MISRA:; I would
like to have a clarification from him
because he is now speaking in favour
of Hindi and to those who are against
Hindi he owes an explanation,

SHRI. M. N. KAUL: He is speaking
in fovour of one language.

(Interruptions)

SHRI LOKANATH MISRA: Kindly
do not interrupt. I want to put a
question to him.
the language of all India, the Hindi-
speaking areas do not have to subject
themselves to all the disadvantages
and difficulties that the non-Hindi-
speaking areas will be put to. The
people in the Hindi-speaking areas
start talking that language from their
very childhood but the others have to
learn their own mother-tongue. They
talk at home in their own mother-
tongue and they have to additionally
learn another language. This is what
we find Therefore the difficulty for

[ RAIYA SABHA |

If Hindi becomes -

-

(No. 2) Bill 967 8’

them is that they have to learn at
least two languages for their liveli-
hooq while those who belong to the
Hindi-speaking areas can manage with
the very same language which they
start learning from their very child-
hood. Therefore the people who
belong to the non-Hindi areas want
the same disadvantage for both the
Hindi-speaking areag and the non-
Hindi-speaking areas. That is the
only reason.

- .
- N e
)

PROF. SATYAVRATA SIDDHANT-
ALLANKAR: I.have understood your
pofnt. My contention is that when
Lord Macaulay came India existed as
it is today and India hag as many
languages at that time as it has today.
Now, if Lord Macaulay could impose
one language on the country and that
language has come to such a pass that
today all of us can speak in that
language . . .

SHRI LOKANATH MISRA: No-
body had any advantage. They start-
ed from scratch.

PROF. SATYAVRATA SIDDHANT-
ALANKAR: I simply say that in our
Education Ministry first we had the
three-language formula. Then came
the two-language formula. Why can-
not we come to the one-language
formula? The difficulty, as you have
pointed out, is we have got so many
languages. I say that during the time
of Lorq Macaulay also the same situa-
tion existed.

SHRI LLOKANATH MISRA: No, not
at all.

PROF. SATYAVRATA SIDDHANT-
AT,ANKAR: I have not pointed out
any particular language.

THE DEPUTY CHAIRMAN: He has
made it clear thai English was not a
lamguage when Lord Macaulay intro-
duced English here. There is very
little time. Please wind up.

SHRI LOKANATH MISRA: It was
an imposition.
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§ 1 98 T gL AT AT(GER § I
Fr ¥ fradt awr agt Far @ 9 fa
I dTo STo HIX HT FE  FT,
fear o @feR oo @ W W
oA AR &1 GHT | R U B %
s ®1E w8 faarg S Edt & 3w
2w &Y JY IT AT A(HALU H1G@H FT
a7 AfgT AR Yo o MT FI fagmed
a7 Trfe | gAT T ¥ ST AT FaE AR
a1 &faae § ag faamg 2w & smardy
qQ@EA F AR A FTH AG FAT
sre g7 (@7 g%t Wi 37 & o e
draar a3 fiy oY g Aqd AT §
T HEI TEAATT I A AT G|
@t & AR F G g 7 T §
g% 3T AW HT TS TS0 7T I TG T
FTAT A1 qTfF T7 Iq9T & ATHSA
3 99FY WeE X B, a1 ¥ ag oS
FCU ARTE F g7 o Frvqwe
g o ogf aF dW g T &0
TaTd & 9% AR HI 3 9T 9T AEI
foerar 8 | @R #IX qew & &9
FE AT & 99 IHE T H qATA T
fopat St § A 9% a9 9% Ag7 faaar
&1 A& o FAT AT A gAY
Tig # AT ETH FW TS G ATE-
gC § WA AME &9 ¥ HW AW
Fax ar Gfaag € § s 3@ Ag A
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SIETT § av A T &V S AT v
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FT AAT AT qTAE § HR SR fAn-
Tt A & forg gd #vd @ e
FATT T Tl 3gra & @ & fag
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Al g TXAg § At geafas sw &
TR HT qHA
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AT A o9 § 35 faa w7
“ART FAT E AR AT G5 G
CFATE 1]

l ~ F -

SHRI V. V. RAMASWAMY (Mad-
Tas): Madam Deputy Chairman I
am grateful to you for having given
me this opportunity to make a few
observations. Hon. Members, on either
side, have spoken elaborately on the
Appropriation Bill and I would like to
confine myself to two points pertain-
ing to my State of Tamil Nad. Just
before referring to them, let me refer
to the remarks made by Prof. Satya-
vrata Siddhantalankar about the
language. He was referring to Lord
Macaulay as having introduced the
English language here. 1 have read
in history that Macalay introduced
English as a conqueror. Without
troubling himself to learn and under-
stand the people of the ]Jand, he want-
ed to make the people of this coun-
try learn English, and serve him,
Does Prof. Siddhantalankar wish to
place himself in such a position as
Lord Macaulay? Does he want the
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non-Hindi people to learn Hind and
serve them? That I leave to the non-
Hindi-Speaking people to judge.

€

(Interruption)

Now, with reference to the {wo
important points regarding my State,
one is the question of upgrading the
East Coast Road from Madras to
Kanyakumari to Nationa]l] Highway
standards—as that one from Bombay
to Kanyakumari on the West Coast—
was mooted in the beginning of the
Third Plan. This included the cons-
truction of missing links in the route.
Some rough proposals for this scheme
costing Rs. 9.25 lakhs were forwarded
by the Madras Government under
their letter No. 21146/A/63/8 dated
the 28-10-63 to the Government of
India, with details of the scheme. They
were requested to sanction it as a
National Highway scheme from the
Central Road Funds.

?

5 P.M.

I i

Again a comprehensive note on the
scheme was prepared showing the
benefit accruing from the scheme,
with the cost-benefit ratio, and was
addressed to the Government of India
by the Madras Government in their
letter dateq 1-8-64 pressing for sanc-
tion under the crash programme of
Food Production. Again particulars
were called for to assess the firm cost
of the scheme and its ultimate com-
mitment, Ultimately pressing for
intervening bridges and culverts and
black tops, the tol®l cost was arrived
at Rs. 14 crores. But the Govern-
ment of India did not admit the
scheme in the Third Plan. But the
Madras Government in their letter
dateq 18-6-65 again pressed for sanc-
tion of the scheme, as the East Coast
Road is a proposed National Highway
in the AIll India Road Development
Plan. The Government of India have
been sleeping over it all these days.
Shri C. M. Poonacha, Minister of State
in the Ministry of Transport, Aviation
and Shipping, visited Madras State in
October 1966 and g note on the East
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Coast Road was given to him, in
which the rough cost for forming the
missing links as Rs. 32 lakhs was
turnished as desired by him. A copy
of this note was also forwarded to
Shri Sinha, Director General of Road
Development, and the Government of
India in their letter dated 9-12-66
approved the scheme for the estimate
of Rs. 32 lakhs, and also in their
letter dated 2-1-67 sanctioned as a
specia] case the cost of Rs. 25 lakhs
to construct a bridge across the creek
near Kovalam under the Central Road
Fund a'location. Now the scheme has
been slowed down. Why? However,
the main scheme costing Rs. 14 crores
on the central route development still
remaings to be sanctioned. In order to
press the necessity and urgency of the
scheme I put a question No. 23 on
24.7-67 and it was included in the list
of questions, but unfortunately it was
not reached. In the written reply
turnished to me I find: “(a): No, Sir.
(b) and (c): Do not arise.” The
Minister of Transport may be justified
in giving such short replies. Since
the reply was not given on the floor,
I could not put any supplementaries.
But I request the sincere and well-
meaning Minister to be considerate and
helpful by going into the full details
of the scheme and accord early ap-
proval and sanction for the scheme.

1

Again with regard to the Mail Sort-
ing Service, I am told that in Madras
State there are at present three Rail-
way Mail Service Divisions, namely,
Madras Sorting, ‘M* Division with
headquarters at Madras and “I" Divi-
sion with headquarters at Tiruchi. 1
understand that the work at Tiruchi
Division is very heavy, and so the
formation of another separate Division
at Madural is necessary and justifia-
ble. The matter has been brought to
the notice of the hon, Minister of
Communications. I request his early
consideration and sanction,

Again Maduraj is the second biggest
city in my State and the Railway
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Junction is a large one. But the
R.M.S. building is not spacious enough
and needs expansion. When  Shri
S. K. Patil was Railway Minister, he
approved of the proposal to expand
the building. Yet it is more than
two years and nothing has been done.
I hope the Government wil] issue ins-
tructions and expedite the construc-
tion work. Further I am glad to
know that an R.M.S. Sorting Office
has been sanctioned to be opened in
my home town, Virudhunagar. But it
has not yet come up. I personally
request the Minister to expedite the
opening of the Sorting Office at
Virudhunagar, and also to sanction an
office at Nagercoil also which is a
heavy area.

Before concluding I want to make
a submission to the Government
through you, Madam Deputy Chair-
man. Our Secretariat is efficient and
needs nothing, but 1 feel that in the
Printing Department a separate Parlia-
mentary Wing must be opened so that
the proceedings of every day may be
printed and circulated to the Members
the next day as is being done in the
Parliament in London.

- . o .y RN
° [53

Thank you.

SHRI K. C. PANT: Madam Deputy-
Chairman, I have listened with great
care and respect to the various
speeches that have been made during
the last three days in the course of
the debate on the Appropriation Bill.
Madam, of necessity the speeches
were wide-ranging and they covered
not only broad policy matters but also
the functioning of so many Depart-
mentg and so many Ministries, Three
of my colleagues, the Ministers of Ex-
ternal Affairs, of Education and of
Parliamentary Affairs have intervened
in the debate and have dealt with.
some of the points that have been
raised. Next week this House will be-
dealing with the Finance Bill and once-
again it will have an opportunity of
examining the policies of the Govern-
ment and in particular the provisions
included in the present Budget. Im:

sa
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fact some of the speeches and many
of the points made by speakers like
my hon. friend, Shri Bhandari, could
well have been made in the course of
the Finance Bill debate. I can at this
stage only assure all the hon, Mem-
bers who have spoken that the Gov-
ernment will take due note of what
they have said and will give it all the
consideration that it deserves,

. Before I deal with any of the points
that have been made, I should like to
thank my hon. friend, Shri Krishan
Kant, for a very graceful personal
reference to me, and I should like to
assure Prof. Buthnaswamy that while
convention requires that I read out
the opening speech, I have taken his
admonition to heart and I have decid-
ed to refer to my notes as little as
possible,

1

Madam, there have been a number
of critical speeches, and quite under-
standably s0, and I can gssure you that
this Government welcomes construc-
tive criticism. It has not claimed in-
fallibility and it is very proper that
constructive criticism from whichever
quarter it comes should be welcomed
and we should try to take advantage
of that criticism, However, I think
even in criticising certain things have
'got to be borne in mind. Some hon.
Members in their eagerness and en-
thusiasm to criticise the Congress
Party and this Government more or
less wrote off the last twenty years
-after we became free. They said that
nothing had been done in the last
twenty years. They said that planning
was bad. They said, “you have dis-
carded planning; your foreign policy
is bad; the country has not moved
-forward”. One hon. Member went to
the extent of saying that you are
persisting with the legacy which the
British have left behind. Madam, I
.cannot imagine a worse slur on the
JIndian people because what has been
done in the last twenty years is not
something that a handful of Govern-
-ment servants or Ministers have done
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It is something which has had the
active participation of the entire
nation. Nations are not built by Min-
isters and bureaucrats, Nations are
built by the people, and it is the
proud privilege of this country after
it became free to have adopted demo-
cracy, to have given people the poli-
tical power that they should have
and to have started certain new
schemes which involved people in
that process of development and cons-
truction, process or schemes like the
Community Development Scheme,
Panchayati Raj and so on. It was for
the first time after India became free
that the Government, consciously and
deliberately, extended the facilities to
enable people to participate in the
process of development to the remotest
village through these schemes. And
let us not forget that these schemes
were not evolved by the Congress
Party alone; they were evolved as a
result of a consensus in the country.
Let us today not decry all that has
been achieved in the last 20 years
by the labour and the effort of the
Indian people as a whole; let us not
forget the whole drama of an ancient
country emerging into the sunlight of
freedom after centuries of bondage,
and let us not forget the hopes and
aspirations with which it has striven,
Despite the difficulties, despite the
heart-breaks, despite the enormous
set-backs that they have suffered on
account of the wars, droughts and the
like, the people as a whole have kept
up their good cheer, have kept up
their optimism and they are looking
ahead with faith. Let not this House,
let not this Parliament, which should
encourage people to greater effort,
which should hold before them the
ray of hope which every free people
are entiled to, let it not be guilty of
creating an air of pessimism in this
country, and an air in which the peo-
ple lose pride in their own achieve-
ments. I am sure that the hon. friends
opposite did not intend any of these
things. But if they condemn whole-
sale all that has been done in the last
20 years, 1 am afraid that this is the
only conclusion that comes out.
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What has happened during the last
20 years? Let ug be clear about the
hasic fundamentals. After all, we
adopted in this country certain new
things. We adopted democracy with
all the implications of individual
liberty, of the liberty of association,
.of forming political parties, of chang-
ing governments at wil] by ballot and
at the same time we adopted socialism
as our goal. ang implicit in the adop-
tion of socialism as our goal was the
whole concept of planning. We adopt-
ed a procedure in which we took it
upon ourselves to regulate the growth
of the economy in such a way that
not only would the people be involv-
ed in it, as I said earlier, but that the
results of that planning would flow
to all sections of the society. Now,
this whole concept of planning was
known and has been known for
decades in the socialist countries. The
Soviet Union did so much to popu-
larise this concept. But it had not
been known in democratic countries
which associateq with it certain forms
of government which they did not
appreciate. For the first time in
the history of the development of poli-
tical institutions, India combined the
two concepts of democracy and plan-
ning. And it is no small achieve-
ment that in the last 20 years, both
these basic concepts have taken root
in our soil and have grown in subs-
tance. And today they are producing
results,. Nobody can say that gemo-
cracy has not produced results and
nobody can say that planning is a
dead concept or that it has, again, not
produced the results expected of it.
Economic growth may not be enough.
But nobody in this country today
dares to say that there will be a com-
pletely free economy, that the resour-
ces of the country should be utilised
by whoever feels like utilising them in
whatever manner he likes. The basic
concepts of democracy and planning
are accepted and they have become
parts of our national life. This itself
is no small achievement because it
was something new, as I said, in the
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history of the evolution of political
institutions. .

Angd then, if you look around to-
wards the other countries in Asia and
Africa which became free in the
course of the last 20 years, what do
you find? You find that there is
hardly any other country which has
hag this record of pglitical stability;
there is hardly any other couniry
which has managed to preserve the
institution of democracy as well as
India has, and today one can well say
that India is the bastion of demo-
cracy in this part of the world, and
so long as this democracy survives in
India, it is a ray of hope for the rest
of the world which believes in this
system,

Therefore, it is nét self-praise, it is
praise of a country and the people of
that country and of what they have
achieved. That is what I want you
to understand. When vyou criticise
these things, you criticise something
which is far deeper and far wider
than the Congress Party. You can
have your little satisfaction but do
not have it at the cost of the country.
That is all I say.

Then, an attack was made on our
entire foreign policy, an attack which
extended, again, right through the last
20 years to the basic concept behind
that foreign policy. And yet nobody
has really had the courage to suggest
an alternative. What have been the
basic tenets of our foreign policy?
World peace, non-alignment, peaceful
co-existence and a policy to make
friends with all the countries in the
world who will respond.

Now,. leaving other things aside,
world peace, surely in this nuclear
age, is something that all countries
should be interested in because world
peace in this age of nuclear bombs
and in this age of rapid communica-
tions is sine qua non of their deve-
lopment. Then, take the case of non-
alignment. Sometimes people make
fun of it, 1 cannot understand how
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anybody can seriously suggest that a
great country like India with its great
past and it’s great potenialities for the
future should align itself irrevocably
with anyone country or anyone set of
countries. It has its own place in the
world; it has its own identity and it
has, T hope, somthing to give to he
world. To imagine that such a great
country should just become somebody‘s
mouthpiece or should become attached
to some country in a master-slave re-
lationship or at least in a relationship
of absolute dependence is something
that, I think, the people of Indig can
never accept. And therefore we find
that even friends who attack parts of
the implementation of this policy—
they may attack one particular action
on the part of the Government—
seldom do they have the courage to
say, give up non-alignment and be-
come aligned with such and such a
power. Therefore, let us not mix up
some part of the implementation of a
policy with the basic policy itself.
Let us give due weight, let us give
the policy its due. Let us criticise

only that area which deserves criti-
cism,

Then, quite a lot of satisfaction was
derived by some friends opposite from
the fact that they have emerged stron-
ger than they had expected——I suppose
—as a result of the last general elec-
tions. Well, they are certainly wel-
come to that satisfaction and I think
it is a sign of the strength of our
democratic system that this has hap-
pened in our country in a peaceful
way . After all, this is the whole idea
behing having a ballot, The ballot be-
comes an avenue of the expression of
the people’s desire for a change of the
government., That is what is all
about. And if that has happened
without blood-shed, without conflict,
well, that is the greatest compliment
that one can pay to the manner in
which the people of this country—
and here I would say also, to some
extent the Congress Party—have
evolved and have preserved the best
in the traditions of democracy. This
Xkas happened.

4
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The only question they have to ask
themselves is whether atter they have
rome into these coalition governments
in various States people there today
have not begun to feel that perhaps
the Congress was better than this al-
ternative that has come, This js the

guestion that we have to ask our-
selves,

SHRI MULKA GOVINDA REDDY:
Do not go to that extent.

SHRI K. C. PANT: I would not have
dared to say this but listening to the
speeches, Madam, I heard Mr. Gaure
Murahari say that he is completely
dissatisfied with the non-Congress

governments, My hon. friends were
here,

SHRI MULKA GOVINDA REDDY:
He does not want the Congress to
come back to power,

SHRI K. C. PANT: But the people
want the Congress to come back,

SHRI BANKA "BEHARY DAS
(Orissa): We want much more than
what we have been able to do. .. =

SHRI K. C. PANT: I am sure you
want more and more of power. But
the point is that the people want the
Congress back into power. They are
beginning to think in thdt direction.

AN HON, MEMBER: You are hv-
ing in a fool's paradise.

SHRI V. V. RAMASWAMY: Exact-
ly not in Madras. o

SHRI K. C. PANT: When my hon.
friend says “Not in Madras”, obvious-
ly there are other States where he
thinks this is a fact.

SHRI NIREN GHOSH: Whatever
mey happen, the Congress is on the
way out.

vind

SHRI K. C. PANT: Well, jt is for
them to search their hearts. I do not
have to say anything, The Commu-
nist Party in Uttar Pradesh is attacke

(No. 2) BilL 1961  ggo.°
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ing the Ministry. The Right Commu-
nists are attacking the Left Commu-
nists in Bengal. The P. S. P. and the
S. S. P. are attacking the Left Com-
munists,

SHRI MULKA GOVINDA REDDY:
Not the whole Government, some sec-
tions of the Government.

SHRI NIREN GHOSH: We may
have our differences. But we will not
allow you to come back, We will bring
you down, The Government there is
far better than the Congress Govern-
ment, . .

SHRI K, C, PANT: You are sitting
together for the sake of power. It
s something which I can fully under-
stand. The people are seeing how you
want to stick to power. The whole
country ig watching that. Do not think
that we are not watching it. We see
the Communists, and the Jana Sangh
sitting together, the P.S.P., the S.S.P.
and the Swatantra Party sitting toge-
ther. If you are happy on this I con-
gratulate you. But it is something
which the people have to watch.

SHRI BANKA BEHARY DAS: The
Congress Party itself ig a conglomora-~
tion of the Swatantra, the Jana Sangh,
the S.S.P, and the P.S.P,

SHRI K. C. PANT: At least we
have the courage of sitting together,
and we do not fight each other in
the elections. We go to the people with
a mandate, We do not hide behind
this cloak.

SHR] MULKA GOVINDA REDDY:
You did not listen to the speech of
Miss Shanta Vasist yesterday.

SHRI K. C. PANT: I am proud tn
say we have freedom in the party of
criticising the Government. But we
do not go to the people with different
sets of programmes and then form a
-government.

SHRI NIREN GHOSH: Every-
‘where Governments have been formed
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on the basis of a minimum program-~
me. When you say that say that also.

SHRI AKBAR ALI KHAN: What
is common between the Muslim Lea-
gue and the Left Communists?

SHRT NIREN GHOSH: What was
common between the Muslim League
and the Congress, my dear Mr. Akbar
Ali Khan?

THE DEPUTY CHAIRMAN: Order,
order,

SHRI K. C. PANT: I think we
should not be ynfair to Mr. Niren
Ghosh. We should only ask him if
Naxalbari is part of their minimum
programme,

SHRI AKBAR AL] KHAN: He will
remain mum on that.

SHRI K. C. PANT: 1 think I need
say no more to shake the confidence
of the friends opposite. I leave them
in their state of satisfaction of having
ousted the Congresg from some States.
I think they deserve that satisfaction
after years of wilderness, It is a satis-
faction that is due to them,

Madam, in judging the achievements
of the last twenty years let me give
you a few facts angd figures. I will
not take much time of the House, just
a few of them. To give you an indi=
cation of how far we have moved
ahead since 1947, the nationa] income,
taking the three Plans as a whole, it
has risen by 64 per cent. Take the
rate of growth. The Indian economy
had been growing at the rate of about
1 per cent, prior, for decades, to in-
dependence. After independence it
has been expanding at over thrice
that rate.

Then as regards the rate of growth
of agriculture, the growth which was
half per cent. for years has, between
1950-51 anq 1964-65, heen about 3
per cent. per annum. That is the ave-
rage rate of growth, The index of
industrial production has gone up
from 74 in 1951 to 192 in 1966, an

A Y
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tnerease of 189 per cent. About rural
electrification, the number by the end
of 1966-67 will go up to 63,000 which
fccounts for nearly a third of the
rural population. Life expectancy, as
compared to 32 before Planning, is
today 50 years. I do not want to give
you any more figures.

SHRI NIREN GHOSH: May |
know, Madam. whethey it is a fact
that India today stands at the lowest
rung of the laddzr in growth rates of
the countries of the South-East Asia
and the Far East?

SHRI K. C, PANT: I would ans-
wer that question if Mr, Niren Ghosh
could assure me that he would be
prepared to adopt the system which
has the highest rate. Would you be
prepared to adopt the system which
has the highesy rate of growth?

SHRI BANKA BEHARY DAS: That
is no argument.

SHRI K. C, PANT: Madam, I do
not want to create an impression tha*
all hag been going well, that we have
had no difficulty. Certainly we have
struck very bad patches. By “we” 1
mean the country, Angd the present
patch is drought.

SHRI NIREN GHOSH: What prec-
foundity that the economic crisis is
due to drought?

SHRI K. C. PANT: There has
been severe drought in the country as
a result of which these various conse-
quences have flown. The present eco-
nomic gituation is the direct result or
what has happened during the last
two years, -

Now certain measures have been
announced by the Deputy Prime Mi-
nister to meet thig economic situatio:.
I do not want to go into all the de-
tails. But one or two  suggestions
were made in the course of the sp2e-
ches which I would ilke to refer to.
Several hon, Members spoke about
recession. Shri Banka Behary Das
spoke about it and Shri Bhupesh

i %6 RSD—10.
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Gupta spoke about it as also others.
Shri Kumaran referred to the fact *hat
inflation was existing side by side
with recession and he said that this
was contradictory. That is quite true
although it is explainable. One can
understand that because there are cer-
tain reasons which I will come to
later. But I would like to ask Shri
Kumaran as to what is his suggestion.
What would he like to say? How does
he like to see this contradiction re-
moved? This he did not speill out. 1
wculd be glad to know this from
him, We at least are taking certain
steps which I will explain later.

One idea he threw out was that the
investment outlayg in the public sec-
tor should be increased. Now, it is
quite true that whenever there is re-
cession one of the standard remedies
for such a situation is to go on in-
creasing government spending. But
there are also gther remedies. And it
is here that Mr. Kumaran could not
come along with ug full, Another re-
medy ig that the various sections of
the population should hold back then
duemand for larger incomes. He knows
that this ig also a very standard re-
medy to hold the prices. But there
the political courage left him and he
preferred criticising the thing.

Now there was a reference {0 wage
freeze, Madam, and several hon.
Members speculated about it, That is
the only word I can use. I am not
sure whether this gpeculation is not
doing more harm than good. If the
Government comes to any decision in
a matter like this, naturally it will
come before Parliament. But until it
does so, any speculation of this kind
is not very helpful. And it tend:
to create unnecessary fears. What we
have to see is that in our desire not
to create a situation like this, we
shoulg offer our suggestions and, I
think, wait for any final decision that
the Government might take. In the
meantime, I think we should have
an open mind.

Now, Shri Niranjan Singh referrzd
to the need to avoid deficit financing
and to break the vicious spiral oi



995 Appropriation

[Shri K, C. Pant.}

wages and prices. I am glag to say
that I agree with him entirely. Now,
returning to Mr, Kumaran’s point, I
should like to point out that there has
been ng real cut-back in the Plan cut-
lay. I# you compare the figures, you
will see that the Plan outlay this
Yyear is more or less of the same order
as it was last year.

SHRI P, K. KUMARAN (Andara
Pradesh): But the rupee value has
been reduced.

SHRI K, C, PANT: Yes, to some
extent, there is g marginal reduction
But the reason for that ig not that
one doeg not recognise the need for
greater investment and faster rate
of growth, One has to take account of
the fact that in the conditions exist-
ing to-day, the need to curb prices
perhaps gets a higher priorily
than the need to step up investment
immediately. This is the broad ap-
proach and the broad thinking which
has come in the way of increasing in-
vestment as rapidly ag we would like
to. And one must understand thau
as a result of the drought in the last
two years and as a result of the sharp
fall in agricultural production, which
all of you are aware of, there hag been
a sharp decline in the purchasing po-
wer, And this hag led to a fall in
demand in various sectors. In inis
kind of situation, to pump in more
money even though the gestation pe-
riod may be relatively short, will ac-
centuate the present problem, and
to that extent, the problem which
is already gcute, will be accentuated
very much further in the short run.
That has to be kept in mind.

SHRI NIREN GHOSH: Fall in
demand and rise in prices,

SHRI K. C, PANT: Madam, I do
not know how better to explain this.
1 thought 1 had explained it but he
gets up and sayg the same thing
again. Then I should like t{o mention
some of the meagures which have
already been announced by Govern-
ment to help In this present difficulty
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without adding to our problems. One
is that the placing of orders for pub-
lic sector reguirements next yea:
will be expedited; for the Railways,
for instance, wagong and so on. If
orderg are placed this year and they
know that the orders are going to
come to them, they can start produ:-
ing more this year itself and they can
build up a certain gmount of stocks,
and so they can use the idle capacity.
Then there is the programme of modc-
rnisation  of the cotton textile in-
dustry.  This would not only effect
a much-needed change in our textile
industry which badly needs moderni-~
sation, but it will also give orders to
the textile machinery manufacturers.
Then, another measure is arrange-
mentg for augmenting facilities for ex-
ports, to increase exports in capital
equipment. We should try to take
advantage of this situation in which
demand in the country has fallen and
1 which there is idle capacity. We
should utilise the idle capacity to the
maximum and export whatever we
can. This, in fact, is 5 God-sent op-
portunity and I think we must do
everything to take advantage of this
to step up our exports.

SHRI P. K. KUMARAN: Who will
buy? There 15 nobody to buy.

SHRI K. C. PANT: There are lots
of people to buy, provided we keep to
quality and price. We. have got o
help even in that. I do not think the
quality of our goods, the quality of
our engineering goods compares badly
with the best in the world. Similarly
even with regard to domestjc salee
of capital equipment, we want to
help to the maximum extent we can,
by making arrangements for flnances,
and so on. So this is 5 short-term
situation and these are some of the
short-term remedies that we are
thinking of and which I thought the
House would be interested in know-
ing. And although some friends
have referred to this somewhat
sarcastically, the {fact of the mat-
ter is that if there is=a good
crop, hen it will create 3 situa-
tion in which once again one can ini-
tinte the process of industrial revival

i
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with for greater vigour than wa can
at the moment, And jlong with thie
there is the question of prices which
also is linked, as all of us know,
directly to the situation in the agri-
cultural front. It is, as I sald earlier,
a moot point whether we ghould sti-
mulate demand by greater public sec-
tor investment unless we have a break-
through in agriculture first. But I can
assure the House that should the
breakthrough in agriculture come.
they will not find the Government
wanting in then proceeding with the
ravelopmental measures at a much
g seater speed.

SHRI BANKA BEHARY DAS: The
breakthrough is not dependent upon
rains, i

SHRI K, C. PANT: There is hard-
ly any country in the world whica
is completely independent of the
beneficence of rainfall in agricultu-
ral production. Even the United
" States of America year before last
suffered a very sharp fall in produec-
tion. As you know, the Soviet Union
also suffered g drought which neces-
sitated import of a large quantity of
foodgrains from Australia, United
States, ete. In China there hag been
a continuous import of foodgrains over
a number of years.

SHR]I BANKA BEHARY DAS: They
are as backward as we are in agri-
culture.

SHRI K. C. PANT: Well, I would
not mind being as backward ag the
United States and the Soviet Union.

SHRI BANKA BEHARY DAS: I
was referring to China.

SHRI K. C. PANT:
to all the three.

SHRI P. K. KUMARAN: I made
another short-term suggestion, i.e.,
confiscation of incomes above Rs. 1
lakh for the next five years and uti-
lising that fund for building the na-
tion.

SHRI K. C. PANT: This question
of confiscation of incomes over Rs. 1
lakh

1 have referred
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SHRI P. K, KUMARAN: Call it tax.

SHRI K. C. PANT: . Is some-
thing which is very easy for you to
say and very casy to be done in coun-
tries which you admire, But there
are certain limitations under which
we function. The rule of law ig a
very inconvenient limitation in our
society and when we  observe the
rules of law, it becomes diffi-
cult

SHRI M. N. KAUL: I3 it not a fact
ihat even under the present system,
92 per cent of the income gbova
Rs. 1 lakh is taken away as tax?

SHRI K. C. PANT: My friend will
be glad to know, as Mr. Kaul has
pointed out, that Rs. 92,000 are taken
away as tax; and if we take away the
remaining Rs. 8,000 also, the chances
of anybody wanting fo earn more
will  be nil. Whether it will
be a proper thing to do in the pre-
sent conditions and whether it will
lead to growth in production which
is needed to usher in 3 better life for
our people is a point that we nave
to consider.

Then I refer now to the situation in
the L.I.C, to which references were
made. The introduction of electro-
nic computers is only g further step
in the process of mechanisation which
was started by the erstwhile insurance
companies long before nationalisation.
The decision to install computers was
taken by the L.I.C. when it felt that,
because of its size, the puncheq card
machines, hitherto in use, were total-
ly inadequate for the job. When the
Ministry’s approval was sought, it
was given as the move was intended
to improve the service ta the policy-
holders

SHRI NIREN GHOSH: No, the
assessmenq is wrong. I can give facts
and flgureg to prove it.

SHRI K. C. PANT: I cannot un-
derstand his saying that there s
anything wrong in this. 1 am reading

; the factual statement.
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SHRI NIREN GHOSH: No, the
assessment made by the LJIC. man-
agement is wrong. I does not c¢Jin-
form to facts. You are quoting irom
the management’s version, that is a
fact. But it is also a fact that the
management’s version does not con-
form to facts.

Appropriation

SHRI K. C, PANT: Let me try to
get to the bottom of my hon. friend's
mind. Ig it that he considers that
the managements of public underfak-
ings are anti-national? Are they also
- classified in his dictionary as profi-
teers, capitalists and monopolists?
Why should he run down the manage-
ment of public sector undertakings?
1 am a supporter of public sector un-
dertakings; and if he is a supporter of
. public sector undertakings, 1 cannot
understand hig running down the
management in this manner. After
all, who is managing these public sec-
top undertakings? It is the Govern-
ment servants or others appointed by
the Government. You want this Gov-
.ernment gnd bureaucracy to nation-
alise. 10 do this, that and the other,
and yet when they are trying to per-
form theipr functions, you criticise the
same management, How can you ex-
pect the management to do better?
How can you expect us to nationali-e
more? It is you who are sapping their
enthusiasm. I cannot understand this
kind of attitude from one who con-
siders himself a friend of the public
sector.

SHRI AKBAR ALI KHAN: You
will never understand.

SHRJI K. C. PANT: Categorical as-
surances have been given both by
the LIC, and by Government that
there will be no retrenchment what-
soever, nor transfers, nor loss of re-
muneration. As regards loss of emp-
loyment potential, the L.1.C. has work-
out the impact of the computerisation
on employment. I want Mr, Niren
Ghosh to hear this very carefully. As
a result of switch-over, 383 jobs are
expected to disappear in three years
lsut the very process of computerisa-
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tion will create 225 new jobs. The
net reduction in the number of jobs
is therefore expected to be only 158,
i.e, about 50 a year. This reduction
in the number of jobs is insignificant
as compared to the 1500 or so new
jobs created in the L.I.C, every vyear.

SHRI NIREN GHOSH: This state-
ment is untrue from A to Z.

SHRI K. C, PANT: It dependg on
what he thinks as reality, You are
living in a 8ream world where ghsn-
lute reality looks unreal. Actually on
account of improved efficiency brought
about by computerisation businesg is
bound to increase with the result that
even the marginal loss of employment
potential will be wiped out.

I would in fact take this opportunity
of urging the enlightened trade unions
not to oppose the move which is es-
sential for the efficient gervics to the
policy holders but to co-operate with
the movement. Even Mr, Kumaran in
the course of his speech, I noticed,
after he had criticised computerisation
and almost gone too far, retracedq his
steps and said: “I am not against mo-
dernisation, I am not against scienti-
fic development, I am not against com-~
puters as guch, but jet ug have com-
puters of a lower level’. That is what
he ultimately ended up by saying. It
is quite right. I can understand this
but surely the people to judge are
the managements of these public un-
dertakings. We in Parliament, who
plead for the expansion of public un-
dertakings and who always say that
the Government should not interfere
too much in the gunctioning of these
public undertakingg should see that
we do really give some kind of au-
tonomy to them, that when they con-
sider something to be in the interest
of the efficiency and better business
we should give them  certain free
hand in these matters. I think it is
necessary to evolve a certain code
in these matters so that we do not
hamstring their handg although we
do not intend it. 'That is not the
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intention but it should not be the
effect also.

In this connection I would say that
‘he important point in this computer
business is that some friendg are
worried no{ so much about the present
retrenchment about which we pave
given an assurance and the Govern-
meny backs the gssurance of the L.I.C.
in this matter that there will be no
retrenchment or no transfer on ac-
rount of computerisation

SHRI AKBAR ALI KHAN: That
was the rea] worry,

SHRI K. C, PANT: We are not
g30ing to retrench, I assure you,

(Shri Niren Ghosh got up)

Now Mr. Ghosh, some patience is
1eeded,

SHR1 P, K KUMARAN: The peo-
ple who arc rotrenched are the pec-
ple who are never recruited.

SHRI K. C. PANT: You are talk-
ing of potential employment. If you
take your argument to its logical
conclusion . . . .

SHRI P. K. KUMARAN: The —ic-
tim ig the man who ig not hired not
the man who is fired, in the Ameri-
can language.

SHRI K. C. PANT: Is it your con-
tention that we should go back to
the hand manufacture of everything?

SHRI P, K. KUMARAN: No.

SHRI K. C, PANT: I have under-
stood your point. Is it your contention
that in the future we should not use
machines which displace people, that
we should not have greater efficiency?
This is the logical conclusion.

SHRI NIREN GHOSH: Would
vou enlighten us on one point? The
romputer installed in the Bombay
office has a capacity {o tackle one mil-
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lion policies and the computer can
be worked only on 3 shifts, otherwise,
it does not give effective results. So
it will handle 30 lakhs of policies and
aaother computer at Calcutta would
handle more than that because 1t is
an improved version and the overall
policy number is 1,10,00,000. What
does it mean? Either you work that
and if you work that, 30,000 employe-
es become jobless or you do not want
that. It is 3 waste of foreign ex-
change You have not the industrial
bas> to produce it here and  you

are depending on foreign countries for
that.

SHRI K. C. PANT: I will not
allow Mr. Ghosh the luxury of an-
other speech, Madam, but the point is
that I have given nll the figures of
people who 'will be rendered surplus
and I have told him, I have assured
him that there will be no retrench-
ment. [ do not know why he is cir-
;ulating this wrong figure of 30,000. I
have given him the official figures, I
have given all the figureg I have got
and I am giving them with all sense
of responsibility, What ig the point
in repeating figures which have no
basis and creating a scare? It is not
o very helpful attitude. The Bom-
way computer’s capacity is only 20
lakhs and it is not what he said.

Then 1 come to the quesiion of
management of public undertakings to
which some reference wag made by
many friends. Here our whole ap-
nroach is, ultimately the public sec-
tor undertakings themselves should
provide the top management, they
should provide the type of persoiis
and gkills which are required for
top management posts but in the in-
terim period, we are taking people
from wherever we can get them--
the most suitable persons. We are
taking them from inside the Govern-
ment by forming panels of the most
suitable persons and we are taking
them from outside. We have recently
advertiseq and a lot of applications
have come in and we are selecting
from these and we shall include them
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in the panel. So this is how we pro-
pose to develop the managerial talent
in public undertakings.

Another subject which was touched
upon by various Members including
Mr. Khandekar wag the reorganisation
of the Planning Commission, As tLe
House knows, the Administrative Re-
forms Commission submitted itg re-
port on thig subject and this was
considered by the Government and
later on it was discussed with the
Chief Ministers and as a result of
these discussions, the final picture has
emerged and with your permission 1
should like to avail of this opportu-
nity on behalf of the Government to lay
on the Table a statement which indi-
cates the Government’s decision on
the A.R.C's recommendations,

I am sorry that my friend Mr. Gupta
is not here. Yesterday he said a
few things which rather surprised me.
Firstly speaking of the Bengal Gov-
ernor, he saig the people of West
Bengal are agitating against him. I
do not know why he should make
statements of this kind because after
1]l there is a certain procedure for
the selection and appointment of the
Governors and g part of that and the
convention that has evolved over it
is, the Central Government consults
the Chief Minister of the State before
appointing a Governor, This wag done
in thie case also. I cannot under-
stand a leader of 5 party which is a
constituent unit of that Government
more or less disowning the action ol
the Chief Minister in agreeing to the
appointment of a certain Governor.

SHRI NIREN GHOSH: On a point
of clarification.

SHRI K. C. PANT: I am not
vielding. They have had their say.

The other point he raised was, he
said in g flourish of rhetoric: ‘Who is
the Finance Minister to withhold as-
sistance and it is the Finance Minister
duty to give more and he cannct
withholq assistance to the State’ Of
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course the thrust of his speech was
that the Finance Minister shouldq give
more money to the State. I cannot
understand this extremity of logic
that the person who is supposed to
give and who has the right to give
does not have the right to withhold
So this js Mr, Bhupesh Gupta’s logic
with a vengeance agnd I am sorry that
he is not here; otherwise, I would have
dwelt with a little more on this ques-
tion of assistance from the Centra tc
the states. Then my hon, friend, Mr.
A. P. Sinha, and my hon, friend, Mr.
Sundaram, and others—Mr. Dharia
also—they  referred to the  credit
squeeze, the need to provide credit for
agriculture and Industry. Some of
them definitely did it. Now so far as
agriculture ig concerned, I have deail
with it at some length earlier in the
course of another debate; I shall not
go into details but, Madam, I would
only like to say that special arrange-
ments have been made so far as the
requirements of credit for the high-
yielding variety programme is con-
cerned, And also it ig proposed to
set up agricultural credit corporations
in a number of States to supplement
the co-operative structure—i; is also
being strengthened. Now these are
two important developments that have
taken place recently. And Mr. Pati
referred to the need for an incentive
price to the farmer. 1 agree witl
him and I am glad to say that at the
moment the Agricultura] Prices Com-

mission keeps thig factor in  view
while fixIing prices.
So far as the question of  credit

squeeze in its application to industry
is concerned, there is some confusion.
During the busy season it is customary
for the Reserve Bank to apply such

a squeeze and it did so, because it

wants credit to go in certain direc-
tions. This time the Reserve Bank
directive is that 80 per cent of the
advances should be given to industry
or o the export trade. But this only
lasts so long as the busy season lasts,
and now that the busy season has end-
ed, this restriction or this direetive
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is no longer operative, So at pre-
sent there is ng express or implicit po-
licy which prevents commercial banks
from granting any advances or loans
to industry in a legitimate manner,
and I hope that my friends will be
assured by this assurance,

" 1 was very happy, Madam, at the
speech  which my hon. friend, M.
Krishan Kant made, ang if the House
will pardon me for this partiality, it
wag because he dealt with, almost ex-
clusively, with a subject which does
not receive the attention it deserves,
namely, science and technology, and
1 must say that I agree with most of
the remarks which he made, and I
think that the suggestions he made
regarding foreign collaboration, re-
garding the need to develop our sci-
entific and technological institutions
and so on, they deserve the most
careful  consideration, And my hon.
friend, Mr. Bhargava, also referred to
the need to develop science and tech-
nology. I would only very briefly re-
fer 1o the fact that, over the years,
the expenditure or the allocation for
science and technology has been in-
creasing. In 1963-64 the total actual
expenditure on scientific research and
technical education was Rs. 21.5 crores,
and it hag gone up in the 1967-68
Budget Estimates to Rs. 43.81 crores.
Then there is the atomic energy re-
search, scientific departments, ete.
There again the expenditure has gone
up. But in spite of this I personaily
am of the view that we have to do
more and that without strengthening
the base of-our research it is very dif-
ficult for us to keep pace with the
rapid growth in technology and sci-
ence that ig taking place all over the
world today.

Now I have taken a lot of time, Ma~
dam, and therefore, I do not intend to
go into any further details, But Mr.
Niranjan Varma and Mr, Ruthna-
swamy referred to defence, and 1
would only say that, keeping in view
the situation on our borders, we shail
not take any risk in this matter, and
that defence will receive the priority
it deserves, and even if we have to

L 27 JULY 1967 |

(No. 2) Bill, 1967 1004
cut essential expenditure in other di-
rections, so far as defence is concern-
cd,  we ghall not be found wanting
in allocating fundg for defence,

Now there is gne small matter. Pro-
fessor Ruthnaswamy referred to dis-
crimination in the matter of recruit-
ment and I consider it my duty (o in-
form the House that recruitment to
officer’s grade in the services ig made
on the basis of the written competi-
tive examinationg held by the U.P.S.C.
followed by assessment, and/or inter-
view  with the Service Selection
Boards, and the system provides for
egqual opportunities for candidates
from all parts of the country, because
it would create a very wrong and very
bad impression in any part of the
country if it was felt that in reecruit-
ment to such a vital wing of the Gov-
ernment serviceg there was any kind
of discrimination whatsoever on re-
gional or any other basis.

Now without going into all the
details of what is peing done to deve-
lop our defence potential, to moder-
nise our army, our air force and our
navy, to expand them and to reduce
the teeth to tail ratio, that is to in-
crease the gstriking power with more
or less the same strength—-] would
not like to go into the detailgs because
I do not have the time—I would like
io assure the House that jn all these
directions the Government is actively
applying its mind and taking what-
ever steps are necessary. The 1965
confliet with Pakistan demonstrated,
if any thing, that the Indian army was
well prepared and was in good shape.
Even after that the lessons of the
1965 conflict have not been lost on us
ang we have taken gteps to see that
we learn from those lessons and that,
whatever mistakes were noticed in
the course of that engagement, they
are removed.

Now very briefly I shall refer tu
some gf the steps we are taking to
reduce expenditure. Mr. Bhargava re-
ferred {0 this and Dr. Antani refer=
red to this and he referred to the 10
per cent reduction in expentdiure ad-
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vocated by the Deputy Prime Minister,
Now the fact of the matter is: (1A
3 per cent cut in Revenue expendi-
ture during 1966-67 which was mainly
on administrative expenses; (2) A 3
per cent cut in the sanctioned strength
as on November, 1966, by not filling
vancant posts; (3) Control of expen-
diture on furniture, staff cars, etc, and
further possible steps are being exa-
mined.

There is only one other point. It
seems Mr. Bhargava raised the ques-
tion of creation and upgradation of
posts. Here, although the ban on
creation of posts, which was in force
till March, 1966, has been lifted to
facilitate implementation of the
scheme of delegation of powers to
Ministries, the Ministry of Finance
exercises strict control through bud-
getary  allocations  after strict
pre-budget scrutiny of actual needs.
Ministries canno{ create posts under
their powers in the absence of pudget
provisions or unless they are abje to
locate specific savings. There is alsc
at present g ban on the upward revi-
sion of salary structures at any level.

I merely read this out in order .0
assure the House that we are not
allowing further increases in staff, or
upgradation of salaries and wages to
run away with us. We are keeping
a strict eye on it

My friend, Mr, Mohan Dharia, re-
ferred to the fact that black morey
was being generated as a result of
under-valuation of property, and I
thank him for bringing thig point up,
and I thifk if €s o point which de-
serves very careful notice, and I can
assure him that we are independently
considering this and other aspects of
this problem of black money, and we
shal] certainly keep his suggestion also
in mind. In fact, we have already
worked on that suggestion t¢ some
extent, but we are working on oth-r
alternatives, as well.

6 P.M,

Madam, Prof Ruthnaswamy refer-
red to Latin American countries and
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said that we need not appoint so many
Ambassadors etc, there. I do not
Want to say much on this; except tbat
We have the warmest feelings towards
the countries of Latin Americg and we
are very anxious to develop close lies
With them. They are 3 growing force
N th2 world and there are very sound
Itasons for having these Embassies
there and for strengthening our ties
Wwith them and we welcome this.

Shrit Niren Ghosh whg is so fond
0f quoting wrong figures has agaia
Quoted wrong figures jn respect of
lhe assistance given to West Bengal.
He said that out of a sum of Rs. 177
Croreg only one crore was allotted to
West Bengal, Am I correct?

SHRI NIREN GHOSH: No. I said
that the thing is divided into two
Parts, gnd on the basis of populaiion
Some allotment is made. On that ac-
count Rs, 10 crores more have been
demanded by West Bengal. You have
given something like Rs, 30 crores and
out of the amount which has been dis-
tributed among the different States
something like Rs. 177 crores remain.
Out of that West Bengal has been al-
lotted something like Rs. 2 crores.

SHRI K. C. PANT; You have doubl-
ed the figure, I notice. I am glad be-
cause it shows the flexibility of my
hon. friend’s mind so far ag figures are
Concerned.

SHRI NIREN GHOSH: This is
What 1 gaid. If you did not Ilisten
Properly vou can see the tape record-
lhg or anything you like.

SHRI K. C. PANT: Out of Rs, 55
Crores allocated to the States as addie
tional allocationg 5 sum of Rs. 3 croves
Was allotted to West Bengal, Taking
that the total figure is Rs, 34 crores
8s against Rs. 31.3 crores last year.
Anyway, I admire the elasticity of
my hon, friend’s mind in these mat-
ters. 1 wish a certain modicum of
dccuracy also enters into his calcula-
tions.
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"> My hon. friend Shri Bhandari refer-
red to wrong maps appearing in a text
book in Rajasthan. Madam, let me
submit at once that the Central Gov-
ernment has absolutely no responsibi-
lity in this matter. It ig a fact that
a certain text book was revised. In
the griginal text book the maps were
all right. But in the revised edition
certain maps were not printed pro-
perty. About half the number of
copies hzd been distributed and the
other hals is yet to come, 1In the
second half the maps will be corrected.
As for the first half, they will not be
used. This is the position that we
have got from the Rajasthan Gov-
ernment. I can assure him that I am
as concerned as he is that any wrong
map should have been published about
our boundaries.

Madam, Shri Chandrasekharan—if
he will not mind my saying it—gave
us a pleasant surprise by making =
very consistently constructive speech,
coming as it did from the SSP ben-
ches. I shall certainly convey the
points that he made and the desires
that he has expresed, that the Idikki
project and the Nagarjunasagar pro-
ject should be developed with greater
alacrity, to the concerned authorities.

SHRI AKBAR ALI KHAN: Which
ig the concerned authority?

The Finance Ministry is the
cerned authority.

con-

SHRI K. C. PANT: In this case the
Irrigation and Power Ministry is pri-
marily concerned.

SHRI BANKA BEHARY DAS: The
money has to be given by the Finance
Ministry.

SHRI P. K. KUMARAN: 1t is not
the Irrigation and Power Ministry but
the Finance Ministry that has caused
the delay.

SHRI K. C. PANT: Ultimately, of
course, so far as the spending of the
money is concerned, the Finance Mi-
nistry does come into the picture. But
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in this matter there is also the ques-
tion of relative priorities which are
adopted by the administrative Minis-
try and we are guided in tha' matter
by the administrative M'n's'r T
while not disowning my responsibi iy
I would like to share it.

Madam, I was very refreshed to
hear Shri Baharu] Islam take up the
cause of family planning with such
vigor and such zeal. I wish more hon.
Members would give us that kind of a
backing that he has done for the pro-
grammes that we are huving for get-
fing on the top of the problem which
is threatening to explode in our face.
My hon. friend Shri Abid Ali also
referred to this matter and I am
thankful to him also.

Madam, I had a couple of points
more, but | do not think I should tax
the patience of the House any longer.
It has been very patient with me and

it has heard me for a fairly long
time. Once again T assure hon.
Members that any suggestiong that

they have made in the course of this
debate will receive our careful at-
tention, I thank you and the House
once again,

THE DEPUTY CHAIRMAN: The
question is.

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out ot the Consoli-
dated Fund of India for the services
of the financial year 1967-68, as
passed by the Lok Sabha, be taken
into consideration.” } .

The motion was adopted.

The DEPUTY CHAIRMAN. Now
we shall take up the clause by clause
consideration of the Bill.

Clauses 2 and 3 and the Schkedule
were added to the Bill.

Clause 1, the Enacting Formala and
the Title were added to the Bill.
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SHRI K. C. PANT: Madam, I THE DEUPTY CHAIRMAN: The
move: House stands adjourned tiull 11 am.
tomorrow.

“That the Bill be returned.”
The House then adjourned

at six minutes past six of the
The question was put and the motion clock till eleven of the clock
was adopted. wn Firday the 28th July, 1967.

926RSD—11



